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Monday, August 26, 1963/Bhadra 4,
1885 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MRg, SpeakER in the Chair]

ORAL ANSWERS TO QUES’I‘IONS

Defence Equipment

+

( Shri Shree Narayan Das:

| Shri Subodh Hansda:
Dr. P. N. Khan:

*270. { Shri P. C. Borooah:

Shri Hem Raj:
Shri P. R. Chakraverti:
Shri D. C. Sharma:

Will the Minister of Defence be
pleased to state:

(a) whether any progress has been
made in the production programme of
defence equiment in collaboration with
Australia; and

(b) if so, to what extent?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) and (b). A team
of specialists in Defence Production
visited India in July, 1963. The areas
in which technical assistance can pro-
fitably be obtained from  Australia
have been identified and the offer,
when made, of assistance in these
fields will be utilised.

Shri Shree Narayan Das: May 1
know what will be the financial in-
volvement if the scheme is taken up
with the collaboration of Australia?

935 (Ai) LSD—I1,
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Shri Raghuramaiah: The matter is
under examination as to in what
fields they can be of assistance to us.
Discussions have gone on and some
more discussions are expected to be
continued in Australia by a team of
our officers who are likely to visit that
country soon. It is only when the
whole matter is finalised that we will
be in a position to assess the financial
implications.

Shri Shree Narayam Das: May I
know when the negotiations that are
being carried on are to be finalised?

Shri Raghuramaiah: I have already
said that a team of officers is expected
to leave for Australia soon and only
after that the matter can be finalised.

Shri Subodh Hansda: May I know
whether the' Government propose to
expand the present defence production
factori>s or set up new factories in col-
laboration with Australia?

Mr. Speaker: It is only connected
with Australian collaboration.

Shri P. C. Borooah: May I know in
what branch of defence production and
in what form Australia is going to
help us?

Shri Raghuramaijah: The discus-
sions covered the whole range of de-
fence production. The question is in
what particular aspects we can get ad-
vantage by taking their assistance.

Shri S. M. Banerjee: 1 would like
to know whether in addition to Aus-
tralia the Government of India have
approached any other country and
whether we are getting aid from them
in the manufacture of defence equip-
ments?

Mr. Speaker: This question is only
about Australia,
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Prohibition Study Team

+

Shri Yashpal Singh:

Shri Hari Vishau Kamath:
Shri D. C. Sharma:

Shri Bhakt Darsham

{ o211 Shri P. R, Chakraverti:

| Shri P. C. Borooah:

Shri Vishwanath Panmdey:
Shri P. K. Deo:

Shri Mohan Nayak:

Will the Minister of Planning be
pleased to state:

(a) whether a prohibition study
team has been appointed by govern-
ment;

(b) if so, its termg of reference; and
(c) when the team will submit its
report?

The Deputy Minister im the Mimistry
of Labour and Employment and for
Planning (Shri C. R. Pattabhi Raman):
(a) Yes, Sir.

(b) A copy of the Planning Com-
mission Resolution dated the 29th
April, 1963 giving the terms of refe-
rence is placed on the Table of the
House. [Placed in Library. See No.
LT-1550/63].

(¢) The team is expected to submit
its report by the end of December,
1963.

ot v feg « 7 & v wwar §
fF = for g AT ST F daR
=t SAET S, T QT 9w o
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@, R owm @ a dEw W
FIX FT AT FEA AT 7
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(st 7=1) ;9w foR ¥ SR oS
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Shri Hari Vishnu Kamath: Is it a
fact that some State Governments in
the past, among which are Madhya
Pradesh and Andhra, have appointed
committees to investigate the working
of prohibition and have recommended
either relaxation or modification or
scrapping of prohibition in those
States; if so, may I know what are the
terms of reference of the Committee
now appointed by the Central Govern~
ment?

Mr. Speaker: They are given in
the statement. He should look into
all those trems of reference and then
come here,

Shri Hari Vishnu Kamath: I have
looked into those terms. Is it a fact
that the Government has already
queered the pitch for the working of
this Committee by stipulating that the
Committee should recommend only
ways and methods for better and more
effective implementation of prohibition
and not scrapping it or moditying it?

Shri C. R. Pattabhi Ramam: The
basic' policy of national prohibition is
given in article 41 of the Constitution
and in the Directive Principles of
State Policy. The whole matter was
placed before the National Develop-
ment Council and it has got its appro-
val.

Shri Hari Vishnu Kamath: It is not
an answer to the question at all. I
am sorry to say so. The Directive
Principles are there about other



2503 Oral Answers

things also, but they are mot being im-
plemented.

Mr. Speaker: It gives a direction
that it is to be implemented and not
scrapped.

Shri Hari Vishnu Kamath: 1f
there is enough evidence before the
Committee to justify it?

Shri Nanda: We do not presume
anything before the report of the
Committee is received. Our determina-
tion is to make it successful, and there-
fore the Committee has been asked to
find out all the abuses and other things
that are now coming in the way of
the success of the policy.

Shri Hari Vishnu Kamath: It has

been a conspicuous failure,

it R @A A, A
TS F @ Hogaw e fe
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Shri P. C. Borooah: May I know
whether the Government is aware of
the fact that in certain areas which
have been declared dry, production
and consumption of illicit liquor is on
the increase and it is for this pur-
pose that this Committee has been
appointed?

Shri C. R. Pattabhi Raman: Illicit
liquor consumption and production is
itself one of the terms of reference.

BHADRA 4, 1885 (SAKA)
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They are going to make an elaborate
study of it and state to what extent it
has spread and how it can be checked.

ot fafa fomt & o7 ST =TgaT
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Shri P. K. Deo: In paragraph (3) of
the statement it is said:

“The Government of India re-
cently reviewed the position in
consultation with the State Gov-
ernments ....”

May I know if the attention of the
study team has been drawn to a state-
ment:

“I and Raja Bahadur of Khal-
likote are a company of persons
who proclaim that prohibition
should be scrapped. I have the
courage and conviction to feel that
the provision made in the Consti-
tution in this regard is wrong and
outmoded.”

made on the floor of the Orissa
Assembly by the Chief Minister of
that State who is stepping down to
preach Congress gospels?

Shri C. R. Pattabhi Raman: There
are other opinions also expressed,

Shri P. K. Deo:
able to follow,

I have not been

Mr. Speaker: It was asked whether
the Committee’s attention was drawn
to a statement and that was not ob-
jected to.

Shri P. Venkatasubbaiah: May 1
know whether this Committee would
be entrusted with the task of suggest-
ing ways and means for rehabilitating
many of these people who have been
thrown out of employment?
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Shri C. R. Pattabhi Raman: The
terms of reference are very wide.

Shri Man Sinh P. Patel: May 1
know whether it has come to the
knowledge of the Government that
while the team was touring the diffe-
rent States the experience of the Mem-
bers of Parliament was not assessed by
the study team; if so, how the expe-
riences of Members of Parliament are
going to be assessed by the team?

Shri C. R, Pattabhi Raman: A ques-
tionnaire was issued and the replies
were taken into consideration.

Shrimati Savitri Nigam: May 1
know what would be the position of
the recommendations of the Prohibi-
tion Enquiry Committee as well as the
recommendations made by the Cen-
tral Prohibition Council? May I know
whether this Committee is going to
consider those recommendations and
benefit itself from them or whether
they will be considered as scrapped?

Shri C. R. Pattabhi Raman: Sir, we
have appointed a committee. Their
recommendations are awaited with in-
terest. I dare say that due considera-
tion will be givn to its recommenda-
tions.

Shri Ansar Harvani: Is the Govern-
ment aware that in spite of the prohi-
bition policy of the Government of
India a licence has been given
to Messrs. Dyer Meakin Company
Limited to start a huge distillery in
Ghaziabad; if so, may I know whether
this Committee is going to take notice
of it?

Mr. Speaker: That is a different
thing altogether.

Shri Jashwant Mehta: In view of
the fact that different laws are pre-
valent in different States and the
Diretcive Principles of State Policy in
the Constitution have not been imple-
method, may I know whether the Gov-
ernment is going to consider the ques-
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tion of having a uniform policy all
over the country?

Mr. Speaker: A team has been
appointed. The supplementaries
should relate to that team.

Shri Jashwant Mehta: My question
is whether that team has got this as a
special term of reference?

Shri Kapur Singh: Sir, may I know
for what cogent reasons the Govern-
ment have thought it fit specifically to
exclude from the terms of reference
the basically interesting question,
namely, whether the prohibition
policy has been anything like a suc-
cess so far, and, further, whether
there is any likelihood of its succeed-
ing ever.

Shri Nanda: The very first term of
reference is to make an assessment.

Mr. Speaker: Next Question.

Shri Hari Vishnu Kamath: On a
point of order, Sir. I find that—on an
earlier occasion I invited your atten-
tion to this—sometimes a sufficient
number of copies of the statements to
be laid on the table of the House are
not available. This has happened with
me today. There was no copy of the
statement available in the Notice
Office.

Mr. Speaker: 1 will see that there
is a sufficient number of copies avail-
able. Next Question.

Shri Surendra Pal Singh: Sir, I re-
quest that Question 296 may also be
taken along with Question 272,

Mr. Speaker: I have no objection.
That might also be taken up along
with this.

-

Avro-748

+
( Shri Bhagwat Jha Azad:
| Shri Bhakt Darshan:
*272. { Shri Harish Chandra:
? Mathur:
_ Shri Ramachandra Ulaka:



2507 Oral Answers

{ Shri Dhuleshwar Meena:

) Shri Onkar Lal Berwa:
Shri D. C. Sharma:

(_ Shri D. J. Naik:

Will ‘e Minister of Defence be
pleased to state:

(&; whether the demonstration
flights of Avro-748 (Series II) have
been successful; and

(b) if so, the programme of its pro-
duction?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) Government are
at present producing Avro-748 Series
1 Aircraft No Series II Aircraft has
been produced yet.

(b) According to the present pro-
duction programme, 3 Series I aircraft
and 2 Series II aircraft are scheduled
to be completely manufactured during
1963; 7 Series II aircraft to be manu-
factureq during 1964 and 12 Series II
aircraft to be manufactured during
1965.

Tata Committee on Avro-748

Shri Indrajit Gupta:
Shri Tridib Kumar
|  Chaudhuri:
| Shri C. K. Bhattacharyya:
| Dr. L. M. Singhvi:
| Shri Surendra Pal Singh:
#296. < Shri Sidheshwar Prasad:
| Shri S. M. Banerjee:
Shri Jashvant Mehta:
Shri P, K. Deo:
| Shri Maheswar Naik:
| Shri J. B. S. Bist:

Will the Minister of Defence be
pleased to state:

(a) whether the Tata Committee
has recommended discontinuance of
the Avro-748 project at Kanpur;

(b) if so, Government’s reaction in
the matter; ang

(c) the financial, technical and logis-
tical implications of launching a new
project for another model of transport
aircraft to replace the Avro-748?

BHADRA 4, 1885 (SAKA)
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The Minister of Defence Produc-
tion in the Ministry of Defence (Shri
Raghuramaiah): (a) The Tata Com-
mittee recommended that the manu-
facture of Avro-748 should be replac-
ed by the manufacture of Caribou in a
phased manner.

(b) After detailed considerations of
financial, technical, logistical and legal
aspects, the Government decided that
the production programme of Avro-
748 should be proceeded with. The
question of undertaking manufacture
of Caribou or any other aircraft will
be examined in the light of further
details to be obtained.

(c) Does not arise.

Shri Bhagwat Jha Azad: Sir, as I
could understand, the Series II produc-
tion is likely to be completed by the
end of 1963. May I know whether any
assessment has been made as to what
will be the demand or use either in
the country or outside for this type of
Avro-748?

Shri Raghuramaiah: At the present
moment, the Air Force requirements
have been indicated and the produc-
tion programme is going on accor-
dingly. If I may say so, we are also
hoping that the Ministry of Commu-
nications would be able to place an
order for these aircraft.

Shri Bhagwat Jha Azad: Is it cor-
rect to say that in the course of the
production of this series the cost of
the unit compares favourably with
such production either in the country
or outside?

Shri Raghuramaiah: If I may hum-
bly say so, it is very difficult to com-
pare the cost price of one aircraft with
another because each has its own spe-
cial characteristics and it would be
difficult to make any comparison.

Shri Bhakt Darshamn: Is it a fact

.that the production of this Avro 748

has been much behind the schedule as
originally envisaged and, if so, have
any concrete steps been taken to step
up its production in future?
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Shri Raghuramaiah: It is true that
there was some delay because of
things that happened in U.K.—there
was a fire there and so on. But we
are trying to do our best to step up
production.

Shri Indrajit Gupta: According to
the production programme of Avro-748
stated just now by the Minister, are
we to take it that there is no project
or scheme under consideration at the
moment whereby within a foreseeable
future we will be able to meet our
own requirements of transport air-
craft anl stop imports of Caribou,
ANT and Fairchild Packet aircraft?

Shri Raghuramaiah: The whole
object is to have that situation where-
in we wl] be self-sufficient. But that
is a matter of time.

Dr. L. M. Simghvi: Has a critical
assessment been made of Avro-748 in
comparison with other aircraft parti-
cular!y from the point of view of ope-
rational cost and carrying capacity?
If so what are the aircraft that have
been con-idered in comparison to Avro
7487

Shri Raghuramaiah: Here again, I
may say, it is very difficult to compare
it b2ra'tise a comparison can only hold
good with an identical aircraft. This
is a good aircraft with a carrying capa-
city of 38 passengers and it has a
speed of about 260 miles.

Shri Ranga: In view of the fact that
quite a 'arge number of these highly-
rated experts from friendly countries
have been coming to India, have any
of t-em been consulted as to the uti-
lity, expertness and also reliability of
this aircraft so that our Transport
Minisiry can be confidently expected
to place its orders for these?

Shri Raghuramaiah: Some of the
foreign experts did go there, not very
particulraly to examine this, because
this is in collaboration with the Bri-
tish. The British are also manufactur-
ing it. Our own aircraft has flown to
a good many countries in S.E. Asia and
it has been very much praised and
appreciated. On the whole, the tech-
nical opinion is that it is a good and
reliable aircraft.
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Shri Ranga: Why is it that our own
Transport Ministry is not placing
orders for this?

Shri Raghuramaiah: I have already
said that we are hoping that they
would place orders.

I may add that the Minister of Com-
munications said at a meeting that
they would be requiring some of this
aircraft.

Shri S. M. Banerjee: Is it a fact
that the Tata Committee has stated
that this Avro-748 is not fit for high-
altitude flight? If so, what is the
truth in it? Or is it only propa-
ganda?

Shri Raghuramaiah: As 1 stated,
every aircraft has its own special
characteristics. For instance, the
Caribou is good in certain areas and
for the type of purpose my hon. friend
has in mind. It has a short-take-off,
rear loading and so on. Similarly, the
Avro has its own special characteris-
tics and we hope to use it for naviga-
tional purposes, for training purpcses
and for internal transport purposes.
Each aircraft has its own role to piay.
We have already got some Caribous.

Shri Surendra Pal Singh: Was this
matter of the relative merits of the
two planes, i.e. the Caribou and the
Avro-748, on which the Tata Com-
mittee has given its findings, referred
to the team of experts on defence pro-
duction which came from Australia?
If so, what was their opinion?

Shri Raghuramaiah: The team of
experts from Australia was mainly
concerned with ordnance factories,
production of arms and ammunition
and the like.

Shri Surendra Pal Singh: One of
the members of the team was an ex-
pert on aircraft manufacture, who
should have been consulted?

Shri Raghumaraiah: They have not
been consulted.

Shri Tyagi What would be the
overall estimated cost of the two units
of this Avro 748 which are scheduled
to be produced here?

Shri Raghuramaiah:

I require
notice. '
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Shri Tyagi: I am surprised. Have
they put it on production without
estimating the cost?

Mr. Speaker: In spite of the sur-
prise, we will have to give him time.

Shri Hari Vishnu Kamath: Shri
Tyagi should go over to that side now.

An Hon. Member: He will not be
allowed.

Shri Indrajit Gupta: Since each of
these planes has its own well-defined
characteristics, what was the specific
ground on which the Tata Ccmmittee
recommended that the production of
Avro should be discontinued?

Shri Raghuramaiah: One of the
reasons they have given is that it is
not suitable for present operational
requirements in high altitude be-
cause the type of planes requir-
ed is that with a short take-off and so
on. For that purpose, we have al-
ready secured some Caribous. As the
House was informed a few days ago,
we have also entered into an agree-
ment with the Caribou people for pur-
chase of some more Caribous. But the
other internal requirements will be
met by the other one.

Shri Joachim alva: In planning
and building this aircraft, was co-ope-
ration between HAL and the Kanpur
factory always kept in mind or are
they kept in two separate compart-
ments?

Shri Raghuramaiah: At the present
moment, the Kanpur institution is an
independent one.

Shri Kashi Ram Gupta: What is the
present production and by how much
is it short of the target?

Shri Raghuramaiah: I have already
indicated it in my answer.

S AR ¢ AT A
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Welfare Organisations

+
( Shri Warior:
Shri Vasudevan Nair:
*273. ! Shri Dinen Bhattacharya:
Shri M. N. Swamy:
Shri D. C, Sharma:

Will the Minister of Planning be
pleased to state:

(a) whether Government have made
any assessment of the type of person-
uel required to man the various wel-
fare programmes included in the Third
Plan;

(b) if so, the results thereof; and

(c) the steps taken to give proper
training to those personnel?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) Yes. A preliminary
attempt was made at the beginning of
the Third Plan.

(b) A statement of estimates of
welfare personnel required is placed
on the Table of the House. [Placed
in Library. See No. LT-1551/63].
These estimates stand in need of re-
vision in view of the programmes ac-
tually operating in the Third Plan.

(c) As for the Central schemes, the
Central Social Welfare Board arrang-
ed the training of required personnel
through Kasturba Gandhi National
Memorial Trust and other appropriate
voluntary organisations.

Shri Warior: May I know how
this personnel, coming to about 93,000,
is actually recruited? Are they re-
cruited from different places or one
centre only?
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Shri C, R, Pattabhi Raman: From
various centres. There are various
ciasses and various types, and they are
recruited from various centres.

Shri Warior: May I know whether
this training is given to the personnei
at a large number of centres or only
very few centres?

Shri C, R. Pattabhi Raman: There
are two or three {ypes. The first type
is supervisory personnel, secondly
institutionzl personnel, thirdly the
field staff which is the largest in num-
ber. The first is in the neighbourhood
of 4,500, the second 34,936, and the
third over 95,000.

Shri Swell: In training the person-
nel for the different welfare orgamnisa-
tions, may I know whether the Gov-
ernment has considered the feasibility
cf drawing heavily on the personnel
of the different religious missions
working in the tribal areas, particulrly
the Christian Missions and the Rama-
krishna Mission?

Shri C. R. Pattabhi Raman: Yes,
Sir. We are taking note of it, and
actually, voluntary organisations are
helping us so far as the tribal areas
are concerned.

Shri Sham Lal Saraf: May I know
whether the training of the personnel
who work in these organisations will
be left to the resourcefulness of the
organisations themselves, or the Gov-
€rmment will get it done through its
own agency?

The Minister of Planning and
Labour and Employment (Shri
Nanda): If Government entrust an
organisation with the task of training,
they make the resources available
and other arrangements are made.

Dr, Colaco: In view of the fact that
tr.e mathematical or virtual figure of
the income per capital in the country
does not coincide with the real figure
of the income per capita of a large
section of the population, due obvious-
ly to very unequal distribution of
wealth in the country, may I know
whether it would not be advisable
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tackle first this fundamental problem
before any detailed welfare plans are
established?

Shri Nanda: Both the things will
have to be done simultaneously.

Dr. Sarojini Mahishi: Has it come to
the notice of the Government that the
training staff of the Gram Sevika
Training centres started under the
Ford Foundation scheme are without
any regular work during the year?

Shri C. R. Pattabhi Raman: Most of
the Gram Sevikas are made use of in
the Panchayat and rural areas, and to
our knowledge they are performing a
very useful function.

Shri D. J. Naik: May I know whe-
ther any classes arc being conducted
for training Adivasi women to work in
the tribal development blocks?

Shri C. R, Pattabhi Raman: Some
voluntary organisations are co-operat-
ing with us so far as tribal areag are
concerned, and we are trying to have
categories there alsa
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Indians in Ceylon

+

Dr. L. M. Singhvi:
{Shri Bhagwat Jha Azad:
Shri Bhakt Darshan:
Shri Hem Barua:
Shri Raghunath Singh:
Shri Indrajit Gupta:
Shri Mohan Swarup:
Shri P. C. Borooah:
%274.<{ Shri Yashpal Singh:
Shri Gulshan:
Shri Buta Singh:
Shri Bibhuti Mishra:
Shri Kolla Venkaiah:
Shri P. K. Deo:
Shri Ram Ratan Gupta:
Shri Vishwanath Pandey:
Lsh:i Kajrolkar:

Will the Prime Minister be pleased
to state:

(a) the present position of the pro-
blem of Indians in Ceylon;

(b) whether it is proposed to re-
sume negotiations with the Govern-
ment of Ceylon on the problem; and

(c) if so, when, under what condi-
tions and at what level?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) to (c). The sub-
ject was discussed, briefly, by the
Prime Minister of Ceylon with the
Prime Minister of India when the
latter visited Ceylon in October, 1962.
There have also been discussions at
the official level, both, in Colombo and
in Delhi, thereafter. The Government
of India’s views on the subject were
officially communicated to the Ceylon
Government in an Aide Memoire pre-
sented by our High Commissioner to
the Ceylon Foreign Office, in June,
1963. The Ceylon Prime Minister has
written a letter to the Prime Minister
of India on the subject about a fort-
night ago. This letter is under exami-

tion and a considered reply will be

ent to the Ceylon Government, in
due course.

Or. L. M. Singhvi: During his visit
«a Ceylon, the Prime Minister had
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mentioned in a statement that the
time was too short for him to discuss
this matter in detail and it would have
to be discussed by officials later on.
Later, on the 24th of May 1963 the
Prime Minister of Ceylon made a
statement: we would start negotia-
tions as soon as the Government of
India is ready to do so. I do not think
that there could possibly be a dis-
inclination on our part to start nego-
tiations. I would like to know if an
effort has been made, instead of send-
ing these notes making our position
clear, to state the issues as they are
and to discuss them either between
officials or between the two Govern-
ments at a high level in order to get
an early settlement of the problem?

Shrimati Lakshmi Menon: From 1954
onwards various efforts have been
made to implement the agreement of
1954 and te solve this problem. Un-
fortunately it has not been solved. We
are still making efforts as stated in
the original answer in order to get
the problem solved. <

Dr. L. M. Singhvi: I would like to
know the exact and detailed effect of
the new legislation enacted in Ceylon,
particularly the system of work per-
mits introduced there? What is the
impact of it on Ceylonese ¢f Indian
origin?

Shrimati Lakshmi Menon: The tem-
porary permit system deals only with
Indian nationals who are employed in
Ceylon. When the permit terminates
they have to come back.

Dr. M. S. Aney: Has the attention
of the Government been drawn to the
resolution passed by the Ceylonese
Indian Congress under the president-
ship of Aziz held recently, particularly
to the suggestion that the Govern-
ment of Ceylon should set out their
proposals, their concessions, induce-
ments, etc. with a view to lure Indians
in Ceylon to accept Indian nationality
and that those who do not want those
inducements and do not opt within
some limited time Indian nation-
ality, should be considered as natura-
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lised Ceylonese? Have any steps been
taken on those lines?

Shrimati Lakshmi Menon: I could
not really follow the question.

Mr. Speaker: He refers to a certain
resolution and asks whether Govern-
ment intends to act on that resolution.

Shrimati Lakshmi Menon: This
particular resolution, and in fact all
the other resolutions passed by Indians
‘in Ceylcn are brought to the attention
of the High Commissioner and of the
Government and we take them into
consideration when we negotiate this
problem.

Dr. M. S. Aney: Am I right in
‘understanding that the Government
will press that proposition also when
‘they send the proposals?

Mr. Speaker: Shri Azad.

Dr. P. S. Deshmukh: Sir, it should
be answered.

Mr. Speaker: Obviously, the Minis-
ter is not ready with the answer.

Shri Bhagwat Jha Azad: May I
know whether there has been any pro-
‘gress in the implementation of any
part of the agreement of 1954, .r, all
part of it are still left unimplemented?

Shrimati Lakshmi Menon: There
has been very little progress as far as
the 1954 agreement ic concerned, and
that is why we are having all these
negotiations and talks at official level

st Wa @A A, T agaEr
@ fF s |1 F1 gae Ao S A
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Shri Hem Barua: May I know if it
is a fact that talks are proposed to be
held between the two countries on the
basis of the Nehru-Kotelawala pact of
1954 and the talks are to be centred
round the scheme to induce persons
of Indian origin in Ceylon to opt for
Indian citizenship on a guarantee that
ihey will be allowed to live and work
there till they reach the age of 55?

Shri Jawaharla] Nehru: I did not
gvite follow, but I think, if I am right
in understanding the hon. Member’s
question, one of the points at issue hag
been lately that Indiansthere whc are
employed by the Ceylon Governmen?
chould be allowed to work there t¢ill
they reach the age of fifty-five. That
is the matter at issue.

Shri Hem Barua: My question has
not been replied to, Sir. May I repeat
it? May I know whether talks are
proposed to be held between the two
countries on the basis of the Nehru-
Kotelawala pact of 1954 and the talks
are to centre round the scheme to
induce persons of Indian origin in
Ceylon to opt for Indian citizenship
on a guarantee that they will be .al-
lowed to live and work there till they
reach the age of fifty-five?

Shri Jawaharlal Nehru: If and
when talks are held again they will
not be limited to any particular state-
ment previously made or any parti-
cular thing. They will cover the
whole ground, All this question hag
arisen in our correspondence and that
is why I mentioned it: about people
being more or less assured that they
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wil] be allowed to remain there and
be employed till fifty-five.

Shri Indrajit Gupta: Hags the ques-
tion also arisen of providing these
Stateless people who opt for Indian
citizenship with any sort of financial
inducement to return to India and did
the Ceylon Government at any stage
propose that India should make a loan
to finance such inducement?

Shri Jawaharlal Nehru: No, Sir; na
such question arose.

Shri P. K. Deo: In view of the con-
tention of the Prime Minister of Cey-
lon that Indian citizenship may be
granted by the Government of India
e the Stateless persons in Ceylon, may
I know if the Government has been
considering to grant such citizenship
to those persons and at the same time
issue passports to be renewed every
three years so that they can stay
there?

Shrimati Lakshmi Menon: The
stand of the Indian Government has
always been that all those who are in
possession of Indian passports belong
to India and all those who are eligible
for Indian citizensnip under the Indian
Citizenship Act, 1954, are also Indians.

Shri P. K. Deo: My question ws
regarding the Stateless persons—
Indians—in Ceylon, and whether the
Government has been considering the
issue of passports in their favour.

Shri Jawaharlal Nehru: Our posi-
tion has been that those who are
entitled under our Constitution they
will be accepted and registered as
Indian citizens and there is no objec-
tion to it provided they are not com-
pelled, no coercive methods or force
ic employed and they decide it volun-
tarily. Originally, in 1954 or there
a2bouts, the agreement stated that both
the Governments of Ceylon and India
will proceed to register these people,
either as Ceylon nationals or as
Indian nationals. It was hoped
then that the great majority of these
people would be dealt with in that
way and a small number might be
left over which, we said, we will
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consider later. As a matter of fact,
that process has not gone very far.
Some have become Ceylon nationals
and some Indian nationals, but a
very large number still remains and
it is about them that the difficulty has
arisen now.

st e fag : Fv f S qar
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Shri Dinesh Singh: The question is
not clear.
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Fresh Chinese Iatrusion in India

= ES ) |
Shri P. C. Borooah:
Shri Harish Chandra
Mathur:
‘ Shri Surendra Pal Singh:
Shri Yashpal Singh:
. nishanchander Seth:
i*. C. Sharma:

Shri S. N. Chaturvedi:
Shri P. K. Ghosh:
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Shri Kapur Singh:

Shri Y. N. Singha:

Shri Buta Singh:

Shri Hem Barua:

Dr. L. M. Singhvi:

Shri Raghunath Singh:
Shri Bibhuti Mishra:

Shri D. D. Mantri:

*25. { Shri Ram Ratan Gupta:
Shri Bhakt Darshan:
Shri Subodh Hansda:
Shrimati Savitri Nigam:
Shri Hem Raj:

Shri Sarjoo Pandey:

Shri D. D. Puri:

Shri Prakash Vir Shastri:
Shri Sivamurthi Swamy:
Shri S. M. Banerjee:
Shri P. K. Deo:

Shri Ram Sewak Yadav:
Shri Maheshwar Naik:
Shri Balkrishna Wasnik:
Shri Ramachandra Ulaka:
Shrimati Renuka Barkataki:
L Shri Dhuleshwar Meena:

Will the Minister of Defence be
pleased to state:

(a) whether Chinese have made any
intrusion in our territory during the
last four months; and

(b) if so, the action taken by Gov-
ernment?

The Deputy Minister in the Minis-
try. of Defence (Shri D. R. Chavan):
(a) Since the 1st of April, 1963, the
Chinese have made 10 intrusions and
they have committed an equal num-
ber of violations of our air space.

(b) Protests have been lodged with
the Chinese Government in respect of
all these violations.

Shri P. C. Borooah: May I know
whether instances involving violation
of the cease-fire proposals of the
Colombo Powers have been brought to
the notice of those powers and, if so,
their reaction to that?

Shri D. R. Chavan: Yes, Sir.

Shri P. C. Borooah: May 1 know
whether instances involving violation
of the cease-fire preoposal of the
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Colombo Powers have been intimated
to the Colombo Powers for taking
action and, if so, their reaction?

Mr. Speaker: What is their reaction?

Shri D. R. Chavan: I have no infor-
mation regarding the reaction of the
Colombo Powers.

Shri Surendra Pal Singh: Is there
any truth in the press reports that the
Chinese are laying, or have already
laid a pipeline from Sinkiang to
Western Tibet, a part of which asses
through Ladakh which is under
Chinese occupation?

Shri D. R. Chavan: That is a diffe-
rent question altogether. We know
nothing about ijt.
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Shri S. N. Chaturvedi: Have the

Chinese only reoccupied the demili-
tarised zone or have tbev penetrated
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beyond the line of actual control of
November 1959 as given by them in
their interpretation of the Colombo
proposals?

Shri Jawaharlal Nehru: Which
demilitarised zone is the hon, Member
referring to? Is he referring to the
one in Ladakh?

Shri S. N. Chaturvedi: Both in
NEFA and Ladakh.

Shri Jawaharlal Nehru: In Ladakh
certain civil posts have been estab-
lished, quite a number of them. I am
not aware that they have sent their
military in the demilitarised zone
either in Ladakh or in NEFA. But
civil posts have been established by
them.

Shri D. C. Sharma: May I know if
the massive build-up of the Chinese
on our frontiers to which the hon.
Prime Minister referred in his state-
ment has been brought to the notice
of all the Colombo powers and whe-
ther they have sent their reactions to
this?

Shri D. R. Chavan: This does not
arise out of this question. This refers
only to intrusions and air violations.

Shri Hari Vishnu Kamath: The
reply is more inaudible......

Shri D. R. Chavan: My hon. friend
is referring to the Chinese concentra-
tion on the other side of our inter-
national border.

Shri Ranga: May I know whether,
in view of the fact that the Chinese
have themselves gone back upon their
word in regard to this matter and
have established their own civil posts,
we have made any attempt and
succeeded in re-establishing our own
posts in those places where we used
to have our posts?

Shri Jawaharlal Nehru: Civil posts?

Shri Ranga: Yes, just as they have
done. They have done it in their
own place as they claim. We also
had our own military posts earlier.
But at least are we trying to have
our civil posts there?
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Shri Jawaharlal Nehru: We have
got civil posts in NEFA.

Shri Ranga: In places in which we

‘were having them?

Shri Jawaharlal Nehru: We have
got severa] posts in NEFA but not in
the demilitarised zone in Ladakh.

Shri Kapur Singh: What is the
approximate total area of our terri-
tory access to which is now denied to
us through the Chinese action?

Shri Jawaharlal Nehru: I could not
give the exact figure but usually it
has been said that it is about 12,000
square miles.

Shri P. K. Deo: 14,000 square miles.

Shri Jawaharlal Nehru: I could not
give the exact answer now.

Shri S. M. Banerjee: I want to know
whether the attention of the hon.
Prime Minister and of the hon. Defence
Minister has been drawn to the state-
ment of Mr. Chester Bowles and
recently that of Sardar Pratap Singh
Kairon to the effect that the Chinese
are likely to attack on October 1963.
What is the truth in it and what is
the source of their information?

Mr. Speaker: That is a different
thing altogether. Shri Hem Barua.

Shri Hem Barua: In view of the
fact that the most crucial months for
us are September and October next
when the Chinese might attack us....

Shri S. M. Banerjee: I asked the
same question.

Mr. Speaker: Let me first hear the
question.

Shri Hem Barua: ...... what steps
have Government taken to step up
our defence commensurate with the
urgency of the situation; or, de we
continue to depend upon the magic
wand of the Colombo Powers to solve
this problem?

Mr. Speaker: That is different ques-
tion. Shri Kamath.

Shri Hem Barua: My question
was. ... (Interruption). May I put an-
other question?
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Mr. Speaker: That I will see, if I
can give him an opportunity.

Shri Hari Vishnu Kamath: What
exactly was the total area of Indian
territory under Chinese occupation on
the 7th September, 1962, what is the
area under occupation today and what
more area is being claimed by the
Chinese besides this?

Shri Jawaharlal Nehru: The hon.
Member may remember that this ques-
tion was discussed during the debate
in this House some time ago. There
is no part practically in NEFA which
is occupied—no additional part; no
part indeed—by the Chinese. In
Ladakh, in the demilitarized zone,
there used to be Chinese posts, mili-
tary posts—quite a number. There
also we had a number of Indian mili-
tary or civil posts, in that demili-
tarised zone previously. They criss-
crossed. It is very difficult to say
who occupied and how much of that
territory where posts criss-crossed. In
that declared demilitarised area, there
are no Indian posts at the present
moment and there are a number of
eivil posts held by the Chinese. Apart
from these, there is no additional area
which has been occupied beyond what
was occupied by 21st November, 1962.

Shri Hari Vishnu Kamath: I wanted
to know the total area in sq. miles
occupied then and now—before 8th
September and now.

Shri Jawaharlal Nehru: The main
change that has occurred since then
is the 20 miles demilitarised strip
where the Chinese have got a num-
ber of civil posts and India has got
no civil or other posts here,

ot faafa fost = Af Y ==
Sifigress o § faded dew
& oOTET geS A v ot § 7
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ST A QR A8 93 A w1 |
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R W IR faege e &
& FHAT § AT A AR WA ELAF A
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Shrimati Savitri Nigam: May 1
know whether it is correct that these
civil posts—so called civil posts—that
the Chinese have built are actually
military posts, and may I know how
far away these posts are from our
gide?

Shri Jawaharlal Nehru: The de-
militarised area is 20 km. in width,
that is, 123 miles in width. I forget
how long it is, but that is the width
of it. As for the first part of the ques-
tion as to how far the civil posts are
with armed personnel, it is quite possi-
ble that the civil posts are with people
fn arms—not Army—because it is
difficult to distinguish between volun-
teers there and the army people. There
may be volunteers with some kind of
arms, but they are described as civil
posts.

As for the distance from those posts,
the whole place is 124 miles broad.
It may be a few miles—it cannot be
very far; it cannot be more than 12}
miles at the most—probably 5 or 6
miles away.
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Hostile Nagas

Shri Raghunath Singh:
Shri D. C. Sharma:
Shri P. R. Chakraverti:
.z“._j Shri P. C. Borooah:
Shrimati Savitri Nigam:
Shri P. K. Deo:
Shri Maheswar Naik:
| Shri Swell:

Will the Prime Minister be pleased®
to state:

(a) whether the Nagaland Interimy
Body unanimously passed a resolu-
tion to the effect that those hostile
Nagas who would surrender between:
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1st July, and 31st August, 1963 will
‘be given benefit of general amnesty;

(b) the main features of the resolu-
tion; and

(c) the reaction of Government

thereto?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir.

(b) (i) Every village in Nagaland
should be given a chance to make a
decision, village-wise, to restore peace
and normalcy within their jurisdic-
tion by bringing underground persons
back to their respective villages within
a specified period.

(ii) A general amnesty should be
declared from 1st July 1963 to 31st
August, 1963.

(iii) Those underground people who
will avail themselves of the oppor-
tunity offered by the general amnesty,
should be given effective rehabilita«
tion and resettlement by the Nagaland
Government.

(iv) If the situation did not improve,
the villages should be remodelled into
fairly big centres to protect the vil-
lagers from harassment by the hos-
tiles.

(c) The amnesty proposal was
approved by the Government of India.

Y Aty fag : & ¥ wAr
g f gawt T Ag aF A g g
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Shri Swell: With relation to this
amnesty and the manner of dealing
with hostile Nagas who, according to
the Nagaland Executive Councillor
have now established contact with
Peking, may I know whether it is a
‘fact that one Loknath Pahwa from
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here, who claims himsel? to be a
special emissary of the Prime Minis-
ter, was sent to Nagaland with special
permission, and this man after tramp-
ing up and down Nagaland has come
here with a number of Nagas and has
met the Foreign Secretary and is
reported to have met the Prime Minis-
ter with a charge-shect against the
Shilu Ao’s Government and whether
this indicates lack of confidence on the
part of the Prime Minister in the
Shilu Ao’s Government?

Shri Tyagi: Sir, I rise to a point of
order. The question is full of insinua-
tions against a State Government.

Shri Swell: I am asking for infor-
mation. Shri Tyagi has always a
habit of crossing the tribal people
whenever they ask any question.

Mr. Speaker: The factual part of
the question may be answered.

The Prime Minister and Minister
of External Affairs and Minister
of Atomic Energy (Shri Jawaharlal
Nehru): It is not correct to say that
anyone was sent on a special mission.
This gentleman had been asking us to
be allowed to go there for a long time
past, and ultimately we referred it to
the Governor, 1 think, and the
Governor agreed. So we allowed him
to go there. When he went there he
did not function, according to our
thinking, as he should have done, and
he carried on some kind of a propa-
ganda against the present government
of Nagaland—MTr. Shilu Ao’s Govern-
ment. There is no question of our
sending him there to do it. In fact,
when we knew of this we told the
Governer to send him back and tell
him that he cannot go there again.

Shri D. C., Sharma: It is said that
the hard core of the hostile Nagas
remained as steadfast as before. May
I know what is the numerical strength
of this hard core and whether any
turther efforts are being made to break
up this hard core?

Shri Dinesh Singh: The reference to
hard core meant the basic leadership
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among the hostiles. Thie amnesty was
one way of breaking it up. We are
making other efforts in the sense of
strengthening the security forces to
break it up.

Shri P. C. Borooah: May I know
whether the latest reports indicate
that the response has not been very
encouraging and that the hostiles have
already been able to establish success-
ful contact with the Chinese and
Pakistanis to carry out their hostile
activities?

Shri Dinesh Singh: It is true that
it has not been as successful as we
had expected that it would be.

Shri P. C. Borooah: What about
their contact with Chinese and
Pakistanis?

Shri Dinesh Singh: It has been
answered in this House several times
that some Nagas crossed over to
Pakistan and they have come back.
One of the Councillors has also men-
tioned that they are in contact with
the Chinese.

Shrimati Savitri Nigam: May I know
the number of hostile Nagas who have
surrendered and who have been par-
tially or fully rehabilitated, because
their rehabilitation would create con-
fidence in others too?

Shri Dinesh Singh: Out of the 164 -

who have surrendered, all of them
have been rehabilitated.

Shri Basumatari: What is the num-
ber of Naga hostiles who have sur-
rendered?

Mr. Speaker: That has been given.
The number is 164.

Shri Basumatari: May I also know
how many more are likely to sur-
render?

Mr, Speaker: How can he say that?

Shri P. K. Deo: May I know if the
law and order situation has improved
or deteriorated since the inauguration
of Nagaland?

935 (Ai) LSD-—2,

BHADRA 4, 1885 (SAKA)

Written Answers 2532

Shri Dinesh Singh: I would say that
it has improved.

Shri Hem Barua: May 1 know if the
attention of Government has been
drawn to a statement made by Im-
long, the Naga Executive Councillor,
to the effect that Dr. Hutton, a former
Political Officer of Naga tribal area
during the pre-independence days, has
written to Dr. Verrier Elwin from
London that the Chinese are willing
to drop arms for the Naga hostiles
and in fact a hostile leader, who is
in London now, visited and stayed in
Peking for six months; if so, whether
Government suspect or have any
information with them about any pos-
sible collusion of the Naga hostiles
with Peking via London?

Mr. Speaker: By the time we reach
the end of the question, we forget the
beginning of it—I am referring to my
own failing.

Shri Hem Barua: The Prime Minis-
ter has a very strong memory.

Shri Jawaharlal Nehru: Some-
times that difficulty is faced by us
too.

We have seen a report of the long
reference made by the hon. Member
about what Mr. Imlong said, and we
are enquiring further as to what
background there is and the evidence
in his possession. We have no direct
evidence about it.

WRITTEN ANSWERS TO
QUESTIONS
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Ordnance Factories

Shri P. Venkatasubbaiah:
I’Shrimati Vimla Devi:
| Shri Dinen Bhattacharya:
Shri D. C. Sharma:
2278 J Dr. L. M. Singhvi:
" ) Shri P. C. Borooah:
Shri 8. M. Banerjee:
l Shri Onkar Lal Berwa:
| Shri Maheswar Naik:
|_ Shri Daljit Singh:

Will the Minister of Defence be
pleased to state:

(a) whether Government propose to
start new defence ordnance factories
in the country;

(b) if so, whether any places have
been selected; and

(c) when they will be started?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) Yes, Sir.

(b) Yes, Sir.

(c) The programme has been drawn
up on the basis that one factory will
go into production during 1964 and
the others during 1965.

Officers Training School, Poona
Shri A. V. Raghavan:
Shri Pottekkatt:

Will the Minister of Defemce be
pleased to state: .

*279.
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(a) whether it is a fact that more
than a hundred officer cadets tendered
their resignations from the Officers
Training School, Poona;

(b) whether their resignations have
been accepted; and

(c) the reasons given by the officer
cadets for their resignations?

The Minister of Defence (Shri
Y. B. Chavan): (a) 105 cadets resign-
ed from the Officers Training School,
Poona, as detailed below:

From the January Course—2.

From the April Course—52
From the July Course—52

(b) Yes, Sir.

(c¢) The reasons generally given by
the Officer cadets were:

(i) inability to stand up to the
training; and

(ii) domestic difficulties.

Srinagar-Leh Road

r Shri Surendra Pal Singh:
*280. Shri Raghunath Singh:
Shri P. C. Borooah:

Will the Minister of Defence be
pleased to state:

(a) whether the three mountain
road and air-field experts from the
United States have detailed the
requirements of the Srinagar-Leh
Chusul road;

(b) if so, whether Government have
asked the U.S. Government to pro-
vide the necessary equipment; and

(c) the reaction of the U.S. Govern-
ment thereto?

The Minister of Defence
Y. B. Chavan): (a) Yes, Sir.

(Shri

(b) and (c). The extent of assist-
ance and other related matters are
under consideration.
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Accident at Junawani Manganese
Mines
*281. Shri Indrajit Gupta: Will the

Minister of Labour and Employment
be pleased to state:

(a) whether an accident involving
death of five workers took place at
the Junawani manganese mines near
Nagpur on the 1st June, 1963;

(b) whether responsibility for the
mishap has been ascertained by
inquiry; and

(c) if so, the action taken by Gov-
ernment in the matter?

The Deputy Minister in the Minis-
try ‘of Labour and Employment (Shri
R. K. Malviya): (a) and (b). Yes. In
this connection I invite attention to
the detailed report of the accident
placed on the Table of the Lok Sabha
on the 19th August, 1963.

(¢) Prosecution is being launched
against the owner, contractor, agent,
manager and supervisory staff for con-
travention of the provisions of the
Metalliferous Mines Regulations, 1961
which resulted in the accident.

Raid by Pak. Rifiemen

(Shri P. C. Borooah:
| Shri Raghunmath Simgh:
230 % Shri Buta Singh;
. Shri Gulshan:
| Shri Narasimha Redeéy:
|_Skri Ram Ratan Gupta:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that nearly
600 Pakistanis aided by East Pakistan
Riflemen, raided Gongra village in
Nadia district of West Bengal on or
about the 11th June, 1963;

(b) if so, the loss of life/livestock/
property inflicted by the raiders on
the villagers; and

(c) Government’s reaction thereto?

The Minister of State in the Minis-
try of External Affairs (Shrimati
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Lakshmi Menon): (a) to (c). On
June 11, 1963, about 500 Pakistani
nationals, accompanied by 30/40 East
Pakistan Riflemen, assembled on the
border of Indian village Gongra, P. S.
Chapra, District Nadia. Later, some
of the Pakistani nationals trespassed
into Indian territory with their cattle
and damaged standing crops belong-
ing to Indian nationals, There was
no loss of life or livestock but crops
worth about Rs. 250 were destroyed.

Protests have been lodged by the
Government of West Bengal and our
Deputy High Commissioner at Dacca
with the Government of East Pakis-
tan. The State Government have
also taken adequate steps to prevent
recurrence of such incidents,

High Cost of Living in Calcutta

*283. Shrimati Renu Chakravartty:
Will the Minister of Labour and Em-
ployment be pleased to state:

(a) whether the working class cost
of living in and around Calcutta has
gone up by 12 per cent as compared
with last year; and

(b) whether Government propose
to compensate the working class for
the high cost of living?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R_ Pattabhi
Raman): (a) The working class con-
sumer price Index numbers for
Calcutta and Howrah were 112 and
110 respectively in the month of June
1963—with base 1960; 100 (the latest
month for which figures are available)
as against 105 for both these places
during the month of June 1962. The
rise is, therefore, about 5—7 per cent.

(b) In some sectors of Employment,
the DA, is linked to the cost of liv-
ing index and provides for automatic
compensation. In the case of em-
ployment where there is no such pro-
vision it is a matter for negotiations
between the parties concerned.
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Bihar State Electricity Board

*284. Shri Tridib Kumar Chaudhuri:
Will the Minister of Labour and Em-
ployment be pleased to state:

(a) whether it is a fact that the
provisions of the Indian Provident
Fund Act and Rules made thereunder
have not been introduced by the
Bihar State Electricity Board up till
now;

(b) whether the Central Provident
Fund Commissioner and Government
have received any representations in
the matter from the trade unions of
the employees of the Bihar State Elec-
tricity Board; and

(c) if so, the action proposed to be
taken in the matter?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) The Board is complying
with the provisions of the Employees’
Provident Funds Act, 1952 and Scheme
in respect of its Power Houses.

(b) Yes.

(c) Necessary action was taken on
the representations and the matter
was discussed by the provident fund
authorities with the representatives
of the Board and the workers’ Union.
The question of the application of the
Act to the establishments other than
the power houses and the field staff
is being further examined in the light
of these discussions.

World Congress of Women at Moscow

»285. Shri D, D. Mantri: Will the
Prime Minister be pleased to state:

(a) whether the Government of
India permitted any delegation of
Indian Women to participate in World
Congress of Women at Moscow; and

(b) if so, whether the delegation has
submitted any report to Government?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) Yes.

(b) Yes.
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Chinese Embassy in New Delhi

Shri Ram Ratan Gupta:
Shri Hem Raj:
*286 ! Shri Bade:
ﬁ Shri Jashvant Mehta:
| Shri G. Mohanty:

Will the Prime Minister be pleased
to state:

(a) whether the Chinese Embassy
in New Dethi has circulated contro-
versial Peking letters on ideological
differences with Moscow; and

(b) 1f so, the action taken in the
matter?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmj Menon): (a) Yes, Sir. It
had come to the notice of the Gov-
ernment of India that the Chinese
Embassy in New Delhi has circulated
the letter of the Central Committee of
the Communist Party of China, dated
June 14, 1963 addressed to the Cen-
tral Committee of the Communist
Party of the Soviet Union,

(b) The Government has conveyed
its disapproval of the Chinese Em-
bassy’s action in carrying out a cam-
paign of criticism against a country
friendly to India., The Chinese Em-
bassy has been tola to suspend circu-
lation immediately,

Code of Discipline

+287. Shri S. M. Banerjee: Wil] the
Minister of Labour and Employment
be pleased to state:

ta) whether it is a fact that Code
of Discipline has not yet been imple-
mented in many public undertakings:

(b) if so, the names of those under-
takings;

(c) the reasons for the same; and
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(d) the steps being taken by Gov-
ernment in the matter?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) and (b). The
Code is being implemented by all
companies, corporations and depart-
mental undertakings in the public
sector except the Life Insurance Cor-
poration, State Bank of India, Re-
serve Bank of India, Port Trusts,
Railways and the Defence under-
takings,

(c) and (d). The State Bank of
India, Life Insurance Corporation and
Port Trusts have accepted the Code
with certain clarifications but the
organisations of their employees have
not yet done so. They are being
persuaded to accept the Code with
these clarifications. = The Reserve
Bank has accepted the Code in princi-
ple and would adopt it after the Code
has been made applicable to commer-
cial banks and the State Bank.

The Ministry of Railways drafted
a Code to suit their requirements but
it has not been accepted by their em-
ployees’ organisations. The matter
is being considered further.

The Defence undertakings have
also framed draft Codes to suit their
special needs; these are under con-
sideration of the Defence Ministry.

Kidnapped Indian Doctor

(Shri D, C. Sharma:
*288. { nri P, C. Borooah:
Shri Kachhavaiya:

Will the Prime Minister be pleased
to state:

(a) whether the question of prefer-
ring an appeal in the case of an Indian
doctor who was kidnapped early tnis
year by some members of the East
Pakistan Rifles and later sentenced to
four years’ rigorous imprisonment by
the Pakistan Government has been
considered; and

Written Answers 2540

(b) if so, the action taken in the
matter?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir.

(b) Instructions have been issued
to our Deputy High Commissioner at
Dacca and he ig taking necessary steps
to see that the Appeal, already filed
by Shri Majumdar, is admitted. Our
Deputy High Commissioner has aiso
been authorised to engage a suitable
counse] for this purpose,

Delegation’ to U.N.O.

( Ehri Hari Vishnu Kamath:
*289, { Shri Ram Sewak Yadav:
LShri D. C, Sharma:

Will the Prime Minister be pleased
to state:

(a) whether the personnel and
leadership of the Indian delegation to
the next session of the United
Nations General Assembly have been
finalized;

(b) it so, the names of the perscn-
nel; and

(c) the issues that have been or
are Lruposed to be inscribed on the
agenda of the said session?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) and (b). The
delegation will be led by Shrimati
Vijaya Lakshmi Pandit. Thc names
of the other members of the deleza-
tion have not yet been finalised.

(c) A copy of the provisional agenda
circulated by the United Nations Sec-
retariat is placed on the Table of the
House. [Placed in Library, See
No. LT-1553/63].
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Military Training for Studeats

Shri P, C. Borooah:
Shri Yashpa] Singh:
| Shri Bishanchander Seth:
J Sbri D, C. Sharma:
] Shri P. R, Chakraverti:
| Shri Prakash Vir Shastri:
| Shri Onkar Lal Berwa:
| Shri Maheswar Naik:

Will the Minister of Defence be
pleased to state:

*290.

(a) whether military training has
been made compulsory for university
students;

(b) if so, arrangements made for en-
forcing the scheme; and

(c) how the shortage of rifles for
the purpose is to be met?

The Minister of Defence (Shri Y. B,
Chavan): (a) The Universities have
adopted a scheme of compulsory
N.C.C. training for male students at
the University and College stage.

(b) The scheme is being enforced
through academic channels. The
Universities have included N.C.C
training as a compulsory subject in
the curriculum for boys. Training
and administrative arrangements have
been made by the Directorate Gene-
ral, N.C.C

(c) Shortage of rifles is being met
in the following manner:

(i) by supplementing the present
holding with—

(1) 26,000 dummy rifles, which are
similar to real rifles in weight
and balance, and

(2) 50,000 rifles .303 No. 1 or 4
(serviceable or repairable
being procured from abroad).

(ii) by re-distributing the exist-
ing holdings of rifles on an
equitable basis in all Units of
the National Cadet Corps;

(iii) by staggering the training
periods and pooling the re-
sources on station basis; and

(iv) by construction of short
ranges in selected college and
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university campuses to en-
able a large number of cadets
to do firing practices, using
the minimum number of Ser-
vice Rifles,

Bihar

*291, Shri Shree Narayam Das: Will
the Minister of Planning be pleased
to state:

(a) whether any team of the Plan-
ning Commission had any discussions
with the Government of Bihar regard-
ing the State’s resources for the Third
Five Year Plan; and

(b) whether the Planning Commis-
sion has advised the State Govern-
ment to proceed with the proposal of
increasing land revenue?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) and (b). A Central
Team on Agriculture consisting of
Member (Administration and Trans-
port), Planning Commission, Deputy
Minister, Ministry of Community
Development and officers from Minis-
try of Food & Agriculture, Ministry
of Community Development and
Planning Commission, visited Bihar
in May last to discuss with the State
Government agricultura] programmes
included in the 1963-64 plan. In the
course of discussion the question of
resources including those to be raised
by additional taxation was alse
examined,

Productiomn of Defemce Stores

(Shri Hari Vishnu Kamath:
Shri Kapur Singh:
F Shri Kesar Lal:
| Shri Buta Singh:
Shri Solamki:
"2”'4 Shri D. D, Puri:
Shri S. M. Banerjee:
l Shri Vasudevan Nair:
| Shri Warior:
Shri M. N. Swamy:

Will the Minister of Defence be
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pleased to refer to the reply given to
Starred Question No, 554 on the 25th
March, 1963 and state:

(a) the nameg of private companies
or firms to whom the production of
certain military stores and defence
equipment has been assigned;

(b) the description and quantum of
the item assigned in each case; and

(c) whether the production by pri-
vate sector so far is satisfactory?

The Minister of Defence Production
in the Ministry eof Defemce (Shri
Raghuramaiah): (a) and (b). The
information required is not readily
available and will take a long time
and much effort to compile which will
not be commensurate with the result
to be obtained.

(c) Yes, Sir, generally satisfactory.
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Emergency Production Committees

S/ Dr. L M. Singhvi:
7 Shri A. N. Vidyalankar:

Will the Minister of Labour amd
Employment be pleased to state:

*204

(a) whether Emergency Froduc-
tion Committees have been constitut-
ed in departmental and public sector
undertakings to augment production;

(b) if so, the units in which these
Committees have started function-
ing; and

(c) the broad pattern of functions
and composition of these Committees?

The Deputy Minister in the Minis-
try of Labour and Eraployment (Shri
R. K, Malviya): (a) Yes.

(b) A list of Enterprises at which
Emergency Production Committees
have been formed is laid on the
Table of the House, [Placed ia
Library. See No. LT-1554/63.]

(¢) The Emergency Production
Committee, at the Enterprise Level,
{s expected to deal, through Labour-
Management collaboration, with vari-
ous matters in the area of production,
such as, increasing production and
productivity, reduction of absentee-
ism, maintenance of plant and equip-
ment, etc. The Emergency Produc-
tion Committee is an ad hoc body,
consisting of representatives of both
Labour and Management.

Trucks and Jeeps

«295. Shri A. V. Raghavan: Will
the Minister of Defence be pleased
to state:

(a) whether production of tracked
vehicles in the ordnance factories
went up by 43 per cent in 1962-63;
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(b) the number of trucks and
jeeps manufactured in the ordnance
factories in 1962-63; and

(¢) how the nprice of military
trucks compares with similar trucks
manufactured in the private sector?

The Minister of Defence Produc-
tion in the Ministry of Defemce (Shri
Raghuramaiah): (a) The increase in
production of vehnicles in 1962-63
from the period in the previous year
has been 41 per cent.

(b) The total number of trucks
and jeeps manufactured during 1962-
63 is 2,697.

(c) The prices compare favourably.

Indians in Aden

s208 Shri Surendra Pal Singh:
U Shri Raghunath Singh:

Will the Prime Minister be pleased
to state:

(a) whether the Government of
India are aware of the fact that the
small Indian community in Aden is
being discriminated against on racial
grounds by practically all the local
political parties; and™

(b) if so, whether the Government of
India propose to take any steps direct
or indirect to alleviate the hardships
of those people?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh

Singh): (a) and (9). Government is -

not aware of any racial discrimination
being practised against the Indian
community in Aden. In the context of
the recent constitutional developments
in Aden, there is a proposal to frame
a new electoral law and to decide on
the question of Adeni nationality. A
Franchise Commission hag been set up
for this purpose, and we hope that the
people of Indian origin settled in Aden
will not suffer any hardship or
disability.
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Mass Communication

Shri D. C. Sharma:

Shri U. M. Trivedi:
299, <{ Shri Bade:

Shri Sidheshwar Prasad:

Shri P. C. Borooah:

Will the Minister of Information ang
Broadcasting be pleased to state:

(a) whether the Ford Foundation
Team has recommended setting up
of a centre for advanced study in mass
communication in India; and

(b) it so, the reaction of Govern-
ment thereto?

The Minister of Information and
Broadcasting (Dr, B. Gopala Reddi):
(a) Yes.

(b) The recommendation is being
examined.

Rural Industrial Projects

823. Shri Ramachandra Ulaka: Will
the Minister of Planning be pleased to
state:

(a) the number of Rural Industrial
Projects functioning in Orissa during
the first year of the Third Plan period
to date; and

(b) the total amount given by the
Centre to the State Government for
the purpose during the same period?

The Deputy Minister in the Minis-
try of Labour and Employment and for
Planning (Shri C. R. Pattabhi Raman):
(a) Two out of the 45 Rurel Industries
Projects under the first series have
been allotted to the Orissa State in
1962-63.

(b) An amount of Rs. 50,000 was
released to the State Government for
the programme during 1962-63. For
1963-64 a sum of Rs. 6'0 lakhs has
been allotted.
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Bharat Electronics Ltd

824. Shri Ramachandra Ulaka: Wi}l
the Minister of Defence be pleased to

state: —

(a) whether Bharat Electronics
Limited made any profit during 1962-
63; and

(b) if so, the percentage return on
the capital invested?

The Minister of Defence Production
fn the Ministry of Defence (Shri
Raghuramaiali): (a) Yes, Sir.

(b) 7.96 per cent.

Review of Second Plan

825. Shri Ramachandra Ulaka: Will
the Minister of Planning be pleased to
refer to the reply given to Unstarred
Question No. 36 on the 8th November,
1962 and state the latest progress with
regard to the review of the Second
Five Year Plan?

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C. R. Pattabhi Raman):
The Review of the Second Five Year
Plan is under preparation and it is
expected to be ready by the end of
October, 1963.

Minimum Wages Act

826. Shri Ramachandra Ulaka: Will
the Minister of Labour and Employ-
ment be pleased to refer to the reply
given to Unstarreq Question No. 283
on the 12th November, 1962 and state:

(a) whether Government have gince
examined the proposals to amend the
Minimum Wages Act; and

(b) if se, the result thereof?

The Deputy Minister in the Ministry
o¢ Labour and Employment (Shri
R. K. Malviya): (a) and (b). The
amendment of the Minimum Wages
Act ig under consideration both in re-
gard to protecting the higher rates of
wages and gafeguarding the employees
against victimisation,
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Workers Education Centres

821 J Shri Dhuleshwar Meena:
"7 Shri Ramachandra Ulaka:

Will the Minister of Labour and Em-
ployment be pleased to state:

(a) whether any Workers’ Education

Centres have been started in Rajasthan
since 1958;

(b) if so, the details thereof; and

(c) the type of education imparted
to workers in these centres?

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shrj C. R. Pattabhi Raman):
(a) A Sub-Regional Workers’ Educa-
tion ) Centre ig functioning since
14-10-1962 at Bhilwara in Rajasthan.

(b) It has so far trained 76 Worker-
Teachers who in their turn have edu-
cated 375 workers.

(¢) Through group discussions, role
plays, audio visual aids and lectures
workers are taught their duties and
responsibilities so that they become

better worker and more responsible
citizens.

Unemployment in Rajasthan

28 f Shri Dhuleshwar Meena:
'\ Shri Ramachandra Ulaka:

Will the Minister of Labour and
Employment be pleased to state:

(a) the number of educated unem-
ployed in Rajasthan during 1962-63;
and

(b) the number of Scheduled Castes
and Scheduled Tribes amongst them?

The Deputy Minister in the Ministry
of Labour ang Employment and for
Planning (Shri C. R. Pattabhi Raman):
(a) The number of educated appli-
cants on the Live Registers of the Em-
ployment Exchanges in the State was.
22,434 as on 3lst December, 1962.
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(b) Scheduled Castes .. 909
Scheduled Tribeg 138
Radio Sets
829 f Shri Dhuleshwar Meena:

"\ Shri Ramachandra Ulaka:

Will the Minister of Information ang
Broadcasting be pleased to state:

(a) the target fixed by the Central
Government for providing radio sets
in the rural areas of Rajasthan during
the Third Plan period; and

(b) the number of sets so far given
to the State?

The Deputy Minister in the Ministry
of Information ang Broadcasting (Shri
Sham Nath): (a) The Rajasthan Gov-
ernment have not been participating
in the Central Scheme for supply of
Community Listening sets after 1960-
61. Therefore, there is no target for
supplying them any sets during the
‘Third Plan period,

(b) 4,300.
Air Hostesses

Shri P. C. Deo Bhanj:
Shri Indrajit Gupta:
830. { Shri P. K. Deo:
Shri Mohammaqd Elias:
{Shri Warior:

Will the Minister of Labour and
Empioyment be pleased To state:

(a) whether Government have adop-
ted the ILO resolution which allows
Air Hostesses in service to marry;
and

(b) it not, whether Government
propose to adopt the above resolution
in the near future with regard to Air
Hostesses of the Indian Airlinegs Cor-
poration and of Air India Internation-
al?

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C. R, Pattabhi Raman):
{a) and (b). There is no ILO Resolu-
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tion allowing “air hostesses in service
to marry”. However, a Recommenda-
tion concerning Termination of Em-
ployment was adopted at the 47Tth
Session of the International Labour
Conference held in June 1963. One of
its clauses provides that maritral sta-
tus should not be regarded as a valid
reason for termination of employment.
The Recommendation is comprehen«
sive in scope but does not contain any
specific reference to air hostesses. The
Recommendation will be examined
as a whole and a statement indicating
the action proposed to be taken by
Government on its various provisions
will, as usual, be placed before Par-
liament in due course.

Aid for Nepalese Projects

(Shri P. C. Deo Bhanj:
831. { Shri P. C. Borooah:
Shri D C. Sharma:

Will the Prime Minister be pleasea
to state:

(a) whether India has recently
signed an agreement with Nepal to
finance some Nepalese projects; and

(b) if so, the details thereof?

The Prime Minister, Minister ef
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes; three Agreements
were signed on 10th July, 1963,

(b) Under the first Agreement, a
provision of Rs. 3'5 lakhs has been
made for the construction of a new
school building, teachers quarters,
sanitary installations and dispensary
and the introduction of agriculture as

‘a craft in the curriculum of the Tri-

bhuwan Adarsh Vidyalaya at Pharing.
The second Agreement provides for
the construction of a Hangar at Gau-
cher Airport at a cost of Rs. 4,63,700|-.
The third Agreement provides a sum
of Rs. 33.5 lakhs for the improvement
and maintenance of the Kathmandu-
Trisuli road.
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Floody jn Orissa

833. Shri Rama Chandra Mallick:
Will the Minister of Defence be pleas-
ed to state:

(a) whether any request was re-
ceived from the Govérnment of Orissa
for assisting the Civil Authorities dur-
ing floods in 1960-61, 1961-62 and
1962-63; and

(b) if so, the nature of assistance
rendered?

The Minister of Defence (Shri Y. B.
Chavan): (a) Requests were received
from the Government of Orissa for
military assistance for flood relief
work during July and September
1961. No such request was received
from that Government during 1960-61
or 1962-63, -

(b) A statement is laid on the Table
of the House. Attention jg also invited
to reply given to Lok Sabha Question
No. 216 on 9-8-1961 in which details
of the assistance given for flood re
in Orissa during the period July-
August 1961 had been furnished.

STATEMENT

Assistance for Flood Relief Work in
Orissa.

At the request of the Government of
Orissa, the Army assisted the civil
authorities duri:g the period from
11-7-1961 to 4-8-1961 and gain from
7-9-1961 to 8-10-1961, by wya of pro-
viding engineering, signal medical and
other personnel equipment, e.g. boats,
wireless sets etc. wag made available.
The Army personnel helped in the
distribution of food, clothing, medi-
cines, kerosene oil etc. from the main
relief centre to subsidiary relief sta-
tions and adjoining villages, in the
provision of special communications to
flood affected areas and for establish-
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ing wireless communications with the
relief centres. The medical teams
inoculated flood. affected persons
againt typhoid and cholera, treated
other cases and chlorinated wells. The
Army also provided and distributed
blankets, trousers, shorts and shirts
to flood victims,

The Engineer party with the help
of boats covered most of the flood
affected areas. They helped the civil
authorities to carry civilian medical
teams to marooned villages, rationg to
flood affected areas, civilian officers
etc. to various places to assess the da-
mages done by the floods and evacu-
ate the marooned villagers.

2. The Air Force provided aircraft
for air dropping of supplies, aerial re-
connaissance of flood affected areas
and airlifting of equipment,

Registered unemployeq in Andhra
Pradesh

234 { Shri Dhuleshwar Meena:

* _Shri Ramachandra Ulaka:

‘Wil] the Minister of Labour anq Em-
ployment be pleased to state the
number of persons (both skilled
and unskiled) registered with various
employment exchanges in Andhia Pra-
desh as on the 31st July, 19637

The Deputy Minister in the Ministry
of Labour and Employment and for
Planming (Shri C. R. Pattabhi Raman):
1,36,295.

State Planning Boardy

Shri Shree Narayan Das:
| Shri Subodh Hansda:
IShri S. C. Samanta:
| Shri Harish Chandra Mathur:
| Shri Raghunath Singh:
Shri Yashpal Singh:
335~% Shri Inder J. Malhoira:
| Shri Morarka:
| Shri Ravindra Varma:
| Shri Sidheshwar Prasad:
| Shri Warior:
{_Shri Vasudevan Nair:

Will the Minister of Planning be
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pleased to state:

(a) the present pgsition with regard
to the formation of State Planning
Boards by various State Governments;

(b) whether it is a fact that the
high powered teams set up by the
Central Government which recently
visited the various States have attri-
buted the shortfall in production to the
absence of such bodies at State level;
and

(c) if so, the steps taken to remedy
the situation?

The Minister of Planning and Labour
ang Employment (Shri Nanda): (a)
In response to Planning Commission’s
recommendation, organisations des-
cribed as State Planning Boards have
been set up in Orissa, Rajasthan and
Punjab. None of these are, however,
Boards of the kind envisaged by the
Planning Commission, The Orissa
Board comprises of the Chief Minister
and eight officials. The Rajasthan
Board is composed of the entire Cabi-
net, 3 officials, 18 Members of Parlia-
ment/Members of the Legislative As-
sembly ang 20 others. The organisa-
tion in the Punjab ig in effect a Com-
mittee of the Cabinet. The Govern-
ment of Maharashtra have established
a Sub-Committee of the Cabinet for
Planning.

(b) and (c). The question of State
Planning Board vis-a-vis shortfalls in
agricultural production was not dis-
cussed by the Central Teams as such.
The teams, however, looked into the
question of setting up of Committees
at the Cabinet and Official levels for
watching the implementation of Agri-
cultura} Production Programmes.

Indiang in Portuguese Territories

(" Shri Shree Narayan Das:
J Shri Sidheshwar Prasad:
*) Shri P. R. Chakraverti:

| Shri Ram Harkh Yadav:

Will the Prime Minister be pleased
to state:
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(a) whether all the Indian Nationals
interned by the Portuguese authoritieg
in their territories abroad have since
come over to India;

(b) if not, the number of those still
remaining outside India; and

(c) whether there has been any res-
ponse from Portuga] to the protest
sent by the Government of India re-
garding the facilities to be accorded to
Indian nationals?

The Prime Mimister, Minister of Ex-
terna] Affairs and Minister of Atomic
Energy (Shri Jawaharlal Nehru): (a)
and (b). According to the information
available with Government about 2330
Indian nationals from Mozambique
and other Portuguese Colonies have
arrived in India and approximately
100 Indians are still there.

(c) No, Sir.

Bengali Broadcasts

837. Shri Yashpal Singh: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that broad-
casts in Bengalj language from the
Calcutta Station of All India Radio
are not picked up easily by people Liv-
ing outside West Bengal;

(b) if so, whether any representa-
tion has been received suggesting for
the installation of a powerful trans-
mitter at Calcutta; and

(c) the action proposed to be taken
on the representation?

The Deputy Minister in the Ministry
of Informatiop and Broadcasting (Shri
Sham Nath): (a) No, Sir. The short-
wave transmitter at Calcutta is ex-
pected to be heard within a radius of
800 kilometers around Calcutta. Under
favourable circumstances recep*ion at
longer distances is also possible.

(b) Representations have been
received for the installation of a more
powerful transmitter at Calcutta,

(c) A nation-wide service from any
of the State Capitalg in the language
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of the State has not been planned so
far,

National Defence Fung

Shri Hari Vishnu Kamath:
. Shri P. C. Borooah:

Will the Prime Minister be plesed {o
refer to the reply given to Unstarred
Question No, 1903 on the 15th April,
1963 and state:

(a) whether alternative ways of uti-
lizing the amount collected by Cey-
lonese citizens and Indian residents in
Ceylon for India’s National Defence
Fund have been considered; and

(b) it so, the result thereof?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes.

(b) The amount of Rs. 5,89,969 is
being paid into the Nationa] Defence
Fund.

Newsprint for ‘Patriot’

( 8hri Hari Vishnu Kamath:
839. < Shri Yashpa) Singh:
LSIIH Prakash Vir Shastri:

Will the Minister of Information angq
Broadeasting be pl d to refer to the
reply given to Starred Question No.
669-A on the 1st April, 1963 and state:

(a) whether the decision allotting
a special quota of newsprint to the
Raisina Publications Private Ltd. in
connection with the ‘Patriot’ has been
modified or revised at the end of three
months; and

(b) if so, the details thereof?

The Minister of Information aad
Broadcasting (Dr. B. Gopala Reddy):
(a) No, Sir.

(b) Does not arise.
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Air Technica] Team

( Shri Hari Vishnu Kamath:
840 < Bhri Vishwanath Pandey:
| Shri Harish Chandra Mathur:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 669 on the 1st
April, 1963 and state:

(a) whether a copy each of the
report submitted by the Joint U.S.
Commonwealth Air Technica] Team to
their respective Governments has been
received;

(b) it so, whether they have been
considered; and

(c) the result thereof?

The Minister of Defence (Shri Y. B.
Chavan): (a) The Joint U.S.|Com-
monwealth Air Defence Team  has
submitted a combined report of which
copies have been received.

(b) Yes, Sir.

(c) The suggestions made by the
Team have been examined and wher-
ever acceptable, they will be imple-
mented. Steps have been taken to
strengthen India’s air defence. The
attention of the Hon’ble Member is
also invited to the Press Note issued
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by the Ministry of External Affairson
22nd July, 1963 regarding Joint
Training Exercises and the supply of
radar installations and connected com-
municationg equipment from friendly
foreign countries,

E.S.I.C. Hospitalg in Kerala

( Bhri Vasudevan Nair:
841 4 Shri Warior:
_ Shri M. N. Swamy:

Wil] the Minister of Labour and
Employment be pleased to state:

(a) the number o¢ hospitals built in
Kerala so far under the Employees”
State Insurance .Scheme; and

(b) the total expenditure incurred
in thig connection?

The Deputy Minister in the Minis-
try of Labour & Employment and
for Plannimg (Shri C. R. Pattabhi
Raman): (a) and (b). No hospital
has so far been built in Kerala under
the Employees’ State Insurance
Scheme. A 24-bedded annexe has,
however, been constructed in the T.B.
Hospital, Pulayanarcotta Trivandrum,
at an estimated cost of Rs. 45.000. It
is also proposed to construct 5 hospi-
talg at other places under the Schemse
as per detailg given below:

No.of  BEstimated
Sl Name of the Hospital beds cost of Present stage
No. construc-
tion
1 PS.I.Hospital, Mulankunrathu- 116 T.B. Rs.13-98 Possession of lard was teken
kavu. beds lakhs by thg State Goverrment om
24-1-63.

2 E.S.1. Cottage Hospital,Alleppey 35§ Rs. 8-45 Site has been selected arnd
General lakhs acquisition proceedir.gs 21€ in
beds. progress.

3 E.S.I. Cottage Hospital, Asramam 50 Rs. 8-43 Possession of land was taken bty
General Jakhs the State Government  on
beds 25-1-63.

4 B.S.1.Cottage Hospital,Cheruna- 50 Rs.10°47 Site has  been selected and

naur. General lakhs acquisition proceedings are in
beds progress.,

s B.S.1. Hospital,Udyogmandal . 120 Bstimates Site has been selected and acqui-
G:neral not yet sition proceedings are in pro-
beds. received gress.

from the
Stare
Govern-

ment.
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NEFA

Shri Warior: W

2. { Shri Vasudevan Nair:

Will the Minister of Plamning be
pleased to state:

(a) the revised allocation to NEFA
tor the Third Five Year Plan; and

(b) how it compares with the allo-
cation in the Second Plan?

The Deputy Minister in the Ministry
of Labour anq Employment and for
Planning (Shri C. R. Pattabhi Raman):
(a) There has been no revision of the
Third Five Year Plan outlay of
N.EF.A.

(b) A statement is laid on the Table
of the House indicating the outlays
under the Second and Third Five Year
Plans. [Placed in Library. See No.
LT-1555/63].

Ilmenite

Shri A. K. Gopalan:
843 {Shri Himatsingka:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 232 on the 4th March,
1963 and state the progress made in
the efforts to find out new markets for
export of ilmenite from Kerala?

The Prime Minister, and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): In addition to commitments
already entered into, approximately
13,000 metric tons of Quilon Grade
ilmenite were exported to the United
States of America by Travancore
Minerals Limited during March and
April 1963 (Shipping Season ended on
15th April 1963).

Negotiations are in progress with
different business interests for the sale
of further amountg of Quilon Grade
Ilmenite,
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Bhoodan

844. Shri A, K. Gopalan: Will the
Minister of Planning be pleased to
state:

(a) the total land collected under
Bhoodan Movement so far; and

(b) how much of it has been distri-
buted so far?

The Deputy Minister in the Ministry
of Labour and Empioyment and for
Planning (Shri C, R, Pattabhi Raman):
(a) and (b). According to information
received from All India Serva Seva
Sangh, upto 31st March 1963, 41,85,057
acregs were received in Bhoodan out
of which 10,15,741 acres have been
distributed, About 14 lakh acres are
considered to be unfit for cultivation.

Labour’s Participation in Management

845. Shri S N, Chaturvedi: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether Government have made
any assessment of the effect on pro-
ductivity of labours’ participation . in
management; and

(b) it so, the result thereof?

The Deputy Minister in the Ministry
of Labour ang Employment (Shri
R. K. Malaviya): (a) Yes.

(b) In a large majority of cases
productivity has improved since the
setting up of the Joint Management.
Councils.

Play ‘Kohinoor ka Lutera’

£46. Shri Subodh Hansda: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether the play ‘Kohinoor Ka
Lutera’ was staged in all parts of the
country;

(b) in how many places and the
number of days this was staged;

(c) whether it was showp free to
the public or whether some gate
money wag collected; and
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(d) the amount of gate money, if
‘any, collected and how it was utilised
or js being utilised?

The Deputy Minister in the Ministry
of Information and Broadcasting (Shri
Sham Nath): (a) and (b). The play
‘Kohinoor Ka Lutera’ has so far been
staged at 12 different places on 51
days in the States of Punjab, Uttar
Pradesh and Andhra Pradesh and the
Union Territory of Delhi.

(c) It was shown free to the public.

{d) Doeg not arise,

Special Alloy Steel Plant

Shri Subodh Hansda:
'847. { Dr. P. N. Khan:
Shri S. M. Banerjee:

Will the Minister of Defence be
‘pleased to state:

(a) whether it is a fact that the
-Special Alloy Steel Plant proposed to
be set up at Kanpur will now be set
up in some other area; and

(b) if so, the reasons therefor?

The Minister of Defence Production
‘in the Ministry of Defence (Shri
Raghuramaiah): (a) and (b). The
proposal to set up a Special Ailoy
Steel Plant in the Defence Sector is
still under consideration and has not
yet been approved. The claims of
Kanpur will be considered along with
other suitable sites at the appropriate
time. i

- [E -1

Uranjum

( Shri Subodh Hansda:
S48, < Shri Bhagwat Jha Azad:
LShrl Balkrishna Wasnik:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that a Ura-
nium mill for treating Uranium Ore
from the Jaduguda Mines will be
set up,
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(b) if so, its location and the esti-
mated cost of this project; and

(¢), whether any foreign exchange
will be necessary for this project and
{f so, the amount thereof?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) to (c). Yes. An Uranium
Mill with a capacity of 1,000 metric
tons of throughput of ore per day is
being set up close to the Uranium
Mines in Jaduguda in Bihar State at
an estimated cost of Rs. 434 crores.
Foreign exchange requirements of
the Project will be approximately
Rs. 120 lakhs.

Naga Rebel Problems

849. Shri Harish Chandra Mathur:
Will the Prime Minister be pleased
to state:

(a) whether Mr. Scott and Phize
are still continuing correspondence
with the Government of India for
settlement of Naga Robel problems:
end

(b) the nature of Government's
latest reaction conveyed to them?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Government of India
have received no further correspon-
dence from Mr. Scott and Mr. Phizo.

(b) The question of Government's
reaction does not therefore arise.

Indians in Simgapore

850. Shri Raghunath Singh: Will
the Prime Minister be pleased to state
whether it is a fact that on account
of Singapore Immigration Law
Indian traders as well as people of
Indian origin who are trading in
South East Asia are facing hardships
and their trade is being adverscly
affected?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
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Nehru): No Sir; Indian traders do not
suffer from any special disabi'ities or
discriminatory treatment.

Indians in South Africa

851 J Shri Raghunath Singh:
" 7 Shri P. C. Borooah:

Will the Prime Minister be pleased
to state whether it is a fact that about
5,000 Indians have been ordered to
quit white zone from a suburb of
Johannesburg in South Africa?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic  Energy (Shri Jawaharlal
Nehru): Yes—according 10 reports in
the Press 5,000 persons of Indian
origin living in the ‘white-zone’ sub-
urb of Johannesburg have been order-
ed to vacate their residences uncer
South Africa’s Apartheid Laws.
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National Mine Safety Council

854, I Shri' Eswara Reddy:
\ Shri Yashpal Singh:

Will the Minister of Labour and
Employment be pleased to state:

(a) the reasons for the delay ir
setting up National Mine Safety
Council;
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(b) when the same 1s likely to be
constituted; and

(c) the subjects likely to be discus-
sed at the first meeting of the
Council?

The Deputy Minister in the Minis-
try of Labour & Employment (Shri
R. K. Malviya): (a) to (c¢). The
National Council for Safety in Mines
has already been set up under Gov-
ernment  Resolution dated 2nd
February, 1963. It was registered as
a society under the Societies Regis-
tration Act on the 11th July, 1963. At
the first meeting of the Council held
on 14-8-1963, its budget estimates for
the year 1963-64 were approved. The
Government Body of the Councii has
also been constituted under the Rules.

Multipurpose Institute at Kothagudinm

855. Shri Eswara Reddy: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Starred Question No. 1615 on the
8th April, 1963 and state:

(a) when the construction of muiti-
purpose institute at Kothagudium
will commence;

(b) the amount likely to be spent;
and

(c) when it is likely to he com-
pleted?

The Deputy Minister in the Minis-
try of Labour & Employment (Shri
R. K. Malviya): (a) Tenders have
been called for and the constructico
work will begin shortly.

(b) Rs. 54,030/- per Institute in-
cluding staff quarters.

(c) within six months from the
date of commencement of the work

Quarters for Collieries

856. Shri Eswara Reddy: Will the
Minister of Labour and Emplovraeat
be pleased to state:

(a) whether the Coal Mines Wel-
fare Organisation propose to cons-
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struct quarters in the regions worked
by M/s. Singareni Collieries Company
during 1963-64;

(b) if so, the number of quarters
likely to be constructed; and

(c) the estimated cost of these
quarters?

The Deputy Minister im the Minis-
try of Labour & Employment (Shri
R. K. Malviya): (a) and (b). Allot-
ment of houses under the New Hous-
ing and Low Cost Housing Schemes
of the Coal Mines Labour Welfare
Fund is not made yearly, 2100
houses already allotted to the Singa-
reni Collieries under the Low Cost
Housing Scheme are under construc-
tion. The Collieries are also  cons-
tructing 3950 additional houses to
be adjusted against their future quota
under the New Housing Scheme.

(¢) The estimated cost of the
houses is as follows:—

2100 houses Rs.  27.30,000
3950 houses Rs. 1,22.45,060
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Building for Indian Embassy in Kabul

f Dr. L. M. Singhvi:
860. 4 shri P. K. Deo:

Will the Prime Minister be pleased
to state:

(a) whether the Government of
India propose to consiruct a new
building for the Indian Embassy and
Chancery at Kabul;

(b) if so, the estimated outlay on
the construction and furnishings and
the duration in which the project is
to be completed; and

(c) the details
design?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes; The Government
has purchased one of the best plots
in the Diplomatic Enclave at Kabul,
measuring 10 Jaribs (approximately
five acres) on a 99 ycars' lease at a
cost of Rs. 1,89,125/-.

(b) and (c). Estimutes and plans
have not yet been prepared. A Gov-

of architectural
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ernment architect is being deputed
shortly to Kabul to prepare them.

“Designing  Sections”
Production
861. Shri Sham Lal Saraf: Will the

Minister of Defence be pleased to
state:

for Defence

(a) the steps taken to set up ad-
vance ‘Designing Sections’ for De-
fence Production;

(b) whether any such sections Lave
already been established; and

(c) if so, their number and where
they are located?

The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) and (b). Design-
ing work is already being done in the
Establishments of the Rescarch ana
Development Organisaiion; Drawing
Offices of the Ordnance Factories and
in Public Sector concerns under De-
fence.

(¢) In Ordnance factories and in
two Public Sector concerns viz,
Bharat Electronics Ltd., and Hindu-
stan Aircraft Ltd.

Ex-Servicemen

862. Shri A. V. Raghavan:
Shri Pottekkatt:

Will the Minister of Defence be
pleased to state:

(a) the number of ex-servicemen
settled under the WYNAD colonisa-
tion scheme so far;

(b) the number o ex-servicemen to
whom grants had been given so far
and the number of applications stil

. pending; and

(c) whether there is a iarge num
ber of encroachments in this colony
and the steps taken to confer owner-
ship rights to the ex-servicemen?

The Minister of Defence (Shri Y. B.
Chavan); (a) 1998.
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(b) 1917. The rest have not been
given grants for want of funds.

(c) There are about 2,000 en-
croachments in the coiony and the
question of conferring ownership
rights to the ex-servicemen is being
considered by the Government of
Kerala.

Family Pensions

863. Shri Hem Raj: Will the Minis-
ter of Defence be pleased to state:

(a) whether it is a fact that widows
and children of those Army men who
got emergency commissions from VCOs
and other Ranks during the last great
war under A.I.(I) 14 of 1942 but who
died on pension list, are denied the
benefits of family pensions and chil-
dren allowances; and

(b) if so, the reasons thcrefor?

The Minister of Defence (Shri Y.B.
Chavan): (a) Yes, Sir.

(b) The pension rules for Indian
Commissioned Officers laid down in
the Old Pension Code were based on
rules applicable to the British Officers.
Orders issued in 1942 extended the
rules to serving VCOs (now JCOs)
and Other Ranks who were granted
Emergency Commission during the
last war. As the widow of a British
Emergency Commissioned Officer
was not entitled to the grant of ordi-
nary family pension as for widows of
regular officers, no Dbrovision was
made in the orders for the grant of
ordinary family pension to widows of
Indian ECOs (promoted JCOs/ORs).
Until 1953, families of Other Ranks
and VCOs of the Indian Army were
not eligible for ordinary family pen-
sion. However, disability and special
family pensions as for regular ICOs,
were admissible to all E.C.Os.

Boundary Dispute between Assam
and Nagaland

Shri C. K. Bhattacharyya:
Shri P, C. Borooah:
864, { Shri Hem Barua:
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Shri A. K. Gopalan:
Shri P. K. Deo:

{_ Shrimati Renuka Barkataki:

Will the Prime Minister be pleased
to state:

(a) whether a dispute has arisen
between Nagaland and Assam over
the demarcation of border; and

(b) if so, whether the Central
Government have taken any steps
for settling the boundary dispute?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Certain doubts regarding
the exact boundary demarcation in
some areas between Nagaland and
Assam had been expressed by the
Naga leaders in earlier discussions. In
these areas timber operations have
caused resentment amongst the Naga:s
of the border villages.

(b) Nagaland authorities have been
advised to have demarcated on the
ground, by the Deputy Commissioners
on either side, a workable boundary
line in accordance with the 1925 Ncti-
fication.
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Trespassing by Pakistanis

870. Shri Shree Narayan Das: Will
the Prime Minister be pleased to
state:

(a) whether it is a fact that some
Pakistanis removed Indo-Pakistani
border demarcation posts at the bor-
der village Hemkumari under Haldi-
bari Police Station of Cooch Bihar
District on the 17th May, 1963 and
posted them inside the Indian terri-
tory;

(b) if so, the circumstances in
which this happened; and

(c) the steps taken to repost the
demarcation posts at the right place
and also to find out the culprits?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) to (c). During the month
of May this year, a Pakistani nationa!
had encroached on a plct o: agricul-
tural land, about 64 sq..yards ‘n area,
belonging to an Indian national and
situated on the Indo-East Pakistan
border, within Indian territcry, in
village Hemkumari, P. S. Haldibari,
District Cooch Bihar (West Bengal).
The encroachment was effected by
demolishing the existing ‘ail’ (raised
earthen boundary) which scparated
the plot of land on the Indian side
of the border from a plot of land
belonging to the Pakistani national
on the other side of the border; the
‘ail’ was shifted deep inside Indian
territory.

Protests were lodged under the
Ground Rules Agreement between the
Governments of India and Pakistan,
by the Government of West Bengal
and our Deputy High Commissioner
at Dacca, with the Government of
East Pakistan demanding an imme-
diate enquiry into the matter and re-
storation of the border ‘ail’.

Techno-Economic Survey of Assam

871. Shrimati Jyotsna Chanda: Will
the Minister of Planning be pleased
to state:

(a) whether a Techno-Ecoenomic
Survey of Assam has been conducted
by the National Council of Applied
Economic Research: and
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(b) it so, whether the Planning
Commission propose (o start scme
more projects, industrial and other-
wise, in the State of Assam in the
light of this survey?

The Deputy Minister in the Minis-
try of Labour and Empioyment and
for Planning (Shri C. R. Pattabhi
Raman): (a) Yes, Sir.

(b) There are no proposals from
the State Government.

Soldiers, Sailors’ and Airmen’s Boards

- 872. Shrimati Jyotsna Chanda: Will
the Minister of Defence be pleased to
state:

(a) whether Soldiers’, Sailors’ and
Airmen’s Boards are functioning in all
the States:

(b) if not, whether Government
propose to start such Boards in all the
States; and

(c) what role these Boards are play-
ing in the rehabilitation of the armed
personnel injured during our recent
border clash with China?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir.

(b) Does not arise.

(¢) The Boards assist in obtaining
the various concessions sanctioned by
the State Governments for wounded
service personnel and their families|
dependents within the jurisdiction of
the State in which they are residing.
Broadly, these concessions cover allot-
ment of land, educational facilities,
financial and employment assistance

and vocational and technical training.’

Dock Labour Housing Scheme

873. Shri P. Kunhan: Will the
Minister of Labour and Employment
be pleasud. to state:

(a) whether'it is a fact that the
money allotted for Dock Labour
Housing Scheme in the first two years
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of the Third Plan has not been fully

spent;

(b) if so, the reasons therefor:

(c) the number of houses built
under the Scheme in the first two
years of the Plan; and

(d) the steps taken by Government
to ensure speedy implementation of
the scheme?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) Yes.

(b) and (d). The loan finance
scheme for housing of dock workers
did not find favour with the Dock
Labour Boards, and they desired that
there should be provision for subsidy
at least to the extent provided for in
the Subsidised Housing Scheme for
Industrial Workers. This was not
found feasible, and it was decided that
they could be given subsidy upto 20
per cent. A scheme is accordingly
being prepared 'in consultation with
the various Boards and it will be im-
plemented as early as possible.

(c) No houses have yet been built
under tha Scheme. However, 571
houses have been constructed by the
Bombay Dock Labour Board with
their own resources and 120 houses
are now being built by the Madras
Dock Labour Board.

M.E.S,, Barrackpur

874. Shrimati Renu Chakravartty:
Will the Minister of Defence be
pleased to state:

(a) whether the question of grant-
ing city compensatory allowance and
house rent allowance to M.E.S. Per-
sonnel living in South Barrackpur and
Barrackpur Cantonment has been dis-
cussed and decided upon; and

(b) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):

(a) and (b). Employees residing in
South Barrackpur: and Barrackpur
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Cantonment are entitled to these
allowances only if their place of work
is located in a classified area mention-
ed in the genera] orders issued in this
regard, South Barrackpur and Bar-
rackpur Cantonment are not classified
areas in terms of these orders. In
addition, according to certain special
orders issued in respect of North Bar-
rackpur Municipality, employees (in-
cluding civilian personnel of the
M.ES.) living in South Barrackpur
and Barrackpur Cantonment are
entitled to Compensatory (City) and
House Rent Allowances at the rates
prescribed for North Barrackpur pro-
vided they serve in Government
establishments in North Barrackpur.
Representations for the extension of
the special orders applicable to North
Barrackpur, to South Barrackpur and
Barrackpur Cantonment have been
considered but could not be acceded
to.

Border Operations Relief Fuand

875. Shrimati Sharda Mukerjee:
Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that a fund
known as the “Border Operations
Relief Fund” has been set up;

(b) the approximate amount of this
Fund; and

(c) the purpose for which this Fund
is to be utilised?

The Minister of Defence (Shri
Y. B. Chavan): (a) The Border
Operations Relief Fund was set up in
October 1962 but is no longer in exist-
ence, having been merged with the
National Defence Fund in December
1962.

(b) A balance of Rs. 2,11,196°20 was
lying at the credit of the fund at the
time of its merger with the National
Defence Fund.

(¢) The Fund was started for pro-
viding amenitieg for service personnel
engaged in operations against Chinese
aggression and to relieve distress of

Service personnel disabled in the
operations and of the dependents of
the Service personnel who sacrificed
tneir lives in the operations or were:
reporied missing or taken prisoners.
Similar amenities are now being pro-
vided from grants from the National’
Defence Fund.

Surplus M.E.S. Workers

876. Shri S. M. Banerjee: Will the:
Minister of Defence be pleased to
state:

(a) whether it is a fact that some
M.ES. workers have been declared
surplus to requirement in Western
Command; and

(b) if so, the reasons therefor?

Fhe Minister of Defence (Shri Y. B.
Chavan): (a) and (b). 12 carpenters
were employed in Engineer Park,
Jullundur for a specific job on the
express condition agresad to by them
in writing that their services would
be dispensed with on completion of
the work. All of them have been
offered alternative employment.

Indians in Mozambique

Shri P. C. Borooah:

Shri S. M, Banerjee:

Shri P. K. Deo:

Shri Maheswar Naik:

Shri D. D. Mantri:
l_Dr. L. M. Singhvi:

877,

Will the Prime Minister be pleased
to state:

(a) whether the Portuguese Govern- -
ment have granted permission to
U.A.R. Government Representative to
visit Mozambique to protect the inter-
ests of Indian Nationals there;

(b) if so, whether the Representa-
tive has since visited Mozambique:

(c) observations made by the Re-
presentative after the visit; and

(d) the steps taken to protect
Ind’a’s in*ercsts there?
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The Prime Minister, Minister of
‘External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). The First
Secretary of the U.A.R. Embassy in
Lisbon visited Mozambique in July-
August 1962 and, after protracted
negotiations with the Portuguese
authorities, again in June 1963. The
first visit was mainly exploratory in
.character.

(¢) From the report of the U.AR.
representative’s second visit, it appears
that the Portuguese are determined to
continue their policy of expropriating
‘the immovable assets of Indians in
Mozambique. No assurance is forth-
coming that the sale proceeds of the
assets of Indian Nationals would be
remitted and that the evaluation of
their properties by the Portuguese
Liquidation Committee and their sale
have been done in a fair manner.
Indian nationals are debarred from
-transferring their immovable assets to
their sons who are Portuguese
nationals and no preference is to be
.given to the heirs in the purchase of
their parcat,” prooost. The Protu-
-guese have also given no guarantee
that Indian nationals still in Mozambi-
que will be allowed to stay on.

(d) The Government of India will
.continue to pursue normal diplomatic
-processes for protecting Indian inter-
rests in Portuguese colonies.

Low Cost Room Cooler

( Shri P. C. Borooah:
818 ‘ij Shri Himatsingka:
* 7 Shri Sidheshwar Prasad:
( Shri P. K. Deo:

Will the Minister of Defence be
pleased to state:

(a) whether a low-cost room cooler
has been developed by the Defence
‘Science Laboratory in Delhi;

(b) if so, its estimated cost of pro-
duction and the salient features of
the cooler; and

(c) the steps taken to manufacture
-the same on a commercial scale?
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The Minister of Defence Production
in the Ministry of Defence (Shri
Raghuramaiah): (a) Yes, Sir.

(b) The ordinary model has been
estimated to cost about Rs. 70 ex-
clusive of fan. The Deluxe model
with 1|4 7'P m-tor and materials of
superior quality will cost about Rs.
250. The air cooler has been designad
to take advantage of the capillary
action of water and does not circulate
the water over the cooling medium as
in other desert coolers. This is ex-
pected to increase the life of the fan,
and lower the running cost,

(c) The cooler has been patented
and the patent is released to the
National Research and Development
Corporation for commercial exploita-
tion.

Experiment in International Living

879. Shri Inder J. Malhotra: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that more
than hundred Indian boys and girls
have left for U.S.A. under the scheme
of ‘Experiment in International
Living’;

(b) their nameg along with their
parentage and the families to which
they belong;

(c) the total expenditure involved
along with foreign exchange sanc-
tioned in their favour; and

(d) the procedure of selection and
the names of Judges?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir. One hundred
and sixteen Indian boys and girls
left for U.S.A. under this scheme.

(b) A list containing the informa-
tion is laid on the Table of the House.
[Placed in Library, See No. LT-1557/
63].

(c) Thare was no expenditure by
Government and no foreign exchange
was involved.
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(d) The seclection was made through
regional and national selection boards
appointed by the organisers. The
members of the national selection
board were as follows:

1. Shri C. M, Trivedi, Member Plan-
ning Commission (Chairman).

2. Justice P. B. Gajendargadkar,
Judge of the_Supreme Court.

3. Shri Jaisukh La) Hathi, Minister
of Supply in the Ministry of
Economic and Defence Co-
ordination.

4. Shri Ahmed Mohiyuddin, Deputy
Minister, Transport and Com-
munication.

Occupational Wage Survey

(Shri Sham Lal Saraf:
880. .{ Shri Siddananjappa:
(_ Shri Ram Harkh Yadav:

Will the Minister of Labour and
Employment be pleased to state the
action being taken on the Occupational
Wage Survey General Report (1958-
59)?

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C. R. Pattabhiraman):
The purpose of conducting the Wage
Survey was to remove the existing
deficiencies in Wage statistics, parti-
cularly in respect of Occupational
Wage data. The information contained
in the Report would be useful to Wage
Boards and other wage fixing authori-
ties.

Non-Plan Expenditure

881 / Shri Ramachandra Ulaka:
* 7\ Shri Dhuleshwar Meena:

Will the Minister of Planning be
pleased to state:

(2) the total non-plan expenditure
of the Centre and States during 1962-
63;

(b) whether there is rise in non-
plan expenditure in the Centre as well
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as in the States as compared to pre-
vious years; and

(c) if so, to what extont?

The Deputy Minister in th: Ministry
of Labour and Employmen. and for
Planning (Shri C. R. Pattathiraman):
(a) to (c). In 1962-63 the a.gregate
non-plan expenditure of the Centre
and the States met out of current
revenues was around Rs. 2024 crores.
A statement indicating the correspond-
ing estimates for 1960-61 and 1961-62
is laid on the Table of the House.
[Placed in Library, See No. LT-1558/
63].

Situation in Laos

( Shri Hari Vishnu Kamath:
Shri P, C. Borooah:

Shri R. G. Dubey:

Shri Shree Narayan Das:
Shrimati Vimla Devi:
882. Shri Dinen Bhattacharya:
Dr. U. Misra:

Shri Warior:

Shri Vasudevan Nair:
Shri M. N. Swamy:

| Shri Vishram Prasad:

Will the Prime Minister be pleased
to state:

(a) whether India ag the Chairman
of the International Commission on
Laos has been taking any effective
steps to ease the continuing unrest in
Laos; and

(b) if so, on what lines?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). India’s res-
ponsibilities ag Chairman of the Com-
mission for Supervision and Control
in Laos have been defined and cir-
cumscribed by the Protocol of the 1962
Geneva Conference on the settlement
of the Laotian question. It is regret-
table that the task of the Coalition
Government, headed by Prince
Souvanna Phouma, has been rendered
difficult after the murder of the
neutralist Cabinet Minister, Mr, Qunin
Pholsena on 1st April, 1963. Their
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circumscribed responsibilities do not
permit the Commission to intervene in
the internal affairs of Laos. But they
have continued to function, as effec-
tively as possible, under the chairman-
ship of the Indian Commissioner,
whenever they have been asked by the
Government of Laos to render assist-
ance. The principal question, today,
is to get the three parties or factions
in Laos together again, and in this
the Commission, under the chairman-
ship of the Indian Commissioner, as
also the diplomatic representatives of
the Soviet Union and Great Britain,
as Co-Chairman of the Conference,
have continued to render constant
assistance.

Telephone Lines in Leh

883. Shri Hem Raj: Will the Prime
Minister be pleased to state:

(a) whether it is a fact that cases
of cutting off of telephone lines con-
necting important installations have
occurred in the Leh area recently;

(b) if so, whether any miscreants
have been arrested; and

(c) if so, their nationality?

The Prime Minister, Minister »f
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir; on the night of
June 20i21, 1963, one telephone line
connecting the military exchange to
one of the Officers’ messes at Leh was
cut off. The case was investigated
by the Army authorities. No act of
sabotage was suspected.

(b) No, Sir.

(c) Does not arise.

Recruitment to Defence Services

884 [ Shri Hem Raj:
. 1Shri Daljit Singh:

Will the Minister of Defence be
pleased to state:

(a) the number of recruits who have
joined the three wings of the Defence

AUGUST 26, 1963
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Services from the date of the declara-
tion of the state of emergency to the
end of July, 1963, Statewise; and

(b) whether the response is accord-
ing to the expectations?

The Minister of Defence (Shri Y. B.
Chavan): (a) It will not be in the
public interest to disclose this infor-
mation on the floor of the House.

(b) the response has been satisfac-
tory and according to expectations,
except that there have been some

shortfalls in the technical categories
of Airmen.
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Television Programmes

886. Shri D. C. Sharma: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that several
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hundred television set owners in Delhi
are starved for television pro-
grammes; and

(b) if so, the steps proposed to be
taken in the matter?

The Deputy Minister in the Ministry
of Information and Broadcasting (Shri
Sham Nath): (a) There are only 522
television sets in Delhi and 450 out
of them are with schools and teleclubs.
For schools the programmes are of 80
minutes duration on six days and for
teleclubs two programmes a week.

(b) When more accommodation
becomes available the school and tele-
clubs programmes will be extended.

Recruitment in Punjab

887. Shri Daljit Singh: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that recruit-
ment fairs were arranged in Punjab
and people came forward for recruit-
ment in large number in Hoshiarpur
in May, 1963;

(b) whether it is also a fact that
recruitment staff being insufficient,
Jawans had te go back disappointed;
and

(c) if so, the reasons for not posting
sufficient recruitment staff?

The Minister of Defence (Shri Y. B.
Chavan): (a) Yes, Sir.

(b) No, Sir; sufficient recruiting staft
had been posted. Those who had to
go back disappointed were the reject-
ed candidates who did not come up to
the prescribed standards.

(c) Does not arise.

Backward Areas of Punjahb

3. [ Shri Daljit Singh:
7\ Shri Hem Raj:

Will the Minister of Planning *e
pleased to state:

88

(a) the amounts allotted to Punjab
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Government for the development of
the Backward hilly areas of Punjab
during the Second and Third Five
Year Plans separately; and

(b) the main heads on wkich it is
spent or being spent?

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C. R, Pattabhi Raman):
(a) and (b). A statement is laid on
the Table of the House. [Placed in
Library, See No. LT-1559/63]

Film on Removal of Untouchability

889. Shri Daljit Singh: Will the
Minister of Information and Broad-
casting be pleased 1o refer to the
reply given to Starred Question No.
1073 on the 29th April, 1963 and
state the progress so far made in the
production of a film on the removal of
untouchability?

The Deputy Minister in the Ministry
of Information and Broadcasting (Shri
Sham Nath): The producer has ex-
pressed certain difficulties in the pre-
paration of the revised script from the
point of view of approach to the sube
ject and has suggested a personal dis-
cussion. He has been asked to come to
Delhi.
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Emergency Commssions

( Shri P. K. Deo:

893.{ Shri Buta Singh:

|_ Shri Narasimha Reddy:

Will the Minister of Defence be
pleased to state:

(a) the number of Officers who
have been awarded Commissions in
the first batch of emergency recruit-
ment;

(b) the date on which the passing
out parade was held for the purpose;
and

(c) whether the Officers were
officially commissioned the same day
or not?

The Minister of Defence (Shri Y. B.
Chavan): (a) 1022 Cadets.

(b) 29th June, 1963.

(c) The cadets were officially com-
missioned with effect from 30th June,
1963. The passing out parade is con-
sidered as the last day of the training
of the cadets and they are entitled to
the commission only after mid-night
of the passing out parade day when
they are deemed to have successfully
completed their training.

Some cadets who haq failed to sub-
mit their educational or birth certifi-
cates were not granted commissions
on 30th June, 1963 initially. On pro-
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duction of these certificates such
cadets were also granted commissions
retrospectively with effect from 30th
June, 1963.

C.H.S. Scheme for Defence Employees

894. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to re-
fer to the reply given to Unstarred
Question No. 554 on the 19th Novem-
ber, 1962 ang state:

(a) whether any decision has since
been taken to extead Contributory
Health Service Scheme to the Defence
employees residing in Delhi Cantt.;
and

(b) if not the interim aranments
made to provide medical help to the
families of the employees?

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
(a) A Contributory Health Service
Scheme Dispensary is already func-
tioning in Delhi Cantt. catering for
those who are working in Delhi/New
Delhi and residing in Delhi Cantt.
Land has been earmarked for the ex-
tension of the Contribufory Health
Service Scheme to those who are
working and residing in Delhi Cantt.
As the construction is likely to take
some time, provision of suitable ac-
commodation as an interim measure
is under consideration.

(b) The families of the employees
not covered by the C.H.S. Scheme as
vet are entitled to free cut-patientiin-
patient treatment in civil hospitals
(which includes the Cantonment Gene-
ral Hospitil at Delhi Cantt.) under the
Central Services (Medical Attendance)
Rules; the expenditure if anv incur-
red in this connection is re-imburse-
able as provided for under these

Rules.
Industrial Disputes Act, 1947

895. Shri S. M. Banerjee: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that Gov-
ernment have classified ‘Hospital’ as
an ‘Industry’ to be covered under In-
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dustrial Disputes Act, 1947 in  ac-
cordance with the decision of the
Supreme Court of India;

(b) whether it is also a fact ‘Hos-
pitals’ under the control of the Minis-
try of Defence have been excluded
from this provision under the Indus-
-trial Disputes Act, 1947; and

(c) if so, the reasons for this dis-
crimination between the Public and

rivate Hospitals in respect of appli-
cation of Labour laws?

The Deputy Minister in the Minis-
try of Labour ang Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) The Supreme Court has
held that civil hospitals would fall
within the definition of “industry” is
defined in the Industrial Disputes Act,
1947,

(b) As regards hospitals under the
control of the Ministry of Defence.
catering to the needs of the Defence
Service personnel, Government are
adviseq that the maintenance of such
hospitals will be a sovereign function
and therefore, d6 not partake of the
<haracter of industry as defined in th=
Act.

(c) Since Civil Hospitals whether
Tun by Government or by private
agencies are governed by the provi-
sions of this Act, the question of dis-
crimination between public and pri-
‘vate Hospitals does not arise.

Kidnappeq Indians

896. Shri P. C. Borooah: Will the
Prime Minister be pleased to state:

(a) whether the Pakistan Border
Force kidnapped three ‘Indians from
village Horipurih Tripura op the 30th
June, 1963; and

(b) if so, the action taken to secure
their release?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
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mic Energy (Shri Jawaharlal Nehru):
(a) Yes, Sir

(b) Protests have been lodged with
the East Pakistan authorities by the
Government of Tripura and our De-
puty High Commissioner at Dacca, de-
manding immediate release of the kid-
nappad Indian nationals and action
against the Pakistanj miscreants.

War Bonus

“897. Shri S. M. Banerjee: Will the
Minister of Defence be pleased o
state: i

(a) whether it is a fact that war
bonus paid to the civilian deffence em-
ploees in 1946 is being recovered from
them;

(b) whether it is ilso a fact that no
undtrtaking was taken from the em-
ployees to the effect that this money
would ever be recovered;

(c) it so, the circumstances war-
ranting this recovery; and

(d) the steps taken by Governmefft
to repay the amounts already recov-
ered?

The Deputy Minister in the Minis-
try of Defence (Shri D. R. Chavan):
(a) and (c). The recovery is being
made in monthly instalments of Rs: 10
from civilian Defence employees who
had been paid war bonus and had no
combatant war seevice to their credit
but who have since been confirmed.
The war bonus which was paid to
temporary non-gazetted civilian em-
ployees was of the nature of a ter-
minal benefit. Recovery of the war
bonus is being made for the reason
that on confirmation these employees
are entitled to the normal terminal
benefits, e.g., pension and death-cum-
retirement gratuity after putting in
the qualifving service; two terminal
benefits cannot be granted for the
same service.

(b) No, Sir.

(d) Does not arise.
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Accident at Kargali

Shri Priya Gupta:
Shri P. C. Borooah:
898. { Shri Indrajit Gupta:
| Shri Raghunath Singh:
LShri Ram Ratan Gupta:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that an
accident took place at No. 3 Extension
Quarry at Kargali under the National
Coal Development Corporation on the
4th June, 1963;

(b) if so, the nature ci the acci-
dent; and

(c) the steps taken to aveid such
accidents in future?

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): (a) to (c¢). Attention
is invited to the detailed vepcrt of
the Mines Inspectorate on the acci-
dent placed on the Tablc o; the
Sabha on the 19th August 1963. The
accident has been classificd as a case
of misadventure.

Labour Laws in Pondicherry

899. Shri Priya Gupta: Will the
Prime Minister be pleasad ‘c state:

(a) whether it is a fact that no
Labour Laws exist in Pondicherry;

(b) if so, whether Government pro-
pose to apply all the Central Labour
Laws to labour in Pondicherry; and

(c) from when?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) to (c¢). Though the French
Labour Code (overseas Territories)
1952 is in force in the Unicn Terri-
tory of Pondicherry, the Pondicherry
(Laws) Regulation, 1963 was promul-
gated on the 18th of July, 1963 ex-
tending 21 essential Centrai Labour
Laws. These will be enforced from
the 1st of October, 1963. Tlicre are
nearly 12 other Central Labour Laws

435 (Ai) LSD—4.
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relating to subjects iike miming, war
injuries, etc., which have not been
extended to Pondicherry as they are
not considered essential.

Rifle Factory near Tiruchirappalli

900. Shri Sezhiyan: Will the Minis-
ter of Defence be pleased to state:

(a) the progress made sc far in
establishing a Rifle = Manufacturing
Factory near Tiruchirappalli; and

(b) when the factory is expected to
be commissioned?

The Minister of Defencc Produ:tion
in the Ministry of Defence (Shri
Raghuramaiah): (a) The question of
setting up a new rvifle manufacturing
factory is under active consideration
o; the Government.

(b) It is not possible to say any
until the decision is taken.
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Delhi Employment Exchanges
902. Shri G. S. Musafir: Will the

Minister of Labour and Employment
be pleased to state:

(a) the number of candidates, males
and females, who have got themselves
registered as Punjabi Language tea-
chers with the Employment Exchanges
in Delhi during 1962-63; ana

(b) how many of tnein got emplcy-
ment during the same period?

The Deputy Minister in the Minis-
try of Labour and Employment and

for Planning (Shri C. R. Pattabhi
Raman):
(a) Male 16
Femalg 17
(b) Male 1
Female 2

Employment Situation in Assam

003 f Shrimati Renuka Barkatuki:
* \_Shri Bishanchander Seth:

Will the Minister o Lubeur and
Employment be pleased to state.

(a) the present position in regard
to the employment situation in Assam;
and

(b) whether there is a fall in the
receipt of bulk demand from the Cen-
tral Government establishments as

reported in the Assam Tribune of the
21st June, 19637
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The Deputy Minister in the Mimis-
try of Labour and Employment amd
for Planning (Shri C. R. Patiahii
Raman): (a) Assessment of the em-
ployment situation is made at quar-
terly intervals under the Employment
Market information Programme_ The
latest information available relates to
the situation at the end of March,
1963 which indicates a slight fall of
0.2 per cent in employment in the
reporting establishments, viz. estab-
lishments in the publiz sector and
establishments in the private sector
employing 25 or more wcrkers, as
compared to the situation at the end
of December, 1962 and was due teo
seasonal factors.

(b) Yes.
Pensions for Army Officers

904. Shri D. D. Mantri: Will the
Minister of Defence bLhe pleased to
state:

(a) whether Govern:ment have re-
cently decided to enhance the pen-
sion rates of army cfficers; and

(b) if so, the detai!s thereof?

The Minister of Defence (Shrs
Y. B. Chavan): (a) Yes, Sir.

(b) The Governme:t of India have
decided to enhance the existing rates
of retiring pension of permanent ccm-
missioned officers upto and including
the rank of Brigadier and equivalent
ranks in the Navy and the Air Foree.
Formal Government orders in this
regard will issue shortly.

The rates of reliring pension of
officers have been increased as indi-
cated below:—

2nd Lr./Lt.
Capta‘n
Major

Lt. Col.
Colonel
Brigadier

Standard
p.red of Ex'stirg Revired
se ‘vice s-andard star Csrd
entitling persion reisica »
the officer
to full
p:nsion
Rs. p.m Rs. romn.
20 years 275 3joo
20 years 350 425
22 year; 278 S50
24 years 65 675
26 years 675 750

28 years 800 225
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The revised rates of pension have
been given retrospective effect from
the 1st October, 1961, i.e., they will
apply to officers who retired on or
after that date.

Mountain Divisions

905. Shri Surendra Pal Singh: Will
the Minister of Defence be pleased
to state:

(a) whether it is a fact that Gov-
ernment are considering a proposai
to raise three more Mountain Divi-
sions for the de:ence ¢f our northern
borders; and

(b) if so, whether this will be done
with the aid of some friendly foreign
countries or this new force will be
completely equippad by our own
efforts?

The Minister of Defence (Shri Y.
B. Chavan): (a) Three existing Divi-
sions are proposed to be reorganised
as Mountain Divisions.

(b) Both from our r2serves and
with assistance received.

Chines; Mllitary Officers at Pak.
Border

Shri Raghunath Singh:
| Shri Hari Vishnu Kamath:
906. { Shri Nath Pai:
1 Shri Jashvant Mehta:
( Shri Vishram Prasad:

Will the Prime Minister be pleased
to state whether it is a fact that
Chinese Military Officers are touring
Pakistan Border areas?

The Prime Minister, Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): Reports were received that
Chinese Officers were touring Pakistan
border areas; howaver, Pakistan
Foreign Office has issued a denial.

12 hrs.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE—contd.

HoOISTING OF PAKISTANI FLAG IN LATI-
TILLA, ASSAM AND PAKISTANI FIRING

Mr. Speaker: We shall now take up
the call attention notice by Shri S. M.
Banerjee, Shrimati Jyotsna Chanda,
Shri Hari Vishnu Kamath, Shri Swell
and Shri Daji.

Sari Kapur Singh (Ludhiana): Be-
fore the House proceeds with further
business, I crave your indulgence to
make a reference to a certain privilege
motion of which I had given notice. 1
have been told that it has been dis-
allowed and now I rise to a point of
order. The rules say that whenever
a notice......

Mr. Speaker: 1 have said that it does
not constitute a privilege motion. I
have also said so many times that un-
less the Member concerned can con-
vince me first in such cases, I will not
allow it to be raised here in the House.

Shri Kapur Singh: I am not raising
the question of the privilege motion.
I am raising a point of order.

Mr. Speaker: A point of order on
what? We have finished one business
and we are going to take up the
second. It is not connected with any
business that is before the House.
Therefore there cannot be any point
of order at this stage.

Shri Ranga (Chittoor): Even though
you are within your right to disallow
a motion of which notice hag been
given, you are entitled to state to
the House that such and such motion,
notice of which has been given, has
been disallowed. I suppose my hon.
friend had that in mind. Is it beyond
my privilege to request you to make
that statement, that such and such
motion has been given notice of to
you and you have disallowed it?
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Shri Kapur Singh: And the reasons
therefor,

Shri Ranga: Reasons need not be
given.

Mr. Speaker: I would put it to Shri
Ranga himself. If notice is given of
30 or 40 motions in the morning, would
it be possible for me to refer to all
those notices and say that I have dis-
allowed them? Then a voice came
along that the reasons also should be
stated. Is it possible for me to do
that? If I do that, can we proceed
with the business of the House?

Shri Ranga: In this case, two res-
ponsible people in two political groups
have given notice of it. Surely it
should be possible for you to make
a distinction. Shri Kapur Singh is
the Secretary of our Party and Shri
Yadav is the leader of the Socialist
Party.

Mr. Speaker: Therefore, I will re-
quest them to see me for a couple of
minutes and if I cannot convince
them, and they insist, I will make a
mention.

Shri Kapur Singh: I would make a
very short submission provided you
have no objection.

Mr. Speaker: Objection 1 have: 1
would only request him. If he will
abide by my request......

Shri Kapur Singh: At your plea-
sure,

Mr. Speaker: THen they will see
me.

Shri Hari Vishnu Kamath (Hoshan-
gabad): The call attention notice has
not been read out.

Mr. Speaker: It had been partly ans-
wered. It is in continuation of that
that the hon. Prime Minister will
make a statement.

The Prime Minister, Ministcr of Ex-
terna] Affairs and Minister of Atomic

Papers' laid on the 2602
the Table

Energy (Shri Jawaharlal Nehru):

Shall 1 read it out? It is 33 pages

long.

Mr. Speaker: It might be laid on
the Table.

Some Hon. Members rose—

Mr. Speaker: I cannot allow 3§
pages to be read. It may be laid on
the Table.

Shri Jawaharlal Nehru: I beg to
lay the statement on the Table [Placed
in Library, See No, LT-1547/63].

Shri S. M., Banerjee
rose—

(Kanpur)

Mr. Speaker: He would not allow
me to speak at any moment. He
stands up when I have mot finished.

1 will get it circulated to the Mem-
bers, and I will allow Members who
have given notice an opportunity to
put a question.

Shri Hari Vishnu Kamath: Tomeor-
TOW?

Mr. Speaker: Any time, earliest.

Shri Hari Vishnu Kamath: Earliest
means when?

Mr. Speaker: Tomorrow I will take
it up then

12.06 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONs UNDER EMPLOYEES’
ProvipeNT Funps Act

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R, Pattabhi
Raman): Sir, I beg to lay on the
Table a copy each of the following
Notifications under sub-section (2) of
section 7 of the Employees’ Provident
Funds Act, 1952:—

(i) The Employees’
Funds (Ninth

Provident
Amendment)
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Scheme, 1963 published in
Notification No. G.S.R. 1726
dated the 27th April, 1963.

(ii) The Employees’ Provident
Funds (Eleventh Amendment)
Scheme, 1963 published in
Notification No. G.SR. 812
dated the 11th May, 1963.

(iii) The Employees’ Provident
Funds (Twelfth Amendment)
Scheme, 1963 published in
Notification No. G.SR. 852
dated the 18th May, 1963.

(iv) The Employees’ Provident
Funds (Thirteenth Amend-
ment) Scheme, 1963 published
in Notification No. G.S.R. 853
dated the 18th May, 1963.

(v) The Employees’ Provident
Funds (Fourteenth Amend-
ment) Scheme, 1963 published
in Notification No, G.S.R. 879
dated the 25th May, 1963.

[Placed in Library, See No.
LT-1544/63].

Moxomom  Waces (CENTRALQ  (THIRD
AMENDMENT) RULES

The Deputy-Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): Sir, I beg to lay on
the Table a copy each of the following
papers:—

(i) The Minimum Wages (Cen-
tral) (Third Amendment)
Rules, 1963 published in Noti-
fication No. G.S.R. 1324 dated
the 10th August, 1963, under
section 30A of the Minimum
Wages Act, 1948.

[Placed in Library, See No.
LT-1545/63].

(ii) Annual Report of the Central
Coal Mines Rescue Stations
Committee, Dhanbad, for the
year 1962-63. [Placed in Li-
brary. See No. LT-1548/63].

12.07 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:—

(i) ‘In accordance with the pro-
visions of rule 97 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha,
I am directed to 2nclose a
copy of the Employees’ Pro-
vident Funds (Amendment)
Bill, 1963, which has been
passed by the Rajya Sabha at
its sitting held on the 21st
August, 1963.

(i) ‘In accordance with the pro-
visions of rule 97 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha,
I am directed to enclose a
copy of the Code of Civil Pro-
cedure (Amendment) Bill,
1963, which has been passed
by the Rajya Sabha at its
sitting held on the 22nd
August, 1963’

12.07} hrs,

BILLS, AS PASSED BY RAJYA
SABHA, LAID ON THE TABLE

Secretary: I beg to lay on the Table
of the House the following Bills as
passed by Rajya Sabha:—

(1) The Employees’ Provident
Funds (Amendment) Bill, 1963.

(2) The Code of Civil Procedurz
(Amendment) Bill, 1963.

12.07% hrs.

PETITION RE: INDIAN POST
OFFICE RULES, 1933

Shri C. Dass (Tirupathi): I beg to
present a petition signed by a peti-
tioner relating to the Indian Post
Office Rules, 1933.
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12.08 hrs.

RE: ACQUISITION OF LAND OF
FARMERS FROM GHAZIABAD

=t URTATATT (FEATA) : HeAW
wEET, A7 ¥ oF fEe. . ..

wers AEY T aXE ¥ TG 57
aFt §. ...

Ht TRFACAR © AN AW Fg, 4
g A8 o @ wifd

wegwagEn - &Y q9 g aar

=t URTACAR . 99 3 T auE,
LAl

eqm AEN | FX A A w7 TR
g&wfaﬁﬁa%ﬁmmﬁﬂﬁfm
o FE AAAT G FE @ FEAT
T a1 feft @@ ®; IsmT g oA
7 oz fomwe w9 § a1 W T O
foer & R qF s & f5 @ fawg
9 & a1 FeAr Aean § AT a9
& 39 a9 FT FzA B TG 2 FHAT
g1 @t ww Y fafwvw § 2@ grew
¥ wor wifgd | a0 fafadt aax
T el ¥ 72 @ fF T a8 |zam
% WX & IR & ¢ R 3 da w4

| ATACATE . HEA  HRIed,
Mfzar a1zd 7 7% fe7 & w9y arg
9% & 7.9 1 Afeq 2 @t &1 mivar-
are ¥ o frEE ast TS gU E. ..

it ATaTEAR | A grAAT AT
gwaﬁ'hﬁ@ﬁﬂ?%fﬂ'ql 1< T
T T g fF oA 9| g &
fawr 7@ &1 929 W aXEE 39§

of farmers fiom Ghaziabad
I FT W & AR T qrza aY
BN, .

o TN ®ART sifgar (-
qME) : =To W gWW fag

=t R : STo T THT 193
qTT IGH AT F A 1 WG O
S & 3y @7 A A fr ar sk
gz Juar foid 2w E. ..

weaw wgvey : § gwe T g ey
ard

~

=t UsraTEr | OF fre 1 A
qY T A | OF qrq F FzAT aqv.ar
g1 AR AW F gw Tar w1 fraw A
tEy § fr fet &1 918 aeg ow A
FE & A SER T & WA
@ fag I &) @R ¥ I Taw
¥

T IAF {0 TR FT I £

oAy REET - g WY 43 TF |
ffra@srama:; e, ST 9
qag & 7 IAEE 97 a1 g oAn)
faasy ot J AW qeT 97 S
AT arg g A1 g TAHE 97 AW
qFT T AIZ AT T F1AFITE TAT
& §7 o/ g2 HTET AT IT ¥ §L A1-
AT g 3T ¥ Jr AT AT A2
g AR a9 gAT &1 Afdw oo
9 g9 F1 IqF! I7 frav o

TMo T wART Afgmr: IFR
qFAG STo TW AT faz &1 & 77 BT
groar 7 73 f5 § =3 @i A
fagmr wz@T g1

seaw WENed 39 § Fr 3Og
Fgf 1 H W ww ¥ #@d F1 Fa1C

g1
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o TN RAR M-ar : A< a9
& da g, a9 A7

weaw wghew - & q1 g

= TR | OF q@ 3 g7
q....

Wy AR © G S IO 99 |
w9 ¥y &5 w7 )

12.10 hrs.

STATISTICS OF CONSUMER
EXPENDITURE

Mr. Speaker: The Minister of
Labour and Employment.

= TWEAE TR (IR ¢
WEE AERT; I A A AT W@ E
FET & graey ¥ & oF JEET STgar
g1 ag smA & feaferm w16 Fsgwx
RIS F AR AT & SqrAAT AMEAT
g fv war wadIg WA wERE A W
sfa safm wix 92g 9 9fs =afw
& g @, 99 9T WY 39§ FS
qHTH I(EA? QY A gH qET §9
qar J9ar Agy |

weaw WHE ;AT &7 fAwEq @
¥ W g5 7 wg gwar § f a4 )
¥fsT amsa waer &1 a1 g fE
o MNfgar 7 72 gaar ISMAT 91 WX
¥y 37 ¥ g1 q7 f ag fog o Aq
A% &1 oame fd W @ AR
arey fafae & ar &1 s ), &€
A F@ § N ga A&y qA
w3 § fra v g gea TR
gram o afm ax o § fs Az
T e fear w39, 9 g
A § T Fear g1, & 39 & qrg A@r
g1 A qw ¥ A g AW,
¥ w7 e & gafas awmar § &Y wEEe
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gaTg fe I wey sed am agi @ !
I T AT QIZAW A F I &,
o ST § TaBF T &1 g% | gAfad
#3 39 a7 310 wifgar & favg #7 &t
fr 3 9@ fag FT 9T T 1 AfFT IGA
a¥Y aF gz Sfaq 7@ quwi 5 7 98
a9 | & 3 5o "X 9¢ Ho &7 faw
FTREN

o T AT a7 (FFAEE) :
#F Oer nF dgT ST AT
faar &, gegw wEiTw

Weaw WERY T G GIA ¢
Mo TW wAEY |fgar : 36 T

A FTRN

ooy wERw . I fxA 91w
Jara #1971 {5 98 Tq9 =G @, 9
I 97 4 99 % g7 97 fF W oqEm
fag w2 9w g % wigw fafaeex &1
7z qgF 3F Ag 21 AfFT I F AR
oG A A 9 BIE FTA AGE WA

Iro W WAET Mfgar - FF A
g € 92 ¥7 Ig@ we &) qwT A
FE AgTT 2

QW AERY : qF gEA AT § |
o T HANET Wifgan : I gaTw

FV ¥ F, AT F FTIR F FIH Y
T F ...

e WEWE ¢ 7T AT I aq
g9 & 1 3§ 9€ FY agw AW A A
Fiferg or€ @ S X AR I g
$T 99 9T A gaifea gen gz fear
AT

Mo TW FAgT kA @ W\
Y FT AR
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weq@ wgan ;- & ArA4T g e gy
I WA FIL | 4T 39 F 1T A
T 2 AT ITT FAT AE 62 FT
qIr AgY 471 IW AFT A9IH 97 0%
AT A F37 % 0% 147 qa faay w47 |
99 F 3aEN ¥ foad & oy ar fr e
o7 fRgar a1gd § 5 aam e
a A faa £ qg7 & g @
T8 FT AT 3G | Sy farfareay

A€ qaa (femey -
oy

AEFTLT F

W@ AT - U 49 T HfAg
s *t omfar fafamet

The Minister of 2lanning ind Lab-

our and Employment (Shri Nanda):

In the course of the debate on the ‘No-
confidence Motion’, Dr, Lohia stated
that 60 per cent of the households in
the country subsist on Rs. 25 a month,
in other words, 27 crores of people
are living on only 3 annas a day.

The only data available on the sub-
ject for the country as a whole is the
information collected by the National
Sample Survey on consumer expendi-
ture in rural and urban areas, The
17th Round of the N.SS. relating to
the period September 1961 to July
1962, provides the latest available data
on the subject. These data indicate
that the poorest 10 per cent of the
population have a monthly per capita
average expenditure of Rs. 8 in rural
areas and Rs. 10 in urban areas or a
daily per capita expenditure of 4.3
annas in rural areas and 5.3 annas in
urban areas. The figure of 3 annas
per head per day given by Dr. Lohia
is not even true of 5 per cent of the
population or 2.2 crores of people, as
against 27 crores to which Dr. Lohia
referred. The 60 per cent of the popu.
lation to which Dr. Lohia has referred
have an estimated average per capita
expenditure of 7.5 annas per day. It
may be fprther pointed out that with-
in this 60 per cent group itself, there
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is a wide range of variation between
the consumpt.on of the first 1¢ per
cent and that of the sixth 10 per cent.
The average expenditure of the sixth
10 per cent in the rural areas is 10
annas and in urban areas 14 annas
per head per day. For the popula-
tion as a whole, urban and ruarl, in-
cluding all expenditure categories, the
average consumer expenditure for
1961-62 has been estimated at 12 annas
per head per day.

Details of expenditure data by decile
groups, i.e., for the population arrang-
ed it 10 equal groups of 19 per cent
-ach ‘n ascending order of per capita
expenditure, in both urban and rura!
areas, is contained in the statement
that s now placed on the Table of the
House. [Placed in Library. See No.
LT-1549/63].

Shri S. M. Banerjee (Kanpur): Let
there be a discussion.

weaw AT . o YW WALT
Frfear 3 o famrr @ 5 9 & 307 fee-
o g1 e 5 w1 o feum
uq WY W I FT AQTHAT T T T R0
# zgm f& w8 A7,

Shri S. M. Banerjee: 1 have sup-
ported it; many names are there.

Mr. Speaker: Simultaneously when
1 am speaking, hon. Member wants
alsc te speak., I am agreeing with
him that an opportunity should be
provided and we shall have a discus-
sion.

Shri Priya Gupta (Katihar): On a
point of clarification, Sir. (Interrup-
tion).

Shri Indrajit Gupta (Calcutta South
West): May I request vou to arrange
for the circulation of the statement?

Mr. Speaker: All right.

o T FANT difzwy « & oF =
0T ¥ F¥, W I, FAT 7AW
q Y 79 FAFT 93X 7 A TAF I
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T RT A A A w7 R
T A TR T G AT WY

Mr. Speaker: Order, order.

Ao T ANET Afan : & oo
oF fdzT T Trgar § e 9 a1
RO & nF GaTer KATAT AT @I R A
¥ Ff A TRAT FTAT AT AT § )
gafegl * g W AW 99 7@ T
qT F9T FEY FIE A16 T4 AT FHAT §
fedt a9q | wer AT F1OGAOT
A1 fag sar & aea a@Al w4
FTI

weqer AERA : 45 T34 FF W9 |
#7 g fgq &Y a0 91 IR A= AT
F7ATE fF Ao 918 Fa w1 fear man
A IEHT FAST 48 & % FvET @wa
A4 faa T f& 93 Ta@ 37 37 I
¥adq g wafaaq ag &1 & 39 &1
Farg W A Far) wk §F e
gagM @t IEl F1 EEHE T AT
AT 2 AT g 7F feewww &
A, 39 F T A T 97 &1 g faav
i 39 FT gEER AT M1 39 R feew-
9 FIT &Y I SIS qIR &¢ SAA o
AT 3T G +ATET W FAT AT & § 7

Tro TW AANFT wtfgar - T 7
g7 § W9 F  FIAAH AR AR
ATgq AT FT G qaenar § 5
xarT qar fasger 7@ 93§, qea
FT@ A I A €

Mr. Speaker: Order, order, now.

Shri Priya Gupta: 1 seek a clari-
fication; I will take just a minute.
The Minister of Planning and Labour
and Employment has mentioned the
satistics of per capita consumer ex-
penditure whereas point at issue was
per capita income of a particular
group. A man may earn eight annas
but he may purchase things worth 12
annas by borrowing another four
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annas. So, the answer is quite con-
tradictory and has no relevance to the
question raised in the House.

Mr. Speaker: That would be seen
in the discussion.

Shri Ranga (Chittoor): May I seek
a bit of information? May I know
on what basis these percentages have
been worked out—the lowest percen-
tage and the next 10 per cent and
then the next 15 per cent ang so on
like that? Who are the authorities
that have conducted those surveys and
in what areas or parts of India? We

would like to have that additional
information also.

Mr Speaker: That is contained in
the statement.

Shri Nanda: I' is contained in the
statement laid on the Table.

3ro T AT Afear 3w oW
OF 19 FT FAT g, HeqeT AgIg ?

qqd WFRT : A, U 3§ I
& | AR ferR e & T AVFTER ¢

=t i wF: wemw mEEw,

Weaw WEET 4T WY 45 AT ¢
& oo oA fear

st fm wa: g oga SAifad
st fawfasr & &9

W WEET © W AT I3 AT,
FH ¥ THEZ 7 I |

=it fya T & W T gaw wwT
oI, dfE uF s §L

qeqe NXEW - WS AT &5 AT

F ot frm wer : & a5 Fn e §
for st g & w7 &t fafr e
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No. 5 Bill, 1963
[ Ty srear)
F 9 W fewwa & fagar 3 faw
fo 38w 97 F qTHT4ET ITFF AT
1 F giFs A 9W F WA @)
3T fas vadfesx & Hiee g™
&1 anfs a1 s 7R Tgw & 9% |

‘Shri Tyagi (Dehra Dun): We wiil
do it. (Inmterruption),

Shri Priya Gupta: I am a junior
Member and he is a senior Member.
"Why should he interrupt me?

‘Mr. Speaker: Order, order.

=t A A TF FATIT FT
W § 1| & weAet wERd, qO T A
=q aTh G947 |vgal g {5 sweT atgm
F A FA19 F I 0F qgq fremRry
NamFfefE o9 F a9 fFa
qAFY F Gqa AW &, W IH G859 § A
Fg atg AT AL | FEF AR F oA
1% 939 Agt faar| 99 @ew ¥ Ag
AAHTTER AT 3T F FTX IS 7 IV
A o wr w3 afgm) 3ad AR
|gm fawq & «id. ...

weaw WE\SA | WY 9T FE AT W
arg 9 F, A1 A1 F&  AAT g FFA
Ag FEAT| FgA H A€W AT Al
FET I FIA AT I€T gL AT a7
T FEA

12.10 hrs.

APPROPRIATION (RAILWAYS)
NO. 5 ‘BILL*, 1963

The Minister of Railways (Sardar
-Swaran Singh): 1 beg to move for
‘leave to introduce a Bill to authorise
-payment and appropriation of certain
further sumgs from and out of the
:Consolidated Fund of India for the

Ezxcises (Amendi“'ment) Bill

service of the financial vear 1963-64
for the purposes of Railways.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to authorise pay-
ment a1 a»-ropriation of certain
further sums from and out of the
Consolidated Fund of India for
the service of the financial year’
1963-64 for the purposes of the
Railways.”

The motion was adopted.

Sardar Swaran Singh: I introiucet
the Bill.

12.20 hrs.

CUSTOMS AND CENTRAL EXCISES
(AMENDMENT) BILL— contd,

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri B. R.
Bhagat on the 23rd August, 1963,
namely:—

“That the Bill to amend the
Customs Act, 1962 and further to
amend the Central Excises and
Salt Act, 1944 be taken into consi-
deration.”

Out of the one hour allotted for this
Bill, 5 minutes have been taken and
55 miutes are still there. Shri Kashi
Ram Gupta.

=t T W A (FAAR) e
wgeT, & 39 faw &1 @r@ F@r §
ifE 73 IHA FAAFT F oRwr
FY ITF UF qgT HoO1 FIW ¢ | fy
R 3 99 # a2z & 5 oow faw
;N owex “mEmdE” T@T MAT 39y
g awz g wam & o fe ozaR

*Published in the Gazette of India Extraordinary Part II—Sections 2

.dated 26-8-63.

’

+Imtroduceq with the recommendat ion of the President,
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FER AT W GEIEHT ifee § )
F i qF awgar g, q; A wEAie’
W ¥ ITHT HF FAT FET GETC
T aFa A Y T aIAR g9y afrafaa
TEY AT o7 gwA | gafee & g
Tl 7Ea § fraew s g fF az
T zga@ M awm e g & oo
“TEHT” W § ¢ WqT AT FT WA
¥ 99w 7 9Q AR g8 RA F&ER
= graeg § grd F1E 9% T g 99 |
=iy ¥ TR A faae § fF A
TERT 3@ ‘maEe’ R @1 e
T, #R 19 fa= § 7z fawm Tfze
f& “mEdz” &1 moww FW AR
930 §LERI AT F AT & | WA
= ¥ ag T WifzT & fF et
1 3N FEET A0

O T AH Az FeN § o qmEE
¥ . waa g1 o g fF oy 8
T Al ¥ 9ga & apfaq gfesmr
g et g, AR 3 T a9 3R
g gare Is/Ar ar gz faw & q=r )
wa W Az @vwa § 5 feat & wiw
FIFC W FEAT FT AIRANT F FT
FaA F ) @Eg A gEE g f
39 919 1 g9 F@d & afasy
# 9 R TR T FW F A G
g a; Ta¥ afrafas S & soar 780
Jgt AF TIW @R F gFEE G
wftes 32N W1 FE Ry @ st
fawrig a0 ¥ fer & o SR
fag fafade #v= adf T &
I TF qg T8¢ g fF w_w g
F1 7; sew fam e f& @ o9
JIRT Y I Tk § a1 S T wiTsy #§
T IART AT ¥ A
fafwes FUlsr F91 FX AAET T,
qq IF q gl T FT AMa A
aTyT GgET FAT § WX IEA FE
AT FT qIT F AT AT qFAT F
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9 g § § uF Iz A7 =vaal
giaRaza 5 9 1 aw &0 9W-
F g, foay f g% ofeq 7 |=w
g W @ § F fawnig @R ¥
T G &, IR e dwRT ¥
T AT T R | T0ET T FAw AT
afrm @ gwar § fF wrg s R
T & § T g, afes §9
IR 0% § Y 3 g@R F 70
¥ &% ¢ gFaT § | TZ IR FAA
W qr § fear ¢ e foaed arem
g fF It T frafoor & 3= Afw
299 F A ¥ 9w g &1 @A
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& faq T &

# sra g fF Y o oY e
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A M 4z g\ For AR afz oW
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PRI AT &7 AT A & oI9S
gER 9T wiesr § 2w g W
ITRT g FeEr W7 G 9w fow
I § WA FA oAw wMT
T gt & @ fafeae w7 & Afy
fratfa &t arfqr sk S@d w_w
g o gfenfaa & a¢ & smw
ga! A ¥ foae o gam § e faw
T IERT GFC A1 9T 139
Frfaal & R} & QAT §, W TF
& @I FHIT A R T
#r Frafagl #1 @ 3G 1 Y S I
farwi ¥ @ & AR IFe fag oY
AR ITHT | § § I AR |
g fom g 93 WgEE FEAE ¥
B & A I F1E FF T 1 AW
¥ g Fafaar wiwe W O
qE@Har § Afgd QA FE a7 A9
Ja qua fFar sme o)
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T ¥ qH g faew s R R
TR A Az FhFLEA T
g St s ww wfafane ae
wifs § 9% FU F1 F 4G 2| A
AR AT R FT F AT ¥ W
T A Ared & 4 g A
dgfea gfeesor & Wik Td ofas
gar ¥ fr e ¥ § feadr qnan
N § 1 R zm A R Rl A aw
XY T A ¥ A g g @
SET # )

I A AW B @ g faw
F AR ¥ A @ T I ArAwEEA
T TN AT ag & f
g fa ¥ TE AT @
WTC T 9 A A G AR, W
™ F fau 39 qwEw w1 fawmr
miéﬁ-{agzﬂmwaigﬁ
WA G A AR AW E A
& & afm Sw fam w g
T ¥ I vy SEw S
ST FTA T A FAT O |

faate & & o= & agern ame
g & 7 3 vowm e e
mﬁﬂqﬁzmﬁ%ﬁrmrég'l
we¥ 7 faex ar f mree fawn
T SO & fawmit @ 9% =,
afew O & ag & frar war s ween
FAT FL THHRT IAGT QAT | ;g 72
faweia & & womar s @ dr g
T A AT | TWiAT 39 arEw
# difa fratfa o saws ¢
wiaw ¥ o axF S gAW FwTe
ITHT FIARE Gaex § T8 w7 Fret
et qvr 7 s=me
Shri Warior (Trichur): Sir, I heard

the arguments put forward by the
hon_ Deputy Minister of Finance while
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introducing this Bill, but unless he
has got more reasonable arguments, I
do not know how I can support this
amending Bill. From 1951 onwards
till now the States enjoyed a con-
cession in the customs and excise
duties. Then what is the reason for
having a sudden change introduced
after twelve long years now? Why
not let the States enjoy these con-
cessions precisely for the reasons men-
tioned by the hon. Deputy Minister
himself? He mentioneq certain rea-
sons for bringing forward tnis amend-
ing Bill but the very same reasons
are against the introduction of an
amending Bill like this.

Secondly, the States have not agreed
to this. Some of the States have ob-
jected to the introduction of these new
customs and excise duties on certain
articles imported or produced by them,
In the face of their objection the Cent-
ra] Government should have thought
it wise to let these things go after
convincing the States of the neces-
sity for the removal of whatever
anomalies there might be in the work-
{ng of these concessions to the States.
But that has not been done.

Thirdly, the revenue expected is
quite negligible compared to the huge
amount of customs ang excise duties
collected by the Central Government.
It comes only to a few more lakhs of
rupees, that is, Rs. 20 lakhs by way
of customs duty and about Rs, 3 lakhs
by way of excise duty. It is such a
negligible amount. That means that
the things which the States import on
which customs duty is levied or the
things which they produce on which
excise duty is levied are of very little
value and are ignorable from the point
of view of the amount realised.

The only argument that the hon.
M:nister has got for it is that it is not
unconstitutional. Quite true, it might
not be unconstitutional and Govern-
ment had also taken the precaution
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of seeing that it was not unconstitu-
tional. They had taken recourse to
the advice of the Supreme Court and
the Supreme Court hag said that there
is nothing unconstitutional in it and
that it does not infringe the rights of
the States. But that Aoes not mean
that this is to be allowed because the
Centra] Government might be entitled
to introduce this amending Bill. It
should be seen whether there is any
necessity for it and if there is ab-
solutely no necessity for it, why should
the Government all of a sudden take
this legal opinion and, without even
lega]l opinion, introduce such a mea-
sure if there is no necessity. The
Constitution does not ask for an
amendment of this sort. The proce-
dure to be adopted by the Customs
Act and Centra] Excises Act also do
not cal] for such an amendment. Un-
less there is an absolute legal neces-
sity for that, why should you bring
forward such a measure which will be
irksome? That is the most important
point in the whole thing. With the in-
troduction of this measure, the proce-
dure adopted by the States now with
regard to import of certain articles
and also with regard to production of
certain articles which were mentioned
in the speech of the hon. Deputy
Minister will become irksome so that
they will not be able to do the things
in time.

Then, there is another point also.
As compared to the States, the Central
Government is not having the same
sort of imports and same sort of pro-
duction. For instance, the Central
Government is undertaking huge im-
ports of machinery and such other
things and the Central Government is
also producing stee] and some such
commodities which are not actually..

The Deputy Minister in the Ministry
of Finance (Shri B. R. Bhagat): They
have to pay duty.
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Shri Warior: Yes, I know. The
Central Government is importing a
huge amount of material and the Cent-
ral Government is also undertaking
in the public sector huge factories for
production and naturally the Central
Government cannot lose money from
the excise duty. That I can under-
stand. But the duty is also eoming
to the Central Government. The
Central Government has nothing to
lose in it. Once the duty is imposed
on the States, it is the Central Gov-
ernment which is receiving the cus-
tons duty or the excise duty. Rather,
the States have to forego at least a
smaller amount for this, the amount
coming to the Centra] Government.
So, there is a vast difference. More-
over, what are these imports? These
imports are intended for milk supplies
to the occupants or the inmateg of the
jails, for the training of people in
shoe-making or some such thing. These
are very very small items. One argu-
ment that has been put forward is
that the State Governments are un-
dertaking certain business with these
things. Take, for instance production
of certain items for jails. It is well-
known that it is the State Government
that comsume most of the things—they
supply to jails—say, for example,
milk supplies. Is it with the profit
motive that they are doing it? No. 1
do not think so. The milk supply
scheme is a very popular scheme un-
dertaken by the Government in or-
der to ward off so many malpractices,
adulteration and such other thing in-
dulged in by the private milk sup-
pliers. It is not the scheme for the
profit alone. It is not that the State
Governments are making huge pro-
Ats out of the milk supply scheme. In
nrder to have a smaller plant or mac-
hinery for the milk supply scheme,
should the State Government pay an
amount of excise duty to the Centrai
Government?

The onl]y anomaly that has now been
found out is that the State Govern-
ments are doing business along with
private enterprise. Can they be put
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at the same level or in the same or-
der? Can they be compared together?
The private people have got so many
advantages which the public. sector
has not got. As a rule, even jn the
highest sector of economy, like, coal
or steel the private enterprises have
got certain advantages over the public
sector whether legal or illega] which
the public sector have not got. More
than that, the private sector can do
away with much of the procedural
drawbacks or d‘fficulties which the
public sector cannot do. So we can-
not compare any public sector under-
taking, whether big or small, with
the private sector undertaking. I say,
more advantages legal advantages, fin-
ancial advantages and fiscal advantages
should be given to the public sector.
The private sector can compete even
otherwise in a cut-throat fashion with
any public sector undertaking. Take,
for instance, the milk supply scheme.
If proper advantages are not guaran-
teed for the public sector .nitk supply
scheme, the whole scheme will tail be-
cause the private sector has got so
many advantages. Take, for example,
the De'hi Milk Supply scheme itself.
That had been the point of criticism
here, Many had raised certain objec-
tions and many had pointed out cer-
tain anomalies in that schame. But no
private sector organisation comes like
that under the limelight for criticism.
Hence, Government shouid not think
that giving certain advantaces, either
fiscal or financial to the public sector
is anomalous to the entire mixed eco-
nomy that they are follow:ng. That
argument, I think, will not stand.

Further, some of these things are
intended for educational purposes.
Now, under the general concessions
given by the Tariff Act, there are cer-
tain items which are now taken away
or which are not included in the list
of those articles on which customs
duty should be levied. Now if for
getting those things for the educa-
tional institutions, the Central Govern.
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ment is to be approached and the Cen-
tral Government has to process all
these things, then, I think, it will
delay matters and that will be an im-
pediment in the smooth working of
the educational institutions. I do not
think that this is an item which
should be taken up now. The Central
Government can carry on without
amending this Act and the State
Governments should be left alone in
this matter. Unless there is some
other cogent reasons some other very
reasonab'e argument with the Govern.
ment, I do not think we can support
this Bill as it is.

Shri S, M. Banerjee (Xanpur): Mr.
Speaker Sir, I have gone through
the Bill and particularly the State-
ment of Objects and Reasons. The
hon. Minister in his speech has ex-
plained to this House as to why this
amendment is necessary. Naturally,
there is some weight in the argument
and, unfortunately. 1 cannot agree
cent per cent with the contention of
mv hon, friend Shri Warior. The State
Governments may feel some difficulty
about it. But should they not be tax-
ed or should they not pay customs
duty or excise duty on certain goods
which the Central Government Iis
paying or even the private sector is
also paying? Sir in the Statement of
Objects and Reasons, it is said:

“The question whether customs
and excise duties though levied
in respect of goods, were taxa-
tion on property and as such when
any goods were imported or ex-
ported, or produced or manufac-
tured, by State Governments,
they enjoyed exemption under
clause (1) of article 289 of the
Constitution was examined from
the legal and constitutional points
of view and the Government of
Ind'a were, advised that such
duties were not taxation on pro-
perty, It was, therefore, proposed
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that provision be made in the
Customg Act and the Central Ex-
cises and Salt Act for the levy of
import duty and excise duty on
all goods imported or exported,
or produced or manufactured, by
State Governments, whether such
import, export production or
manufacture was in connection
with any trade or business carried
by the State Governments or not.

In view of the importance of
the matter and the objections
raised by the State Govern-

Sir, it is because many State Govern-
ments ra‘sed objections that they
shouid not be asked to pay the cus-
tons duty or the execise duty on such
goods which they produce whether for
purpose of internal consumption or
for the purpse of export and import.
My hon. friend Shri Warior mentioned
certain very small items and he said
that those items were not being im-
ported for the purpose of having pro-
fits by the State Governments, but for
social work which is necessary, say,
for example, the supply of milk etc.
I agree with such items. But what
about the things in general? Once the
State Governments are exempted, once
the exemption clause applies to the
State Governments indefinitely, I am
sure that it wil] be not fair on the
part of this Government to get the
customs duty or the excise duty from
the businesg houses and not from the
State Governments for the items
which they manufacture or which
they export or which they import.

In view of the importance of the
matter, objection was taken by State
Governments. Then a reference was
made to the Supreme Court under
article 143 on the interpretation of
article 289. The Supreme Court con-
firmed that the proposed provision
would be consistent with article 289.
Actually, this question was raised be-
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cause there was a controversy which
existed between the State Govern-
ment and the Central Government, But
now the Court has given its verdict
and the Bill is brought forward.

Here I would request the Minister
to kindly let us know whether this
Cus:oms Act or the Centra] Excise Act
is likely to be amended further. We
have demanded in this House that the
Customs Act should be foolproof be-
cause b'g business houses are taking
advantage of certain loopholes in the
Act. T may not be misunderstood
either by 1ou or by the Deputy Minis-
ter if I refer to certain recent cases
where big business houses have tried
to dodge Government in so many
forms. Naturally, this does not come
strictly with'n the purview of this
Act Bill. But I would like to offer
my comments and get some opinion
from the hon. Minister. I would like
to know how many prosecutions are
pending under the Customs Act, cases
of big business houses who have tried
to cheat Government in the form of
under--nvoicing. This has become a
disease. a cancerous growth and it is
affecting our revenues to a great ex-
tent. Recently. there were two oOr
three cases of under-invoicing. One
was in respect of Bird and Company.

Mr. Speaker: So far as asking how
many prosecutions are there ana so
on were concerned. he was going on

all right.

Shri S. M. Banerjee: I wanted p}'o-
tect'on from you. If I do not mention
names, he will not reply.

Mr. Speaker: If he wants to refer
to individuals or firms, he must give
advance notice so that the Minister
might be ready with the reply to those
cases. Without that, he cannot ade-
quately answer it and the case would
go by default, and it would be an in-
justice to those firms. So I cannot
allow it. He is a seasoned parliamen-
tarian who knows the rules all right.
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Shri B. R. Bhagat: Moreover, this
concerns article 289, about the State
Governments. They are not under-
invoicing.

Mr. Speaker: He need not mention
names.

Shri S. M. Banerjee: I am not men-
tioning names. For your information,
I may say that questions on this were
already answered.

Mr. Speaker: Then he might take
out those questions and answers.

Shri S. M. Banerjee: It was a
written answer which I could not .

Mr. Speaker: I cannot allow such
references.

Shri S. M. Banerjee: Let him kindly
let us know how many big business
houses were recently prosecuted un-
der the Customs Act, to what extent
whether all of them have paid fines
which run to the tune of Rs. 20—22
lakhs or some have refused. What
action has been taken by the Central
Government in the matte:, whether
they are facing prosecution or not. If
he can, he might mention those cases;
otherwise, I shall be satisfied if he
mentions the number of cases.

Shri B. R. Bhagat: ‘I am glad hon.
‘Members have given support to this
Bill. Whatever doubts have been ex-
pressed by the hon. Member who ini-
tiated the debate are, I think, more
an illusion than doubts with real basis.
Firstly, he said that State Govern-
ments should run ther enterprises not
as departments but on a corporation
basis. He mentioned the case of
transport corporations, and said it
should be done on a commercial basis,
either as a limited companies or as
corporations, and not as departments
of Government as some State Govern-
ments are doing. 1 think this problem
is more serious in respect of the
transport organisation in the States
which started as departments and
have continued so. We have been try-
ing to persuade them to convert them
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into corporations; some have done it,
others are still not doing it. But we
are trying and using whatever powers
of persuasion we have. But we do not
have the constitutional power to force
them to do it. It is not desirable to
force them to do it

As for the debinition of Govern-
ment’, he said it should be ‘State and
Central Government’. We have been
legally advised that ‘Government’ in-
cludes both State and Central Govern-
ment. So it need not be chunged.

Then Shri Warior said that the
reasons given by me for oringing in
this Bill are not convincing enough.
Probably he has not followed me.
Whatever he said has no bearing cn
this point. He asked—if it was not
necessary, why was it introduced in
19517 As I explained very clearly,
when the Constitution was inaugurat-
ed, article 289 took effect providing
that the property of the State Gov-
ernment should-be exempt from taxa-
tion by the Union. Our constitutional
experts gave the limited interpretation
that customs and excise duties levied
were taxes on property. Therefore, at
that moment, we thought it prudent
to exclude it. But in the last ten
years, for various reasons, the Stuate
enterprises and undertakings are
growing and they are coming in com-
petition with various other undertak-
ings. The Central Government is pay-
ing duties on the products of the latter
undertakings, while the produsts of
the State undertakings are immune
from that. So we entered into con-
sultation with State Governments.
Some of them held the view that cus-
toms and excise duties came within
the meaning of article 289. There-
fore, under article 143, the President
referred the matter to the Supreme
Court. The Supreme Court gave the
decision that duty can be levied.
Therefore, we have come to the House
with this Bill. It is perfectly consli-
tutional and the rationable is very
convincing. So I hope the hon. Mem-
ber will rethink over this matter.

Then, he said it would be procedu.
rally irksome te the States. That is
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taking the argument too far, because
the Central Government itself has a
large number of enterprises in the
public sector which are importing a
large number of goods anmnd paying
customs. They are experiencing no
difficulty absolutely. Why should the
State Governments, whose business is
much more limited than the Central
Government, experience any diffi-
culty? I think all these grievances are
absolutely imaginary and illusory.

He again referred to business under-
taken by the State Governments like
milk supply schemes and said that
they should not be burdened with this
duty. The point is this, that the
parent Act has provided certain exem-
ptions for humanitarian work, public
charities and things like that. If the
milk supply schemes, which are com-
mercial concerns, and things like that
are not covered, they will have to pay
duty on that. The case for exemption
is in the parent law, and to say now
that duty should not be levied is
taking an extremely limited wiew of
things.

As I said, the aim of the Bill is to
Temove an anomaly, and whether an
enterprise is in the private sector or
undertaken by the Central or State
Government, they should all conform
to the standard practice. He has said
that it will increase the burden. Actu-
ally, it is a question of principle. To
regularise it, make it a standard, uni-
form basis for all enterprises, this
duty has to be levied. The principle
involved was referred to the Supreme
Court, on which they gave a ruling.
Actually, in the case of the Central
excise duty, the burden will be only
Rs. 3 lakhs, and in the case of customs
duty only Rs. 20 lakhs or so, for all
the States, which is very inconsequen-
tia!l. Actually, even if there is a great
burden, we should stick to the prin-
ciple, but we are in the happy position
that we serve a principle while the
burden is also very little.
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Therefore, from all points of view,
the Bill should be acceptable, and I re-
quest the House to pass it.

Shri Kashi Ram Gupta (Alwar):
One point has been left out, whether
the States have been advised to have
enterprises in future on a corporate
basis and not on a departmental basis?

Shri B. R. Bhagat: I have fully re-
plied. I have said I am trying to per-
suade them.

Mr. Speaker: The question is:

“That the Bill to amend the Cus-
toms Act, 1962 and further to
amend the Central Excises and
Salt Act, 1944, be taken into con-
sideration,”

The motion was adopted.

Mr. Speaker: There are no amend-
ments.
The question is:

“That Clauses 1, 2 and 3, the
Enacting Formula and the Title
stand part of the Bill.”

The motion was adopted.

Clauses 1, 2 and 3, the Enacting
Formula and the Title were added to
the Bill.

Shri B. R. Bhagat: I beg to move:
“That the Bill be passed.”
Mr. Speaker: The question is:

“That the Bill be passed.”
The motion was adopted.
MAJOR PORT TRUSTS BILL*

The Minister of Shipping in the
Ministry of Transport and Communi-

*Moved with the recommendation of the President.

935 (Ai) LSD—5.
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cations (Shri Raj Bahadur): 1 beg
to move:

“That the Bill to make provision
for the constitution of port autho-
rities for certain major ports in
India and to vest the administra-
tion, control and management of
such ports in such authorities and
for matters connected therewith,
as reported by the Select Com-
mittee, be taken into considera-
tion.”

Hon. Members may perhaps recall
that while moving the motion for
referring the Bill to the Select Com-
mittee on 8th December, 1962, I men-
tioned that most of the provisions of
the Bill largely followed the existing
Port Trust Acts relating to Bombay,
Calcutta and Madras ports, and that
some of the provisions of the Bill
constituted an improvement over
similar provisions in the existing Acts.
The Select Committee has considered
the Bill very carefully. Many of the
amendments made by the Committee
are of a drafting or clarificatory
nature, while some of the amendments
are of a substantial nature.

Clause 3 of the Bill as originally
drafted provided for a maximum of 27
members on a Port Trust Board con-
sisting of a Chairman, a Deputy Chair-
man, not more than ten persons to be
appointed by the Central Government
representing labour employed in the
port, Government departments con-
cerned with the working of the port
etc, and not more than 15 persons to
be elected by such State or local
bodies representing commercial, ship-
ping or local interests as the Central
Government may from time to time
specify. The Select Committee feit that
the elected and nominated interests
should have parity of representation,
and accordingly the number of elected
representatives has been reduced from
15 to 12, so that a Board will have a
maximum of 24 members, including
the Chairman and the Deputy Chair-
man. Consequently, the number of
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trustees on the first Board: under
Clause 4 of the Bill has been. reduced
from 25 to 22, excluding the Chairmam
and the Deputy Chairman.

The proviso to Clause 5 of the Bill
has been omitted, as the same is re-
peated as proviso to sub-clause (1) of
Clause 34.

Clause 8(2) of the original Bill laid
down that a trustee could resign his:
office by giving notice in writing to
the Central Government. As the
Chairman is the executive head of the
Board, the Select Committee consider-
ed that any such resignation letter
should be routed through him, Clause
8 has been amended accordingly.

Clause 10(1) prescribes that elec-
tions to fill up normal vacancies after
the expiration of the tenure of a Board,
should be held within two months be-
fore the expiry of the term. In view
of this, the Commiittee thought that
casual vacancies occurring within
three months of the date of expiry of
the normal term of office need not be
filled. A second proviso has accor-
dingly been added to Clause 10(3) to.
that effect.

An important deviation from the
present pattern of administration in.
the port trusts is the recommenda-
tion of the Select Committee for the
stautory provision of a right of appeal
to every employee of the port trust
excluding heads of department in
cases of reduction in rank, removal
and dismissal from service. In the
case of heads of department, such
punishments cannot be imposed by the
Board without taking the prior appro-
val of the Central Government. Thus,
heads of department also will have
the benefit of a second examination of
their case before orders are passed.
In the case of other employees, the
Committee was of opinion that an-
order of reduction in rank, removal
and dismissal from service should not
be passed by an authority inferior to.
the authority which appointeq the
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employee, and that the right of appeal
should lie to the authority imme-
diately above the authority which
passed the orders. Clauses 24 and 25
have been suitably amended by the
Select Committee keeping these prin-
ciples in view. Clause 29(2) is intend-
ed as a precautionary measure against
any demand for compensation from an
employee on the ground that his trans-
fer from the control of the Central
Government to the new Port Trust
Board constituted termination of his
employment under Government. Sub-
clauses (c¢) and (d) of Clause 28 are
consequential to the amended clause
25 ang sub-clause (f) of Clause 29.

Sub-clauses (3) to (6) of Clause 42
have been added to enable a Port
Trust to authorise any third party
to undertake and perform any of the
services mentioned in sub-section (1)
on such terms and conditions as may
be agreed upon. In such cases, the
charges recoverable by the party for
the services rendered cannot exceed
the amount leviable according to the
scale framed by the Board and approv-
ed by the Central Government. The
interests of the users for the port are
thus fully safeguarded. The sub-
clauses have been added to meet a
situation where a Port Trust Board
may not be in a position to undertake
any particular service.

13 hrs,

Clause 63 has been amended by the
Select Committee to keep it in confor-
mity with similar provisions in the
existing Port Acts. Clause 115 has
been amended to safeguard also
against evasion of rates by intention-
ally understating or incorrectly giving
the weight, quantity, value or descrip-
tion of goods or the tonnage of a ves-
sel.

Clauses 120 and 121 have been
amended to give the members of the
Port Trust Board the same protection
as extended to the Board and its em-
ployees in respect of their actions as
members of the Board.
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Clause 124(2) has been modified
with a view to ensure that the regula-
tions made by the Board in respect of
the service conditions of their em-
ployees are also pre-published to give
an opportunity to their employees to
communicate their views to the Board
before the regulations are finalised.

Sir, I have dealt with in a brief
manner the nature and scope of the
amendments suggested by the Select
Committee. These amendments are
rasonable and. have becn made after
taking into account the oral and writ-
ten representations from various in-
terests.

With these words, Sir, I move the
motion for consideration.

Mr. Speaker: Motion moved:

‘That the Bill to make provision
for the constitution of port autho-
rities for certain major ports in
India and to vest the administra-
tion, control and management of
such ports in such authorities and
for matters connected therewith
as reported by the Select Commit-
tee, be taken into consideration.”

Shri Umanath (Pudukkottai): Sir, I
welcome this Bill, because previously
such Acts covered only major ports
like Bombay, Calcutta and Madras.
Now, this Bill extends similar provi-
sions of those Acts to other major
ports, and in that respect, of course. it
is a Bill to be welcomed.

But I would like the hon. Minister
to' consider certain observations or
suggestions which I would like to
place before this House and to con-
sider them seriously. First of all,
there is question of representation on
the Board of Trustee. Clause 3 pro-
vides for the constitution of the Board
of Trustees. In all, according to this
provision, 22 members, apart from the
Chairman and the Deputy Chairman,
are to be there. Now, that clause
provides for the representation of
various interests on the Board. My
submission is that this clause does not
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specify the rumber to be allotted to
each interest on the Board. I am very
particular about the representation for
labour. The clause does not specify the
number of seats to be allotted to
labour, whereas in the Acts that cover
Madras, Calcutta and Bombay, which
have ben mentioned, it is specified
that the labour representation must be
two. As the hon. Minister just now
said that they have followed mainly
those Acts when they formulated this
Bill, T would request him to make a
similar provision here also specifying
the number, or at least making the
minimum provision that labour must
be represented by two seats. The Gov-
ernment stand in this respect is, that
the labour employed in the ports,
which will be covered when this Bill
becomes an Act, will be fewer than
in Bombay, Calcutta or Madras and it
may be that we will have to reduce
the number from two to one or there
must be some flexibility and we must
have some margin for that. My sub-
mission is that the approach itself is
wrong. It is not the total number of
workers employed in a particular
port that should be the guiding fac-
tor to specify the number as to whe-
ther it should be two or one. You
must look at the role of the contribu-
tion of the workers ag far as the
working of the port is concerned. If
you look at the role of the workers,
you will find that their contribution
in the working of the port is the most
whereas the role of other interests in
the working of the port is the least,
while deriving most of the benefits.
And as for the represeniation on the
Board we find that out of the total of
22, the workers who play a role which
is the most in the working of the port
get the least representation. They do
not have even the protection as far as
specification of the number is concern-
ed, whereas other interests that have
the least role to play get a majority
representation, in fact, a substantial
representation. Added to this the re-
presentation of the officialdom of the
port will heavily weigh againt the
workers. In these circumstances even
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if ensured it will mean only two out
of the 22. The proposition will con-
tinue to weigh against the workers.
Then why should the hon. Minister
grudge even that much of protection
to the workers, I do not understand.
It is not fair.

In a port there are more than one
unions, and they are recognised by the
port authorities. In Vishakhapatnam,
which will come under this Bill after
it is passed into an Act, there are two
unions recognised by the authorities.
One union represents the artisans,
highly skilled, skilled, semi-skilled, un-
skilled and shore labour. The other
union represents all the rest of the
categories. If only one seat is given
there, they will represent only those
categories of workers within their fold
and, the other categories for whom
representation is not given will suffer.
If it is conceded by the port authorities
that two unions must be recognised,
here also there must be two represen-
tatives. I do not understand why that
provision should not be made here.
I am afraid if representation of labour
is not gpecified and protected, it may
be encroached upon by the represen-
tation of other interests. That is our
serious fear.

In this connection I would like to
point out that as far as our Govern-
ment is concerned it has declared and
shouted from house-tops that it is
more interested in getting labour
participate in the management. They
have declared that they are interested
in labour participation in management
—that is how they pose it. Every day
declarations are made and they show
a huge number of schemes. My pcint
is, you make declarations that labour
must have participation in manage-
ment but when you face the question
concretely as you do now in this case,
you start hesitating and vacillating.
Then, I would like to ask, why make
declarations of labour participation in
management? Is it just to be a show-
case for the socialist pattern of society
about which our government declares
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so often? Only the other day the Prime
Minister declared that, the march of
our country towards socialism cannot
be checked. But as the country
marches more and more towards our
Governments’ socialism, if there is to
be resistance even to protect labour
interests in the matter of representa-
tion, then I have my own doubts that
by the time that socialist society is
completed what little representation
the workers enjoy today, they will
lose. Is that the direction in which the
country should march? My point is
declarations must be reflected in prac-
tical doings. You make a declaration,
but when you come to a practical
question you hesitate, sou vacillate
and you back out. That cannot con-
vince the people and that cannot
create confidence in the people.

Shri Nambiar (Tiruchirapalli): That
is socialism in the reverse,

Shri Umanath: So I request the hon.
Minister to look into this question
and specify the number of labour re-
presentations on the Board as not
less than two especially when that
provision is there in the other three
Acts which, the Minister said, he has
followed.

Coming to clause 4, that empowers
the Government to constitute the first
Board by nomination of all the 22
members whereas he provision in
clause 3 is that 12 members are to be
elected and 10 are to be nominated,
apart from the Chairman and the De-
puty Chairman, Now, our stand on
that question is, the Government, es-
pecially when it is a questicn of nuomi-
nation of labour representation, must
consult, even in the constitution of the
first Board, the labour organisations
concerned that are functioning in tnat
port. Only then the Government must
make the nominations. The Govern-
ment stand on that Juestion, is that
after all, it is the constitution ct the
first Board and it is just for the transi-
tion period. That is why there is this
provision of nomination without con-
sultation. Even while the first Board
is constituted; if the Government
nominates all the 24 members includ-
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ing the labour representatives without
consulting the labour wunions in
the ports concerned, what will
happen? Government says that in
the second and subsequent consti-
tution of the ©board there will be
consultation. The first nomination is
then without consultation. But we must
remember that the first nominee gets
an advantage, rather a moral advant-
age over all the representatives of the
other unions by the time the second
board is constituted by consultation
by virtue of his being the first nomi-
nee. Secondaly, suppose Goveinment
nominateg a representative of a mino-
rity union in the first instance. Then
that position can be used by the mino-
rity union to strengthen its own mem-
bership position vis-a-vis other unions
before the terms for nomination by
consultation comes, Government would
be open to the charge of using govern-
mental power of nomination to prop
up minority unions. It does take place
in the country. For instance the Gov-
ernment nominates an INTUC repre-
sentative on the ESI Committee at
Trichy Mills Ramjeenagar, in prefer-
ence to AITUC Union of which I am
the president. The explanation was
that there the INTUC was in a majo-
rity. But in Cauvery Mills, where
AITUC Union js conceded to be hav-
ing the overwhelming majority and
which is the only recognised union is
bypassed, and INTUC union which is
admittedly minority union is nominat-
ed to the ESI Committee. Why? There
is no answer for that. Why? Because
they want to prop up the minority
Union. What I mean to say is that
this power of monination without even
consultation can be used to prop up
the position of a nominee belonging
to a minority union, who in turn will
have this moral and material acdvan-

13.13 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

tage over the others. Thirdly, Govern-
ment gets power under cliuse 4 not
only for choosing the union to be re-
presented but even choosing the per-
sonnel of the union. It is for the general
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body of the union to decide who should
be their representative on tha board.
Government may name the Union.
Then it is for the members of that
union to say who among them should
be the person. Here the Govarament
says: “No. I shall select the person
from among you.” Theredy vae Gov-
ernment arrogates not orly the right to
pitch upon a particular union but arro-
gates also the right of the general budy
of the union to pitch upon a patticular
person. That will give handle to Gov-
ernment agencies to create disruption
within the union and lead to interfer-
ence in the functioning of the union.
I object to this clause and say that
Government must accept that even at
the time of the first constitution nomi-
nation must be by consultation with
the interests concerned.

Clause 111 gives power to Central
Government to give direction on mat-
ters of policy. I hope it will be exer-
cised cautiously not to give room ior
any justified criticism of Government’s
interference in boards’ working.

On the question of development of
ports, I have to say this. ‘Wharfage
rates in major ports like Calcutta,
Bombay and Madras are less whereas
the facilities available are more. At
other ports the wharfage rates are
more but facilities are comparatively
less. Naturally there is more conges-
tion in Madras, Calcutta and Bombay.
This arrangement hinders the develop-
ment of other ports. Because rates
are less and facilities, more ships are
attracted to these three ports; even
ships which would otherwise have
gone to other ports are attracted to
these ports and so these ports are more
congested. Thus while the already
congested become more and more con-
gested, the undeveloped ports continue
to be undeveloped. This question
must be taken up by the Government.
If this imbalance is eliminated it would
lead to reduction of congestion in the
ports and will create conditions for the
real development of the other ports.
The increase in the turnround of ships
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is dependent not merely on the deve-
lopment of ports but also on the deve-
lopment of the railways, roads, air
traffic and inland water ways in a co-
ordinated way. Otherwise, congestion
cannot be relieved. At present there
is co-ordination but it is not adequate.
If there is no co-ordinated and proper
development, it will aggravate the con-
gestion.

During the British period, the deve-
lopment of ports had been lopsided.
There was concentration on the deve-
lopment of Bombay, Madras and Cal-
cutta ports; the development of other
ports was neglected. The pattern of
development at that time depended
upon the interests of the British, to
manitain their loot when they were
ruling our country. So, there has been
vertical development of these three
ports to the neglect of all the others.
Now that we are independent and
want the development of the whole
country, we should think of these
things on a long-term basis and imple-
ment them in the next two or three
five-years plans. The total exports and
imports of the country in the future
should be studied and allocation made
to major ports and minor ports so
that all the ports can be developed in
an integrated way. There were so
many committees which went into the
problem but these reports and investi-
gations and enquiries had nothing to
do with the country’s total needs in
the future. They take up some minor
ports and make some investigations
and recommendations. These reports
are also out. We must have a total
plan of the export import require-
ments of the country spread over a
long term, spread over the next two
Plang and on that basis we have to
plan development of major and minor
ports on an integrated basis.

There is now the question of Goa.
Previously Goa was not independent.
When our naval officers visited Goa
they were very much struck by its
advantageous position not only from
the commercial point of view but from



2639 Major Port

i
the defence poixft of view also. It was
then in the hands of Portuguese. Now
that Goa is free it is time that the
Government takes advantage of this
position and has some scheme of deve-
loping Marmugao not only from the
ccommercial angle but also from the
strategic and defence angle.

As far as the ports are concerned, so
much of under-invoicing, over-invoic-
ing, smuggling and vilfering takes
place. These things take place through
the ports, where you hava got all sorts
of excise control, machinery for
checking and controlling things and
so on. Sometimes it may not be that
all these things take place just at the
port but somewhere near or through
the ports. These things affect our
country. Sometimes the port or the
excise authorities check the values of
the goods and not the weight. Some-
times it happens like that. If certain
goods are put there, the authorities
think, ‘who is going to weigh them?
It will all take some time.” So, they
feel why they should weigh them and
say, ‘let us compute their value”. So,
the ports are the key-centres or the
fulcrum, if I may say so, of all evil
things that are taking place in the
country’s economy, such as, under-
invoicing, over-invoicing, smuggling
and pilfering. So, the excise machin-
ery at that point must be strengthen-
ed. My submission is, unless you get
the workers’ co-operation in the ports
on a voluntary basis, unless you ins-
pire them, unless the Government
makes it a point that they should take
‘the co-operation of the workers in the
ports, however much you stiengthen
the machinery, you cannot solve this
problem of pilfering and smuggling
and all sorts of rotten things that take
place.

That is why, even while starting my
speech, I said that if the Government
do not give minimum representation
to labour, and if the Government
sticks to that, it will lead to the work-
ers getting more and more irritated
and developing a feeling that this Gov-
ernment has no confidence in them.
After all, if they are two in the Cal-

BHADRA 4, 1885 (SAKA)

Trusts Bill 2640

cutta port, in the Bombay port and
also in Madras, cannot the Government
provide for a similar number here?
If the Government does not accept
that position, it wil] lead to more and
more demoralisation and distrust of
Government amongst the workers.
With all this background, if the Gov-
ernment says simply that they will
take the co-operation from ttiem as
far as pilfering and smuggling are
concerned, it will be just worse and
it will remain only on paper.

Therefore, my final submission
again is that all these things must be
taken into consideration and the hon.
Minister must give us a favourable
reply. With these words, I close.

= oo fag  (FET) - oS-
qe WEIRd, 9 faa o 9 o7 wr
3u% foq &9 ge § Y o o= fem
1 fF wmga § gR ST a=ng &,
% ol arTaer gw v O TR
R ST A g § | st A
T FEAT AT FA F 9T T T
a9 T WX gE @91 T qEar g |
o e esfafe e W s
AR AR AR AASHE TR FEAT
I #} GEaT & faw s F owear
W TE AT 8 1 A ST A1 g
g fF e quw aeE ¥ Mo ow
FTA & AT ST gHI T AT gHT
2 9% ATed 99 &7 usfafaw @
FI| FOT T fao T FE@ F g
wFar & faw wegr 4 W g §
T g AT @AT HT FdT AT WT & |
I AGANE F & FE & fag A%
TS99 & §F 1 9 $ fag A}
grer &1 gaa 7 g fF o F g
qER FAMI AT &, AN FAR ¥ TGN
qT A6 T & S T A aRa;
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AHET Sa%T FH I947 91EY #IK
241aTg ¥ wefafrdz ) avam &
THAT Y WTAAT FY e FAT AT |

M TgAatg fag  (amoE)
mﬂn@w uqrvﬁﬁ-rchrfma
fora man €, < faems § =) T a@g
J w7 & 5 qgd v Arad 7 swaedr
@t Fff T § 99 T A T
F AT IAH F g AT ME F | T
Ty | gaR A ame fag i) s
FTET [ A W FY " Iufeua
fra &1

o G0 5 wer aw fafew v
e & fafer & aew § 9 A
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TF SR X S A gt & A}
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fafaeg & | oifqanic & 3= A
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o AHz 9 Ifw AR ¥ E 1 ofy
S@ # wiwadz & wad &1 9t
fafaea & 1 fem ag & qan fagaw
o v W § e arfease
F gl AT FS &N A g | A R
A FIE AHE T T 8, T T qgA
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¥ raE T T EEEE 5 9 7
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IFq@mE I g A A fE
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o TEHE AHFE SN L IW F
T ¥ () Fax TeEE A a9,
(R) & w=ergw A fewrdde,
(3) @ ww fourde wk (¥)
q e wm & R oW faw A
e = faques (4) fode afaws,
(&) & sfemm =Ew, @ @9 =<
Tlew W a9 F1 s gfafAtee
w1 Afew qifeEie w1 AR S
fF 39 O M Fiedend F afeamie
¥ forie #3ar § o1 T@w wfafafaa
& fer mr @ I fe¥ gu oA
dfem arfeardiz & St vraw € 9 Ao
|H § TS 8 |

= fasr & g 3(S) F v
WG —

“Not more than 12 persons to

be elected by such State or local
bodies representing commerce,

»

shipping or loca] interests....”.
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ag a% W& (599 =1 U IgRI FE
gt W q A W @ g,
ATAE IR A F AAT g | FWiew
# S FEar g I W A A qF g
T 1 o o fafor ssE & sar
f& & mwr S faor f& #0w
¥ AEF E 9 qeE § ariemie FT
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sfafafaer oz € fad ox 9 ged
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1 ¥aX A Tw, 98 T % If6g q
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g5 F g, Miwgme & R
8, o 7% ez a g A, Gt
maeqr § aiferamdie &1 SN wfafafuca
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o fede § | €9 9 Fel WElew &7
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R AT ¥ wE W EfE g g Hiw
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2, A it T e | T g7 S
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e A1 § U F, TR A M
i 39 e &Y, a1 gfafafuea
fear wmaT =fEg |

Shri Kashi Ram Gupta (Alwar): Mr.
Deputy-Seaker, Sir. Today I rise to
speak on this Bill in English because
the ports are situated in non-Hindi
speaking areas. At the same time, 1
would request the hon. Minister to
give his reply in Hindi so that people
from the South may make an effort to

understand that language after such a
long time.

Skri Indrajit Gupta (Calcutta South
West): I am not from the South.

Shri Kashi Ram Gupta: May be;
but I am referirng to other hon.
Members.
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Shri Indrajit Gupta: But he was
pointing at me.

Shri Kashi Ram Gupta: My first
point is about the Chairman. I do not
know whether this point has been dis-
cussed in the Select Committee but
nothing is mentioned here about the
qualifications of the Chairman. Will
he be from the IAS, or a retired gov-
ernment official or some government
servant still in service?

Then I come to the Deputy Chair-
man. 1 am of the opinion that his
designation should be changed. As
long as no separate functions are
assigned to the Deputy Chairman,
there is no point in having a Deputy
Chairman. Although the Minister may
say that it is not compulsory to have a
Deputy Chairman, so long as the
Deputy Chairman acts only in the
absence of the Chairman, and not in
his presence, his designation should be
changed, Alternatively, he should be
assigned some functions different from
that of the Chairman.

Coming to the question of the
salaries of the Chairman and the
Deputy Chairman, it has been men-
tioned in the Bill that Government
will fix them “from time to time” as
the Government may deem fit. I am
at a loss to understand why Govern-
ment cannot fix it and incorporate it
in the Bil] instead of fixing it or
changing it from time to time.

On the question of representation
for labour, I agree with my hon.
friend, Shri Umanath that two repre-
sentatives should be there in the board
and it should be provided statutorily.
It is in the interest of Government also
because in case there are two labour
unions Government would be able to
satisfy both.

Coming to the question of represen-
tation for Members of Parliament, I
find that Shri Raghunath Singh and
Shri Indrajit Gupta, one belonging to
the Congress and another belonging to
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Communists are in favour of such re-
presentation in the board. Though
they may represent the two big parties,
members belonging to other smaller
parties should also be given represen-
tation. Therefore, I hope the hon.
Minister will agree to the amendment
as suggested by Shri Yashpal Singh.

Shri Nambiar: I am unable to
understand why the hon. Member from
Varanasi should be a member of the
board especially when Varanasi is far
away from any port.

Shri Raghunath Singh: That is why
I suggested that a member who repre-
sents the constituency in which the
port is situated should be a member of
that board. I now find that he has
not understood my point.

Shri Kashi Ram Gupta: Then, there
seems to be some lacuna in the Bill.
Suppose the elections are not held in
time and the Government does not
nominate its members on the board.
What will be the position for the inter-
vening period? I feel that Govern-
ment should fill up the vacancy some-
how. That is not clearly mentioned in
any of the clauses of the Bill.

So far as the appointment of staff is
concerned, Government has actually
taken more powers than it has given
to that body. For example, the heads
of departments are to be appointed by
the Government; only consultation is
necessary with the Chairman. On the
other hand, so far as disciplinary
action is concerned, the Board will
take action subject to the approval of
the Central Government. I feel it is
wrong in procedure. It is better that
the board is given the power and an
appeal lies to the Central Government,
because there is a difference between
a second hearing in this way and an
appal to the Central Government. 1
feel it is an injustice to the heads of
the departments, because it will be
very difficult for the Government to
disapprove of the action of the board
in every case. At the same time the
Government should be free to hear the
appeal and see that justice is dane to
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the person. I hope the hon. Minister
will agree to my suggestion that the
board must have full authority and an
appeal should lie with the Central
Government, so far as heads of depart-
ments are concerned.

Coming to the question of disquali-
fication, in clause 6(d) (vi) it is stated
that if he is having a share or interest
in the occasional sale to the Board to a
value not exceeding ten thousand
rupees in any one financial year he
shall not be deemed to have a share or
interest in such work. I feel that this
limit of Rs. 10,000 should not be there,
because it is derogatory to the prestige
of the trustee. I think the proper
thing to do is to delete this entire
provision.  Otherwise, the amount
should not be so small.

Then, regarding the appointment of
consulting engineers it is mentioned
that it has got to be approved by the
Central Government. What a pity is
it! Is it an autonomous body if even
the appointment of consulting engi-
neers has to be approved by the Gov-
ernment?

Then, clause 27 of the Bill does not
fit in with clause 23, Clause 27 says:

“Notwithstanding anything con-
tained in section 23, no post other
than a post referred to in clause
(c) of sub-section (1) of section
24 shall be created except with the
sanction of the Central Govern-
ment.”

Then, what is the purpose of having
clause 23? It says:

“A Board shall, from time to
time, prepare and sanction a
Schedule of the employees of the
Board whom it deems necessary
and proper to maintain for
the purposes of this Act and such
Schedule shall indicate therein the
designations and grades of em-
ployees and the salaries, fees and
allowances which are proposed to
be paid to them.”

Therefore, clause 27 nulifies clause 23
of the Bill. Then, I come to clause 31
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which relates to the repayment of
capital and loans etc. by the board.
The clause provides that the intervals
as well as the manner in which the
repayment should be made are to be
fixed by the Central Government. My
suggestion is that it should be with the
concurrence of the board. After ali,
the board is an autonomous body.
Government cannot levy a charge on
it which it may not be able to bear
and Government should not dictate
terms in this way. So, it should be
with the concurrence of the board and

not without the concurrence of the
board.

Clause 34 provides that:

“Every contract shall, on behalf
of a Board, be made by the Chair-
man and shal} be sealed with the
common seal of the Board:

Provided that no contract
whereof the value or amount
exceeug such value or amount as
the Central Government may from
time to time fix in this behalf
shall be made unless it has been
previously approved by the
Board:”.

Again, I would submit that the whole
thing should liz with the board and
not with the chairman.

Then, I come to clause 111, whick
relates to the power of the Central
Government to issue directions to the
board on ques'ions of policy. There
wag evidence aiso given in this regard
by several witnesses. I would suggest
that it would be better to define the
term ‘policy’. For, after all, this nas
been going on for such a long time,
and the term ‘palicy’ would have been
well defined by now. So, instead ot
leaving it vague, it is better that Gov-
ernment define what the policy matters
will be and also insert them in the
Bill.

The Bill also provides that prior
sanction from tl.e Central Government
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is required for capital expenditure. I
do not understand this. After ail,
there is a budget framed by the board,
and the budget can provide for both
capital and recurring expenditure, and
the budget is approved by Goveran-
ment. So, the question arises why
there is the necd for a separate sanc-
tion from Government again for capi-
tal expenditure. I fail to understand
this. Once the thing is included 1in
the budget and it is approved, there
should be no further need to have a
separate sanction from Government
which will only delay matters un-
necessarily. After all, autonomous
bodies are autonomous, and these
bodies have got their own responsi-
bilities. We know very well the pro-
cedure of Government. The procedure
is that generally the different Depart-
ments execute things, but it takes a
long time to get the financial sanctions.
So, in order to expedite matters, I
would submit that it is better that the
board hag all those powers, so that
delay can be avoided.

Shri Jashvant Mehta (Bhavnagar): 1
welcome this Bill. First of all, I would
like to speak on the points raised by
my two hon. friends in their minute ot
dissent, which are very important
points,

The first of these points relates to
the question of representation of
labour. In the case of the
other port trusts also, we have
seen during the last twelve years, that
whenever there is a labour problem, it
is only the Central Government which
with the representatives of Labour
have been able to deliver the goods.
In the management of port trusts also,
up till now, the iabour representatives
have played a very important role.
So, we cannot understand why specific
provision has not been made in the
Bill for representation of labour on
the board.

As my hon. friends who have
spoken have stated already, the re-
presentation of labour is a very im-
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portant factorsin the Major Port
Trusts Bill. So, I hope Government
will reconsider the question and give
us an assurance on this point, that
whenever Government will constitute
the board, there will be Positively
two labour representatives at least on
the board. Up till now, at the differ-
ent ports, the different trade unions
have been agitating for greater repre-
sentation. But, here we find that not
even a single representative of
labour has been specifically mentioned
in the Bill to indicate that there will
be a positive provision for the repre-
sentation of labour. So, I hope the
hon. Minister wil] give us an assur-
ance that in the constitution of the
boards for these three major ports, a
special representative of labour will
be there on the board. I would not
belabour this point any further.

Secondly, I would like to support
my hon. friend who has spoken earlier
who also does not hail from a port
constituency, and 1 would like to
suggest that Members of Parliament
should also be represented on the
board.

The third point that I would like
to make is this. We heard evidence
from the representatives of the Bom-
bay Port Trust also in the Select Com-
mittee in this regard. Day in and day
out, we are talking of democratic
decentralisation, and the problems of
ports also require decentralisation, We
find from the Bill that clauses 106 io
111 provide for the supervision and
control of the Central Government.
The representatives of the Bombay
Port Trust who are very experienced,
and who have been working in the
port trust for the last so many years
havt given very important evidence to
the effect that the port trusts should
not be made merely departments of
the Government. If we want to make
them really effective autonomous
boards, then, it is necessary—I quite
agree with what the Port Trust re-
presentatives have urged in this con-
nection—that only in regard to
specific matters, such as a national
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policy labour issue etc. or some major
policy matter, the port trusts will have
to abide by the decision and policy
laid down by Government, and only
on those major policy matters, the
direction, supervision and control of
the Central Government should be
exercised.

I also wish that the hon, Minister
will give us an assurance on the floor
of this House that this power of
supervision, which is a very vast
power, will not be utilised at random
or utilised in such a way that it may
prejudice harmonious relations in the
future.

Dr. M. S. Aney: What harm is there
if the Centra] Government gives its
directive on a major policy matter?

Shri Jashvant Mehta: When we are
talking of decentralisation these days,
I think that we should allow the
autonomous boards to function in an
autonomous way; so far as their day-
to-day administration is concerned,
they should have complete autonomy,
and there should not be any interfer-
ence by the Central Government in
that regard. This was the point which
was made out by the representatives
of the Bombay Port Trust in the
Select Committee. This is an impor-
tant point which should be borne in
mind.

I would also like to mention that in
1950 when the amending Bill in
respect of the Bombay, Calcutta and
Madras Port Trusts was brought for-
ward and discussed in this House, Gov-
ernment had given an assurance on
the floor of the House that they were
thinking of bringing forward a com-
prehensive Bill. I would like to know
what has happened in that matter,
whether Government is considering
the question of having a uniform
policy in regard to all the major port
trusts. We find that Government have
only brought forward this piece-meal
measure, So, I would like to know
why Government are delaying the im-
plementation of the assurance which
was given in 1950.
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Shri Raj Bahadur: Assurance about
what?

Shri Jashvant Mehta: The assurance
was given by Government in 1950
that they would bring forward a com-
prehensive Bill covering all major port
trusts. This was the assurance given
at that time when an amending Bill
was being discussed. 1 would like to
know what is the policy of Govern-
ment and whether Government is
going to act on those lines or not. In
the present Bill, we find that only
three ports are being promoted to the
status of major ports. The medium
ports are ‘also demanding that they
should also come up and have the
status of major ports.

Under the Third Five Year Plan, a
lot of money is going to be spent on
industrial development of this coun-
iry, and the tonnage of exports and
imports will increase as a result there-
of; consequently, more and more
major ports and medium ports are
bound to come up, and increase their
import and export tonnage. At this
rate of development, I would like to
know what is the policy of Govern-
ment in regard to the medium and minor
ports and how they are going to sup-
port all the medium ports. This
is a very important matter which re-
quires to be clarified.

I would also mention that some
minor ports are being neglected. 1
would like to emphasise that Govern-
ment should give due importance to
such minor ports and also give their
proper attention for the development
of medium ports. The hinterland and
also the communication facilities all
around should be developed with a
view to develop our export trade.
After all, in the years to come, export
trade is going to play a very important
part in the matter of earning foreign
exchange, and the ports which play a
secondary role will also help in the
export promotion schemes. So, Gov-
ernment should give proper attention
to those ports as well.

With these words,
Bill.

I welcome the
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Shri Indrajit Gupta: Mr. Deputy-
Speaker, Sir, I wish to say just a few
words in celebration at least of the
joint note of dissent and the joint
amendment which stands in the name
of Shri Raghunath Singh and myself.
I doubt whether we will have an
occasion to meet together again and
join,

An Hon. Member: Why?

Shri Indrajit Gupta: Well, I do not
know.

Dr. M. S. Aney: We wish many
happy returns.

Shri Indrajit Gupta: Let us hope
s0.

The point which has been raised
about the representation of Parliament
on this Board is one of a question of
principle. I am not very, very parti-
cular about the number of members.
Though we have put it in our amend-
ment concretely that there should be
two members from the Lok Sabha and
one from the Rajya Sabha, that is not
some thing which we would press as
being irreducible. That is as far as
the number goes; but there is a ques-
tion of principle and I really find no
argument why, when Parliament is
represented on almost all types of
similar boards, committees and bodies
of this type, it should not be represent-
ed on these Port Trusts. I can say
from my personal experience because
unfortunately I happen to be the Mem-
ber from the area in which the Cal-
cutta ports and docks are situated—it
is not that I am canvassing for myself
because this is not going to apply to
the Calcutta Port at all; so, there is
no chance of my becoming a trustee
there—that there are innumerable
questions and problems relating to
the functioning of the port, conditions
of work in the port, housing conditions
and all sorts of things on which I
have regularly to carry on correspon-
dence with the Chairman of the
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Calcutta Port Trust but in my
capacity as a Member of the Lek
Sabha, I have often felt that if a
Member of Parliament, whoever he
was, was able to be a trustee himseif,
he would not only be able to contri-
bute something effectively to the work
of that Board of Trustees but would
also be able to act as an effective
liaison between the Port Trust and
this House. I really do not see why,
when 24 members are going to con-
stitute the Board, some minimum re-
presentation cannot be given to the
Parliament as my hon, friend, Shri
Raghunath Singh, has pointed out
Therefore I am supporting this sug-
gestion and the amendment which
stands in our name on that point.

As regards the second point regard-
ing labour, I am sure, my hon. friend,
the hon. Minister of Shipping, wili of
course come forwarg and assure the
House that even if there is no specific
provision made in the terms of the
Bill, it is the intention of Government
always to see that labour is adequate-
ly represented and so on. But here
we are concerned with the letter of
the Bill. I am not concerned for the
moment with the intention of the
Government at all.

There is one question which strikes
me at once and that is that i1 the cose
of all these ports, even assuming that
it is argued that the ports of Kandla,
Visakhapatnam and Cochin are much
smaller in size than Calcutta, Bom-
bay or Madras and the total numbcr
of labour employed there is much
smaller—it is a fact bécause at pre-
sent in Bombay and Calcutta, as ycu
know, the total labour force numbers
40,000 or 50,000 or something like
that, whereas these ports are much
smaller at the moment—the whoie
object of developing these ports and
classifying them henceforth as major
ports, in the context of the devc.oy-
ment plans of this country and the
way the export-import trade is ex-
pected to increase and so on, we ex-
pect that in the course of five to ten
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years these ports will go on growing
progressively and ‘he tonnage hand-
led there will develop and grow and
the number of labour employed will
also have to be increased. In these
ports almost invariably, as the hon.
Minister of Shipping knows very wel:,
two broad categories of labour arz
there—one of those who are the
direct employees of the Port Commis-
sioners and another of those who are
the employees of the stevedore com-
panies. In Bombay, Calcutta and
Madras they function under the Dock
Labour Boards, but they are not the
direct employees of the Port Commis-
sioners. They are under the sieve-
dore companies ang are regulated oy
the Dock Labour Boards. Even if
these two broad categories are ts be
given a minimum representation of one
each on the Port Trusts, it would te-
quire two people. I am putting it as
the very minimum. But even that
provision or guarantee is not hero in
this Bill.

Shri Raj Bahadur: What minimum
is not there?

Shri Indrajit Gupta: I am saying
that even if these two broad catego-
ries of dock labour and Port Comis-
sioners’ labour are to be given a
minimum representation of one each,
even then it will require two people
unless the Government is of the view
that it is not necessary to give repre-
sentation to them.

In clause 3 it provides for not more
than ten persons who are to be appoin-
ted by the Central Government and
that includes the Mercantile Marine
Department etc. Let us say, for argu-
ments’ sake, that one representative
each is taken from the Mercantile
Marine Department, the Customs De-
pariment, the State Government, the-
Defence Services and the Indian Rail-
ways. That still leaves five possible
seats upto a maximum which could
be left for the representation of such
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other interesfs as in the opinion of
the Central Government ought to be
represented on the Board. With this
margin of five seats I do not see any
difficulty in stating clearly that at
least two will be representatives of
‘labour. That will still leave possible
three seats which could be filled up
by any other interests whom the Cen-
tral Governments wishes to bring in.
-On the face of it this position is really
very dangerous in the sense that the
-wording of the Bill is ‘persons whao,
in the opinion of the Government, are
capable of representing the following’.
I can visualise a Board among these
new Boards which are growing up
where, maybe for argument’s sake, it
‘may be said that for the time being
labour is not properly organised or is
inadequately organised or that there
is no trade union or there is one union
-which is not very strong or influen-
tial or that its complexion is not
liked by the powers that be and they
may come to the conclusion that there
is nobody who is capable in their opi-
nion of representing labour and under
‘the terms of this Bill there need
not be a single labour representative
on the Board in that case.

Therefore my argument is that when
‘broadly the pattern of the existing
Calcutta Port Trust Act, the Bombay
Port Trust Act and the Madras Port
Trust Act is being followed, I find
that in the matter of composition of
“the Board this is the only item in
which we have departed. I do not
know why. A'l the other interests
who find representation in the exist-
ing Major Ports Trusts Acts are
‘guaranteed their representation here;
only in the case of labour a de-
parture is made. A specific provi-
sion which is there in the existing
-Acts is done away with and we are
left with no assurance that there will
‘be some minimum representation.

Therefore, in conclusion, I just once
-again wish to appeal to the hon. Minis-
ter. He may say very well that if
there is only one representative and
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somebody says that that will lead to
inter-union rivalry or labour unrest,
the same thing may happen if there
are two. That is true; but we are
not entirely responsible for the state
of labour relations in the country. If
there was a law in this country or if
there was a provision or if it was the
policy of the Government to select one
union and say that that is the only
union with which they will deal as a
representative union, I can understand
something. But what is the state of
affairs? It is true that in these big
ports there are two or three unions
functioning. It is also true that all

' those unions are registereq and more

than one union is recognised by the
local port authorities. The hon.
Minister of Shipping knows it. In the
port of Calcutta there are two or
three unions which are recognised on
the Port Trust side and there are two
unions which are recognised on the
stevedore labour side. But the au-
thorities do this recognition in this
way. The same thing more or less
exists in the other ports.

So, when even with the existing
provision of two seats for labour
there is a certain amount of a sort
of bitterness, rivalry and competition
created, if you reduce that still fur-
ther and say that there may be only
one seat or no seat at all, I do not
think it is going to create a very
good atmosphere when you want to
set up new port trusts for these places
and enlist the co-operation of labour.
I am sure, the Government wants to
do that and therefore from the very
outset it is very necessary. Whoever
else you may leave out in the parti-
cular place—you may leave out the
Defence Services if they are not very
important in a particular area; you
can leave out somebody else—how
can you ever leave out labour?
1 do not follow that, if the port is to
function properly? Yet, the strange
anomaly is that everybody else is
mentioned by name—the Defence Ser-
vices, the Railways, the Mercantile
Marine Department, the Customs De-
partment and the State Government
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are mentioned by name—only the
labour is mentioned but without any
provision.

Shri Raj Bahadur: Without any
specified number.

Shri Indrajit Gupta: We are going
back from the existing position. What
is the need for going back. It is only
something which will give a

Shri Raj Bahadar: Which will give
you a handle for . . .

Shri Indrajit Gupta: Why do you
want to give anybody a handle? I do
not understand it. Therefore I am
appealing to the hon. Minister to re-
consider this question and even at this
late stage to try to accept the sugges-
tions which are being made by hon.
Members, I thizk, in agreement on all
sides of this House and to see that it
is accepted so that the Bill when it
comes into force will really be able to
enlist the co-operation of everybody
and work properly.
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Shri S, C. Samanta (Tamluk): Mr.
Deputy-Speaker, Sir, we are glad that
the object of the Government to give
the same status to the smaller ports
also other than the major ports is wel-
comed and the report of the Select
Committee has come out well. But
only one note of dissent has
been added to it. About the note
of dissent, all friends have agreed
that the representation of Parliament
should be there in the major port
trusts. I cannot find out why it
was not thrashed out in the Select
Committee itself. However, amend-
ments have come before us. The
Members of the Select Committee are
bringing forward amendments and
they are favouring the inclusion of
the Members of Parliament in the
major port trusts—those who were
not for it. We feel that it should be
taken up and the Government will
have no difficulty. When the Bill was
iintroduced, the Government proposed
in the first Bill that the number of
trustees should be 27. In clause
3(vii) it was mentioned:

“such other interests as, in the
opinion of the Central Govern-
ment, ought to be represented on
the Board;”

These have been kept and I know in
commodity committees where there
are such provisions, generally Mem-
bers of Parliament get a place—they
are nominated. So, the Government
had some intention that Members of
Parliament who are really dealing
with ports in Parliament discussions,
if there is no difficulty, should be
included. I would like to know from
the hon Ministey whether there is
any such thing in the mind of the
Governmen! that these trusteeship
posts will come under office of profit.
1f it comes under that, I know there
are so many bodies in which Members
of Parliament are representeqd and the
office of profit has been exempted. So,
T think, there will be no difficulty in
accepting this amendment which has
been brought before the House about
the representation 'of Members of
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Parliament. The number which the
Government have in mind—the Gov-
ernment had in mind 27 trustees—
has been reduced to 24. So, there is
a place for 3 and I would request the
Government to go back to the word
they gove in the past.

Shri Indrajit Gupta: The cat is out
of the bag.

Shri S. C. Samanta: The Calcutta
port, the Madras port and the Bom-
bay port are major ports and in the
statement of objects and reasons of
the Bill it has been said that except-
ing these three major ports, the other
three ports will be taken in as major
ports as soon as this Bill is passed,
and any other port that will be dec-
lared afterwards by the Government
will come under the purview of this
Major Port Trusts Bill. In this con-
nection, I would like to ask the hon.
Minister to explain what will be the
fate of the Calcutta port and the
Haldia port. I want to know when
the Haldia port will come into exis-
tence and whether both of them will
be declared as major ports.

Shri Indrajit Gupta: The Calcutta,
Bombay and Madras ports are ex-
cluded.

Shri S. C. Samanta: They are ex-
cluded now. Now the Government
has entrusted the work of construct-
ing the port of Haldia to the Port
Trust of Calcutta. The Calcutta Port
Trust is managing it at present.
Afterwards, if only one port is going
to be recognised namely, the Calcutta
port, and Haldia remains as a sub-
sidiary port, then what will happen?
There will be so many difficulties
arising about labour representation.
If Haldia happens to be only a sub-
sidiary port to Calcutta, then the
demand for labour representations
and other things wil] grow up there.
Then, what will be the fate of that
port? I would request the hon.
Minister to think about it and settle
the matter right now.
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Parliament is generally represented
in bodies which are generally created
by the Acts passed by it. Government
have not hesitated to give the right to
the States in which the port exists, as
regards representation of the legisla-
ture and also the State Government
concerned. But I do not know why
the Central Goverameont have for-
gotton the right of Parliament, where
this Bill is going to be d'scussed and
then passed into an Act, to be repre-
sented in a body which is going to be
created under thc very Act passed by
jt. So, I think that there will be no
difficulty, and Members will agree
that this proposition should be accep-
ted, that the Members of Parliament
also shoulq be represented, and I re-
quest Government to accept it.

Shri Umanath: The hon. Minister
will give a dissenting note on that.

Dr. Gaitonde (Goa, Daman and
Diu): I rise to make one or two re-
quests. I was a Member of the
Select Committee and I had made
those requests at the first meeting of
the Select Committee, and those re-
quests were regarding the port of
Marmagoa. After all the port of
Marmagao is being developed, and 1
think about Rs. 20 to 23 crores are
being spent or will be spent within a
few years on its development. So, 1
really do not understand why that
port has not been included among the
ports mentioneq in this Bill.

As far as the exports from that
port are concerned, they are more than
6 million tons, and the figure can
easily be increased to about 10 million
tons. All the facilities for this pur-
pose are there. And the area is also
going to be developed.

Yesterday or the day before, the
Railway Minister had told us that the
area is going to be surveyed for a
broad gauge railway line. That means
that very shortly, all that area is
going to be developed. In those cir-
cumstances, I fail to understand why
Government have not included the
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port of Marmagoa within the pur=
view of this Bill.

My second point is as regards what
the hon. Member who spoke just
before me had said, and that is about
the inclusion of Members of Parlia-
ment in the Trust. I do think that it
is a good idea, and a good suggestion
to inclde Members of Pariiament as
also representatives of labour etc. in
the Port Trust Board.

Shri Raj Bahadur: I am grateful to
the hon, Members who have taken
part in this debate and who have made
certain constructive suggestions . . .

Shri Umanath: Constructive, but not
for acceptance, of course.

Shri Raj Bahadur: Constructive
suggestions and observations have
been made. Whether I shall accept
them or not will follow in the course
'of mv observations. I am duty bound
to pay my tribute to ihe hon. Mem-
bers who have taken part in this de-
bate.

Broadly speaking, the debate has
revolved round three points. The
first is: Why not specify the number
of labour representatives on the pro-
posed Port Trust Boards? The second
is; Why not give representation to

- this august Parliament on the Port

Trust Boards to be created? The
third is: Why are Government taking
wide powers for issuing directions to
the Port Trust Boards to be created?

As I have observed in my prelimi-
nary observations while making this
motion, the pattern of this legislation
closely follows the existing Port Trust
Acts. In fact, it is fashioned on the
lines of the Madras Port Trust Act,
more specially. No doubt, some im-
provements have been made, and we
propose that in course of time those
improvements should also be incor-
porated in the existing Port Trust
Acts of Bombay, Calcutta and Mad-
ras. So, the uniformity or homoge-
neity that was needed so far as the
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administration of the ports was con-
cerned, will be ensured by this par-
ticular device.

If that is so, then the question
comes as to why we make an excep-
tion in the case of the constitution of
the board and why do we not specify
the number of labour representatives.
The reasons are quite obvious. If I
may just remind my hon. friend, Shri
Indrajit Gupta who has tabled an
amendment on this subject, that he
himself has said that he does realise
that there is a lot of difference and
a lot of disparity between the volume
of traffic handleq by the different
ports. For instance, the port of
Calcutta handled last year as much
as 11 million tons ‘of traffic, and the
port of Bombay handled as much as
13 million tons of traffic, and by the
end of the Third Plan period, their
handling capacity will go up to 14
million tons and 15:5 million tons
respectively. As against that, the
tetal traffic handled by the three ports
that we have now in view and for
which we want to create these port
trusts was as follows: Cochin: 25
million tons; Visakhapatnam: 2-3
millicn tons: and Kandla: 1-3 million
one. Even after the completion of
all the schemes of development in-
cluded in 3rd Plan, the total capacity
of the three ports would only be 4
million tons in the case of Cochin, 9
million tons in the case of Visakha-
patnam, and 2'5 million tons in the
case of Kandla; and these are the
figures regarding the capacity of the
Ports as that would be at the end of
the Third Five Year Plan. It is evi-
dent that the number of labour em-
ployed in these ports would be limi-
ted by the volume of trafficc and,
therefore it also follows as a natural
corollary to that that we cannot
afford to have large and inflated boards
for ports which have just come up
or for which we are just creating
these port trusts. Naturally, we have
used a certain phraseology in the body
of clause 3, which gives a very good
scope for us for future expansion of
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the boards. The wording at present
is that “the board of trustees will
consist of a chairman, a deputy chair-
man and not more than ten persons
to be appointed by the Central] Gov-
ernment” and “not more than twelve
persons to be elected by such agen-
cies as the Central Government may
specify.” It may not be necessary
for a port like Kandla to have a full-
fledged board of 24 members, and we
may not find 24 members necessary
at all for being appointed on that
board; we may only find that eight
or ten people would do. If only eight
or ten people are sufficient for that
board, then to have two members
specifically for Jabour would rather

not fit into the scheme of things.

Shri Umanath: Why not?

Shri Raj Bahadur: Evidently, it
would not, because it should have
some relationship with the number of
other representatives, representing
the various departments of Govern-
ment, representing various commer-
cial and shipping interests and so on,
and in the context of a board having
only eight or ten members, one mem-
ber for labour may be quite sufficient.
Therefore, we have said that there
shall be ample flexibility in this res-
pect for us. But certain doubts, mis-
givings and apprehensions have been
expressed by my hon. friend, Shri
Umanath. He says that we are deny-
ing a right, and we might be creating
a feeling in the mind of labour that
we are not playing fair to them, and
we are not giving them their dve and
so on. I think that the very phrasco-
logy used in the clause does not leave
any scope for Government to deny
representation to labour.

Shri Indrajit Gupta: Of course, it
does.

Shri Raj Bahadur: It would not. It
is impossible; it would be impossibie
unless and until a false and unrealis-
tic impression is sought to be created
that boards may be created without
labour.
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Shri Jashvant.Mehta: Please give
us a categorical assurance that labour
will be represented,

Shri Raj Bahadur; That assurance
has been given in the Select Commit-
tee and I repeat it here, that labour
shall be represented on these boards
adequately, duly keeping in view the
size of the board and the volume of
traffic handled. If you want that
even though a port like Tuticorin,
which is now coming up, and to which
this Act might be extended, or a port
like Mangalore or in course of time
Pradip or Porbunder, will have to
start with a traffic of, say, 5
lakhs or 7 lakh tons or a million tons
tons at the most, there must be a full-
fledged board of 24 members, that
would not be desirable; it would not
be in consonance with accepted prin-
ciple or convention.  Whatever
board we constitute should be com-
mensurate with the requirements of
the situation, the traffic, the labour
that is employed in the port etc,
Taking all that into account, I think
that the doubts, misgivings and
apprehensions expressed that we would
not be fair to labour are ill-founded.
1 can only say that in case the size of
the board grows, naturally the num-
ber of labour represented will also
be increased. May be—as Shri Gupta
has said, we have got a good deal of
scope and we may find it possible to
fill up all the ten posts; and in that
case we may not have as many as
three or four vacancies left and in
case it is so there may be three or
even four places reserved for labour,
keeping in view the requirements of
the situation. But in Calcutta, where
the number of labour is forty to fifty
thousand and in Bombay where it is
about 35,000, you can very well ap-
preciate that the existing number is 2.
If the number of labour in Kandla is
only 3,000 or 2,000, the representation
will have to be commensurate with
the requirements,

Shri Umanath: Bven if it is 3,000,
there is division, as Shri Indrajit
Gupta said, between stevedore labour
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and other labour. Will both be rep-
resented?

Shri Raj Bahadur: After all, the
interests of labour are generally well
known and it is quite possible to
devise a system by which we can do
it.  But I take note of the strong
feelings expressed and the fact that
this amendment has been moved by
the Secretary of the Congress Party,
Shri Raghunath Singh and Shri Indra-
jit Gupta together. I have explain-
ed that there is not much of a case
for it, but out of deference to the
wishes expressed by Members, I am
accepting the amendment tabled by
Shri Raghunath Singh and Shri
Indrajijt Gupta, that is, No, 7.

Shri Thirumala Rao: (Kakinada):
That is the collective wisdom of the
House,

Shri Raj Bahadur: But I am not
quite’ sure whether we are on equal-
ly strong ground in regard to the
other amendment,

Shri Indrajit Gupta: Should we
take it that in future if any amend-
ments are moved together....

Shri Raj Bahadur: I accept amend-
ment No. 7, namely that the number
of persons so appointed shall not be
less than two.

Shri Indrajit Gupta: If the Secre-
tary of the Congress Party and some
other Member move an amendment,
will it be accepted?

Shri Raj Bahadur: They will be
given all respectful attention. That
goes without saying. If a resolution
is unanimously moved in the House,
of course, it will be accepted. If an
amendment is moved, in which all
parties join together most probably
it will be accepted,

Shri Indrajit Gupta: Has the Sec-
retary of the Congress Party been
guided by the party in this respect?
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Shri Raj Bahadur: The Secretary
knows it better than I do.

Shri Indrajit Gupla: Are you taking
it that way?

Shri Raj Bahadur: I am guided by
the collective wisdom of the House.

Shri Harj Vishnu Kamath (Hoshan-
gabad): Is the Hcuse to understand
that the Minister gives more res-
pect to a Congress DParty amend-
ment than to the amendments of
other parties? I am not able to
follow.

Mr. Deputy-Speaker: It is signed by
Shri Indrajit Gupta also.

Shri Raj Bahadur: I can assure my
hon. friend. who is a seasoned parlia-
mentarian, that it is net because Shri
Raghun2:th Singh, the Secretary of the
Party has moved it, but it is because
that is the conscnsus of opinion. It 1s
an amendment moved or tabled jointly
by Shri Indrajit Gupta and Shri
Raghunath S£':sh, reoreosenting  two
parties, That is one factor.

With regard to the other amend-
ment, about representation being
given to this House on the board of
trusteces, I am n~t sure if it stands on
the same fcotin. There are sound
reasons against accepting it.  Firstly,
so far as the scheme of things in the
existing Port Trust Acts are concern-
ed, all alecng representation has been
confined to departments of the Cen-
tral Government or labour working
in the port or persons elected by such
state or local bodies represcnting
commerce, shipping or local in-
terests—all of whom are intimately
connected or concerned with the day-
to-day working of the port and are
available at the port.

There are three factors here: per-
sons representing Central Govern-
‘ment departments and representa-
tives of commerce or shipping in-
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terests in the Statcs c¥octed by State
or local bodies, secundiy tii03: who
are concerned w:h the de:-‘o-day
working of the port, and la..y that
they should be available on the spot
at the port. 'What happens in the
case of MPs? Reference has been
made to the Merchant Navy Train-
ing Board, the National Shipping
Board, the Dufferin Committee and
other bodies on which MPs are rep-
resented. Then there are the ICAR,
the Oilseeds Board, Cotton Board, Tea
Board, Coffee Board and Rubber
Board. But what is the nature
of these boards? The governing .
councils meet normally once a
year and deal with major policy
matters, In this case, the port
trust board meets often every week
or at least once a fortnight, So it
is not possible for MPs to leave their
important business here and be there.
Secondly, the presiding officer of these
port trust boards is a civilian officer.
He is in charge of the management
and administration of the port. This
august House is the sovereign Parlia-
ment of the country and we who con-
situte it are members thereof. We are
essentially a deliberative and legis-
lative body. We have a hand in
shaping policy, in formulation of
policy. When you want a hand in
the management of departments or
institutions, you are essentially chang-
ing the fundamental character of the
functions for which MPs stand. It
will constitute a departure from ac-
cepted principle or convention. That
is the whole point,

So Members will kindly consider
whether they would like to make
that fundamental departure. In
other bodies like the National Ship-
ping Board, there is a non-official
with a standing in public life who
presides and MPs are also represent-
ed there, This is a body which
formulates policies or advises
Government in regard to the for-
mulation of policies. The same is
the case with the Merchant Navy
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Training Board, and the other bodies I
mentioned. ¢

Shri S. C, Samanta: The Coir Board
constituted by this House meets every
three months and formulates every-
thing connected t-erciwith, There the
Chairman is also an official. If there
parliamentary representation is grant-
ed, why not in this case?

Shri Raj Bahadur: Is it a delibera-
tive or executive body? That is the
whole question? It formulates polic-
ies, and the policies must be execut-
ed by the executive wing or the exe-
cutive branch, whatever it is of that
body. I am stating a point of princi-
ple whether you would like to have a
departure from the accepted parlia-
mentary institution, namely, this: we
are a deliberative body; there are
three wings, the judiciary, the exe-
cutive and the legislature; if the
members of the legislature want to
have a hand in the management of
the departments, well, it is a matter
of policy.

Then, the question was raised that
the membership of a port trust may
be considered to be an office of profit,
because it has got so much patronage
in its hands, the day-to-day granting
of licences, the granting of lands, the
granting of contracts, making appoint-
ments, etc. It will be for this House
to direct and to lay down whether
the membership of a port trust board
is not an office of profit,

Shri Thirumala Rao: There is so
much of patronage in the hands of
Members. We are confusing this with
profit. Is it any profit-giving patron-
age that these Members enjoy? You
said it may become an office of profit.
The number of contracts which are
disposed of according to the rules and
regulations—does it amount to having
a place of profit?

Shri Raj Bahadur: Patronage is
considered to be profit. One who
can either get some profit in mone-
tary terms or one who can get some
advantage in the form of enjoying
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some patronage, giving of some pat-
ronage to some people, that amounts
to the same thing, And that is a
point which has to be settled by the
House, because if any exemption has
to be made, the Parliament Secre-
tariat has to go into this question
and will have tg find out whether
membership of this will constitute
an office of profit or not. If it is an
office of profit, Members may not
like that they should be considered
for this purpose.

st g fag s v
1§ THo UHo To TAT T[T I SHF
fag ag wifew e mfee gm oar
gr?

Shri Raj Bahadur: 1 have made
that enquiry. No Members of Legis-
latures are going to be appointed on
this port trust board,

Shri Raghunath Singh: It is not in
the law; it is nowhere there.

Shri Raj Bahadur: The clause is:
“not more than twelve persons to be
elected by such State or local bodies
representing commercial, shipping or
local interests as the Central Gov-
ernment may, from time to time, by
notification in the Official Gazette,
specify”,

Shri Raghunath Singh: The local
body member can be elected here.

Shri Raj Bahadur: If he is elected,
all those considerations that I have
pointed out will apply in his case
also. I had stated just now—Shri
Raghunath Singh was not here—that
we are a sovereign body, we are a
deliberative body; should we depart
from this particular convention or
accepted principle of Parliamentary
tradition and take a hand in the
management of departments? That
is the whole question.

With these words I would like
to say that so far as this particular
amendment is concerned I may find
it difficult to accept it because of
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the legal complications, because of the
practica] difficulties and also because of
the difficulty that the Members of
Parliament, if they were so appoint-
ed, would themsclves be confronted
with. As I have said, the port trust
meets a'riost every fortnight, and if
they meet every fortnight or every

week and deal with the day-to-day °

managemen: c¢{ things, it is obvious
that they cannot spare time when
Parliament is sitting for more than
seven months,

The last point is about Govern-
ment’s powers under clause 111. Some
doubts have been expressed that the
autonomy that is proposed to be
granted to the port trust under the
provisions of this Bill will be diluted
to the extent that the Central Gov-
ernment will enjoy powers to is sue
directions, And the question has
been raised: what is a questioh of
policy, canitorcan it not be defined?
An objection has also been taken to
sub-clause (2) of clause 111 that “the
decision of the Central Government
whether a question is one of policy or
not shall be final”. Sir, it is evident
that a question of policy is not a
question of day-to-day management,
it is not a question of day-to-day ad-
ministration, Policy is policy, and I
think the accepted meaning or conno-
tation of this word as found in any
dictionary should satisfy the needs of
interpretation. An act of administra-
tion or an act of management is not
an act of policy. So I would say
that so far as the question of policy is
concerned we have learnt by experi-
ence that such a power to be vested
in the Central Government is abso-
lutely essential and indispensable.
Why? Because, we have now enter-
ed into some sort of arrangements
with the World Bank for huge sums
of money to be advanced as loans for
the development of ports, whether it
is Bombay, Madras, Calcutta, Visa-
khapatnam or any other port. We
might continue to do that in future
also. We have to ensure that the
loans that are advanced to these port
trusts are properly utilised, that ali
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the arrangements about their servic-
ing and about their repayments are
properly assured and that the port
finances are kept in good trim so that
our commitments to the Word Bank
are fully respected. In that parti-
cular context we have to take care of
the rates policies also. =~ We have to
take care that the expenditure and
the budget are well balanced; other-
wise it will not be possible for these
ports to repay the loans and to meet
their obligations or commitments
under those loan arrangements.
Apart from that, we found—just to
give an example—that in certain cases
we come up against a problem which
because almost insoluble, I refer,
Sir, to the Port of Bombay and what
came to be known as a minimum deve-
lopment scheme. The minimum
development scheme was pending for
a long time—I do not know for how
many years—and the port trust was
divided between itself. They could
not come to a final agreement and a
final decision about it whether to
adopt it or not to adopt it. The re-
sult was that the development of the
port of Bombay was largely held up
throughout the First Plan period and
a large part of the Second Plan period.
And it was towards the end of the
Second Plan period that we had to
intervene and some sort of arrange-
ment was made by which a new
scheme, known as the modernisation
scheme, was adopted and approved,
on the basis of which we went to the
World Bank and got a loan. There-
fore, so far as this is concerned, there
should be ample powers with the
Central Government to issue direc-
tions in certain cases.

Then, on certain occasions we found
that in labour disputes also we were
asked to intervene. Certain Members
who claim to represent labour here
have taken objection and asked why
we should have those powers But
we should have those powers, But
labour itself in many cases. So, this
provision is absolutely essential. It
has been accepted by the Select Com-
mittee, and I hope the House will
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bear with me if I say that there js a
strong case to retain this provision as
it has been worded.

Then, some doubts have been ex-
pressed by my hon. friend Mr. Uma-
nath about the lack of, what he cails,
balanced development in respect of
major and minor ports, He has made
out a case for, what he calls, an in-
tegrated cevelopment o major and
minor ports, He says that whereas we
have continued (0 develop the major
ports of Bombay, Calcutta and Madras
we have neglected the other ports, and
particularly the minor ports. As we
all know, the development of ports has
to go hand in hand with the require-
ments of the trade. If the trade con-
tinues to develop for minor ports there
is no reason, and there is no factor
which could come in the way of their
development. Naturally, if the port of
Calcutta or Bombay or Madras have
developed, it is because the hinterland
has been well developed. It is because
the channels of trade have been open-
ed to these ports and they have served
the cause of trade, Indeed, they have
served the trade very well. And,
naturally, we took good care to see
that these major ports which were the
main gateways for our trade, import
and export, are well kept. It would
be rather unfair to say that we have
not cared for their development ade-
quately, because even today, on the
completion of all the projects in the
Second Plan, or to the extent these
could be completed, the total capacity
of these six major ports is in the vici-
nity of 37 million tons. And the
maximum level of traffic, the peak
traffic, that has been obtained for all
these six major ports is 33 million
tons, At the end of the Third Plan
period the anticipated capacity to
which all these ports would be deve-
loped, all put together, comes to 50:30
million tons. So it would be appre-
ciated that so far as the needs of trade
are concerned, our export trade and
our import trade—that has -been well
kept in mind and the port capacity
will not be found lagging behind the
requiremaents of the frede. That
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assurance I can give without any
hesitation.

Now, it may be said, if that has
been done for major ports, what about
minor ports. But minor ports handle
mostly the coastal trade, They do not
nundle our export or import trade,
generally.

Shri Indrajit Gupta: What about
Mormugao? by

Shri Raj Bahadur: I will come to
that also. I would say that so far as
minor ports are concerned we have
done all that we could to encourage
the State Governments, who are pri-
marily responsible for the develop-
ment of minor ports, to go ahead with
their development, It was with that
end in view that we appointed the
Intermediate Port Development Com-
mittee, and created the category of
intermediate ports, That Committee
made recommendations for their deve-
lopment, and I am happy to say that
it is going apace, barring certain ex-
ceptions here and there. We are also
anxious that minor ports should be
developed, because we think that with
the rapid increase in our commerce,
trade, agriculture and industry, apart
from the accepted three lines of com-
munication, namely rail, road and
inland water transport, the fourth line
of coastal sea transport has also to be
developed, which can be done only if
we develop the minor ports. For that,
two things are essential; firstly, that
the necessary facilities should be pro-
vided in these ports, and secondly,
the type of craft that can go directly,
into those ports and load and unload
is necessary, so that the cost of load-
ing and unloading may be minimised.
We are encouraging the sailing vessels
trade to mechanise sailin gcraft, and
to build new mechanised craft of 500
to 1,000 tons capacity, with a draft of
8 to 10 feet, which can go to many or
most of the minor ports. If that can
be achieved, coastal trade through
minor ports can be well developed.

Regarding Goa, we have already
formulated certwim echemes foy the



2677 Major Port

[Shri Raj Bahadur]

development of Marmagao port, cost-
ing about Rs, 20 crores. We have re-
commended the schemes to the Plan-
ning Commission, and the outlay for
the Third Plan is of the order of
Rs. 8:5 crores, We hope that in due
course they will be approved and we
will be able to go ahead.

So far as the present development is
«concerned, as you know, there was the
question of dredging of the channel
which was required to be taken in
hand, and some other works are also
going to be started

Regarding Mangalore, the doubts
expressed by my hon. friend opposite
are totally unfounded. There is no
question of rethinking on this, The
Mangalore port has been included in
the Third Plan. We included a speci-
fic allocation in our Budget for this in
the first year of this Plan, as also in
the second year, In this third year
of the Plan, as you know, there was
an allocation of Rs, 10 lakhs, but on
representations by us this was in-
creased to Rs, 50 lakhs. We have
already appointed an administrative
officer and the Chief Engineer for the
port. We have already given sanction
for the acquisition of land, we have
already approved the site that was
selected for this purpose We have
also approved certain schemes for
dredging, etc. So, there should be no
doubt or misgivings about it. The pity
of the matter is that sometimes, much
capital is made of the news that
appears in the press, and I was really
surprised that an observation was
made in regard to it even by Acharya
Kripalani, My hon. friend Shri Siva-
murthy Swamy has again referred to
it. 1 do not know whether it is appro-
priate to raise such points in the
House and create such doubts, By
that we do not create any good cli-
mate in the country or in the region
concerned. If such doubts are raised,
people feel lack of eonfidence not
-only in the assurance of the Govern-
ment and the schemes of the Govern-
ment which are going through, but
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also in the words and utterances of
the Opposition who raise such points.
I can assure the House that there is
no question of dropping the Mangalore
port project. We shall go ahead with
it fully, and there should be hardly
any room for doubt about it.

Shri Jashvant Mehta made the
point that some assurance had been
given on the floor of the House that
we would bring forward a comprehen-
sive Bill to cover all the major ports.
In fact, this Bill to a very large ex-
tent satisfies that assurance, because
this is based on the Madras Port Trust
Act. and, as would be noticed from
clause 1(3), this will not only apply
to the three ports mentioned therein,
namely Kandla, Vishakapatnam and
Cochin, but the Central Government
may by notification in the Official
Gazette, apply the provisionsg of this
Act to any other major port, not being
the major ports of BomBay, Calcutta
and Madras, with effect from such
date as may be specified in the notifi-
cation. So, whether it is Tuticorin,
Mangalore, Goa, Porbunder or Para:
deep, this very Act can be made appli-
cable to them, and port trusts created
without difficulty.

As far as Haldia is concerned, at
present it has been started as a subsi-
diary port to Calcutta. We have to
pear in mind the supreme need of
seeing to it that the interests of Cal-
cutta and Haldia do not conflict with
each other, and that they remain sup-
plementary and complementary to
each other ratner than rivals. So,
some sort of co-ordination will be
necessary. The question whether
Haldia should be administered as a
subsidiary port of Calcutta by the
Calcutta Port Commissioners, or whe-
ther a separate port trust should be
created, is a matter of detail, and we
shall have to examine it in the fulnéss
of time in the light of experience and
according to the exigencies of the
situation. I cannot say anything spe-
cific or positive abous it e to whether
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we will create ;a separate port trust
for it or not, That will depend on
the requirements of the situation.

I do not think the points raised by
Shri Kashi Ram Gupta call for a
reply, He says the Central Govern-
ment has taken the power to be con-
sulted when the consulting engineer
is appointed. The consulting engineer
is not a permanent Chief Engineer of
the port, Consulting engineers are
appointed to advise a port on some
special project, technical, engineering
project of a complicated nature.
Clause 26 says that a Board may
appoint any person as consulting engi-
neer to the Board otherwise than on
the basis of payment of a monthly
salary. So, he is not a permanent em-
ployee, and when they make selection
of a consulting engineer, we have to
be sure that they have made full use
of the talent available in the country.
If we do not make full use of the
talent available in the country, it will
not help us in creating a nucleus of
experts which we so badly require
for engineering purposes. That is
why we are very seriously consider-
ing whether we should not give all
possible encouragement to our retir-
ed engineers to constitute themselves
into bodies of consulting engineers ta
advise the ports as also road construc-
tion and other projects, to obviate
spending foreign exchange on foreign
experts, We cannot endlessly depend
on foreign experts, but where it is
‘necessary to avail of foreign engineers,
the Central Government must be
consulted with a view to have some
sort of liaison, co-ordination and pro-
per control in regard to this matter.
Shri Kashi Ram has also raised the
point that the head of a department,
if he is either removed from service
or reduced in rank or otherwise
punished, he will have no right to
appeal. in the nature of things since
the head of the department is appoint-
ed by the Central Government 1
think there is a provision made in
clause 25 also. It should be sufficient
for the purpose he has in view and
that is ell that could be done and this
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point has been considered in detail by
the Select Committee.

Shri Kashi Ram Gupta: According
to the provision, the head of the de-
partment can be removeg with the
approval of the Central Government.
This does not mean that he has got the
right of appeal.

Shri Raj Bahadur: In the first
instance all the proceedings when
they are taken will be by the Board.
The proviso to this clause is there.

Mr. Deputy-Speaker: Let it be
governed by rules and regulations.

Shri Kashi Ram Gupta: Then about
the qualifications of a member, clause
6(d) refers to a member having a
share or interest in the occasional sale
to the board, to a value not exceeding
ten thousand rupees in anyone finan-
cial year of any article in which he
trades.

Shri Raj Bahadur This is a salu-
tary principle. There should not be a
sweeping disqualification for all,

Mr. Deputy-Speaker: The question
is:

‘“That the Bill to make provision
for the constitution of port autho-
rities for certain major ports in
India and to vest the administra-
tion, control and management of
such ports in such authorities and
for matters connected therewi'h,
as reported by the Select Commit-
tee, be taken into consideration.”

The motion was adopted.
) Mr. Deputy-Speaker: The question
is:
“That Caluse 2 stand part of the
Bill.”
The motion was adopted,
Clause 2 was added to the Bill,

Shri Yashpal Singh: I meve amend-
ments No. 1 and No, 2 to clause 3.

(i) Page 4, line 34,
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for “twelve” suostitute ‘“nine” (1)
(ii) Page 4,

after line 37, add

‘“(e) three members of Parlia-
ment, two from Lok Sabha and
one from Rajya Sabha to be
elected by respective Houses”. (2)

Mr. Deputy-Speaker: I shall put the
amendments to the vote of the House.

The amendments were put and
negatived,

Mr. Deputy-Speaker: Amendment
No. 6 is the same as No. 2 and so is
barred. I think the Minister is accept-
ing amendment No. 7.

Shri Raj Bahadur: Yes, Sir.

Shri Indrajit Gupta: I beg to move:
Page 4, line 33,—

add at the end—

“and that the number of per-
sons so appointed shall not be less
than two.” (7)

Mr. Deputy-Speaker: The question
is:

Page 4, line 33,—
add at the end—

“and that the number of per-
sons so appointed shall not be
less than two”.

The amendment was adopted.

Mr. Deputy-Speaker: The question
is:

“That clause 3, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 3, as amended, was added to
the Bill.

Shri Yashpa) Singh: I move my
amendment No. 3 to clause 4:

Page 35—
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after line 32, insert—

“(d) three members of Parlia-
ment, two from Lok Sabha and
one from Rajya Sabha” (3)

Mr. Deputy-Speaker: Is he pressing
it?

Shri Yashpal Singh: No, Sir; I with-
draw it.

Mr. Deputy-Speaker: Has the hon.
Member leave of the House to with-
draw?

The amendment was, by leave,
withdrawn.

Mr. Deputy-Speaker: The question
is:

“That clause 4 stand part of the
Bill.”

The motion was adopted.
Clause 4 was added to the Bill.
Clauses 5 to 8 were added to the Bill.

Shri Yashpal Singh: I have an
amendment to clause 9:

Page 7.—
after line 30, insert—

“Provided that no person shall
be a Trustee for more than two
consecutive terms”. (4)

Mr. Deputy-Speaker: I shall put
the amendment to the vote of the
House,

The amendment was put and
negatived.

Mr. Deputy-Speaker: The question
ie:

“That clause 9 stand part of the
Bill.”
The motion was adopted.
Clause 9 was added to the Bill.

Clauses 10 to 15 were added to the
Bill,

Shri Yashpal Simgh: I have amend-
ment No. § t0 clause 16: .
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(Compensation Insurance) Bill

Page 9, line 38,

for “five” substitute “eight”. (5)

Mr. Depuiy-Speaker: 1 shall put
the amendment to the vote of the
House.
The amendment was put and

negatived.

Mr. Deputy-Speaker: The question

1s:

“That Clause 16 stand part of
the Bill.”

The motion was adopted.
Clause 16 was added to the Bill.

Clauses 17 to 134 were added to the
Bill,

Clause 1, Enacting Formula and the
Title were added to the Bill.

Shri Raj Bahadur: Sir, I move:

“That the Bill as amended be
passed.”

Mr. Deputy-Speaker: The question
is:
“That the Bill, as amended, be
passed.”

The motion was adopted.

14.59 hrs.

PERSONAL INJURIES (COMPEN-
SATION INSURANCE) BILL

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C. R. Pattabhi
Raman): Sir, I beg to move:

“That the Bill to impose on
employers a liability to pay com-
pensation to workmen sustaining
personal injuries and fo provide
for the insurance of employers
against such liability, be taken
into consideration.”

Mr. Deputy-Speaker: You may
continue your speech tomorrow, We
shall take up the next business now.

15 hrs,

MOTION RE: REPORT OF STATE
TRADING CORPORATION OF INDIA

=t 7o o fgF : (gARR)
IR WENRT, § 4g WAd 6 &
T e T &4 g 5 ag v o
& e s e fafide 7% feestt
F ag 2889-%3 A afuw e 9=
FET glww 9@ AR 39 W fEs
AR AT T erE # feorfort afgw
st ¥ fewmER, QRER &1 waT AT
Ig@ o W T A, fqEn ww="
g
3 5% gw 4 == far onfow fear o1
fr a2 <9 230 § OF R & @Y #
FH OFT X A OGN FOAER R
Ta-fET &1 A S 4 a1 g
MR FW § AR ATl JATE
I 4 1 ' Ifer srerEm
FTWEr dF wF A AwAT § A T
¢ 5 Tsgl A AR 8 IR STy
T | UG GHIT HETE 7 gHIT 5T
TF AT TOSE § | 3@ § -
qrae & fgadl &1 eam § e wfg
TTEREF § | 79 ol 50 1391w #71 4
Ftor a1 {7 ag Fa9 = 3fee & womw
FH AZ I9C@T F AR TATE AfqF
FT g fomd amr A wEer Sa
T g faaet fF gn FrarEm F g
Fgs @ § |

™ g & Aww 2 fF fomen
FAT AT § gy g, e fen ar-
REA F 39 F agad @ arat 1 A7
TET &Y TR FT UHTEET T FT FT
2 AR T S S AT ATy EI AT
g W gt faan s § 9 Sar A€
grar forad 92 5 g0 amee ¥ 9w
g ofrg 7 o= FATwr aga e faan
ST g 1w ag feav sman @ 5 wfs
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[=t 7o @vo fadt]
& 3§ 9 gu I | A fawm &
# 7o o afe 9= it X e 3
FIRERET T a&GHT FT F=AT A AW
IGHT ATTEST  TATHT ISV |

3

g% R AT F § ab S a0
TR A A &, SR W H ww I
o faaf@ &@ &1 A3 ag e fa
T W § T e adm wi Ssiy

mm—wrmaﬁgmzﬁ

sean afufy (TEiveE w3 A
o 9850 ¥ 37 faur o= fa=m fean
a1 W) W@ 2 FRIREA § aeE
¥ oagt ard @ afasT d a9 § 1 v
Tz faiid qes9-%3 # AR ame
SEIT # & 1 73 7 e # 2
qIEe ATE At | 99 H TR FAer
Fr fae #ix 39 ) fawrfent &1 #18
for €t & | 78 919 a@%r & I aewrenA
ST HeT 7 U ST & 47 5 97
SYguT 7 39 ag 97 fF @z 3w Fe
TRY & F19 § 3® gfg # & TE
TF A F¥ S AL GWOT F TS I &
AT § A W I R AT ¥
g mies X & 0 T w1 fF
AfusTL 39 #T qgy g grH TE
gar a1 | afz uEwes wdt #1 free
F EH AN § 29 A1 39§ q¥ 4% F
Foaw fFar mr & 1 9w Uw ¥ '
e FTORI F wATT g F
FH FT ST NI ET 4T AT S9 A 73
Faemar T a1 5 osw 7 afafafa
IO ATIEF T qF &Y AT @A
aifgq o, @ &I, Ffees A,
"ifsam 91§ FERE, TAH A Foal
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T mfs | g avg Wt as i
T ST 97 4 Fg @7 41 5 3@ AW
T =7 FE I@ 5 FORAT ATH-
ST & § WA, g F7 A, S0 7
AR FTE uIgEl F F=H AW WK F
frata ox faae w3 1 a8 3@ f& &1
TR FT ATHIS 3T ¥ T I« T
R FT q6ar § ? Afew <7 2fer
FORYA fara auf & wifga @ifg &
faeg o= Fgar wrg | S fE
TEEE FR & oarfas gfgaeT F
qes 3937 qq ® fomr @ i srarm
O F T o@l ¥ W yaw Far
TAT FET IW FI FIE HEwAESAT A A
AT FUY T I F FOREA ¥ 0
it senfira Y w17 & 1€ @ie fav
fa=gt & awt & ofoam #c &= & #1907
ToF1 aul 7 T wfaq feAr o,
I T 9 SN FHET F EHE A2
% @ T 9 R AT oy e
ey & faar FTiyE 3 goAr qafq
fafa &1 g7 aemr § # wq Aifas
Tevdl § 99 F gt e § 1 sarEw
F for fom Afg A amon sroew #
F WE A Iq F qw W) FT F
aZt a1 AR e € 99 Wi F S
FT, ATRA ¥ e faaww 9 & fog
a1 39 ¥ A9 F4 & fow o @y
Fr s o | AT e SRR
J HTAIS WX FT w1 A AT W) A
2 F IR FT T g9 Fiqwa:
SEFEAAZ

g TF AR F1 FA A dF T
T § +7 @WrE #9Q@ § | we 2few
FROITA TF FIHI F g ¥ Y W@ &
fog ¥ Tog & TS, gAR 3w ¥
RN 1 A9 Y | AfHA 99 g7 T4 a7
F1 3@ & 5 @ FH1 §, TR AR S
gray ¥ weHw W § f5 3w i
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IJONTAfFAT Y WGET FTH & FT AT
i aosfmuakazgfs
&z 3fer FTORIA T FHL F T A
2% 3@ T @ weAl Aifge afedT
a9 & ar g a9 gd 98 919 J@d
AT =nfem fF S o w1 AT @ 9
3% g 7 faenfaa @ &= fean, 9
& VT &7 d1 "8 &< fear g 1 famw
FT 19 qg FET T § A ETT fF =y
7 auf qF @ FW AT &@qwreq Ay ar
T 51T FTH 7 747 T AF 19 F gAY
e foar | & wwear g 5 &9 avaw §
T AERT TR ST W FArEt
fe 7wt %1 7w F IS T wIw
g1 | 9gN 39 &1 "o 5 a1 g3
T g | fd T? 5w A S aqerrar
AT & 99 H 77 aaarar a4t @ fF et
FT FTI FRARAA (993 #3 feam sm |
GET awgHt w1 faT ¥ o¥ W amg
F g, a7 we e s §
fomm ww § 9% fr wwafee 3w,
zanfy, e & g gaR [ ¥
TR 3 F1 92 W A TE 5 1 e
FAIfsEe & fageor & &4 &1 ot
frFrem #1 F ww F fagg #X fa
€ 1 faala & 9 T #7 ofr @y
FT AT FEI TE & | GTHTC FF FOT O,
HR QET qeTEl ¥ el B e aue
M 39 F syaforq faa<or a7 sqaem
#1 gfee § @y gu wrate w<AT wEAr
3w & iR faawor &Y sggewT Wt 5w &
TR F & 9% ) sAfgw &) gfer §
= fouw sep ¥ wmm, iy
YA At fagwwr mifs & sgee
FA T FW N @R I fw
g e e @ fRw 3 ) g ®
TO §1 aF I qee A et A
ST FRARIA F gL F oA §
X a1 € g 7g yaeqr 1 @ fF gy
FEIHT 1 o F19 39 faar sg v R
#1 frafa s aafes aeat & agv
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& g wfeq g1 AT &

¥ emar g =W aw § g
fw g ¥ @ famfd & FF 99
FT TgT WA IF AAA gU A W
aifag &y @ § | IfwT arg & a9
Tga A G aw @ 0 § o
fex gran @ e ¢ fawrfar oedivem
FHET FT AT @A & o A g
gt foFar T @ 1 & ST ST A
wEeg & 5 w9 feuew F9Er #Y
fawifeat § & $w-3W 6@ § IOfw
g FEf AT A L AT AT IT H
FRO Fa7 § 7

w9 § we few FTOnReT
qFIeT § TF Q19 FgAT 91EAT § !
&z gfew FaRew 7 s 7w fwar
& o S fr qeeq-s A AR ¥
ATEH EHET & WK S9 A A 3 fau
FT9 ufygs T O F far & 7R
STfea 1 HIX &1 Tet e g 5 &1
fF & gar § 5 afs srerew 7 §
FUT &1 9w fagamn § afea gad
IF 99 gH @ § g1 Wi 95T &
fF38 ¢ FUS & § ¥ &S T WA
naTq o fagrs feem Sa 7 w9 & st
o FLITE | 3 R FUS FTATH
at oF fogrs s 1 gER g
T § wmar § 1 afw g s s gt
¥ T a7 Q) SATET SR FET I
& | § ag s Agm 5 oaw e
2T FTORTT F o7 F FTLT T
FI AT ATH AT 74T 9 TAN AGF §
& 99 & e nfys o7 9T 9T @
fomafr e @ & ? s R g
TOAT & 99 &7 faa<or W ST TS 4
grad fF g f6T few @19 A o
fFT g arae ST F T A ;T
g ? o Y gs awgAEl A aqr
G FT W F VAL &AT W@ IZ
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[=fr 7o @0 fradi]

fasma A g s & 5
W ¥ gew awgHi &1 wfuw § @Ay
I IF T 9 ST Avfae § ofEa
w2z T FTORY #7197l a% § w4
guaTg g ag g rag Im A gaut F
fraaor #37 & faq & 1 wTgde G4 F
FH ¥ mgmdr g ¥ fad €
AR oA wR qfg F S F o
w7 g, wfnat § 3as ofa & 47 7%
FI A F AT AT | GATHIGH IH
FT qET AZY AT 4R AARE K
FT AT A, A1 qg IAITF F:90 W
FE TET DALY T AT WEEA 7
T3z T FRERAT & G407 T qErg
I IO F7 oY, 39 qET o IRl A 39
&1 fo ad) fear @ f& AaTHT@IA Y
IEFT AT |

I Fgan ag & e w2 2few arat-
a7 F1 AT ITIMTAET FY 5T AL
FTAT Fifgu, F4itE fAsh sgwmafaat &1
T & Fa OF & ¢ WA g fF
§ wow fAsi o &1 &Y s | §Eg
3 e ew FERIA F T@OAT H}
wgfy safae & o fF 95 Tl &
1% FTATT FT FTH HAT FL F ag
FI-qIET FT AA W F 9@ 9
orA@ F gE AEIH1 A1 faafa aX
% | w1 fAei g Hrafaat w1 e
¥, THY gETA T98T ST A 9 | 9g
g1 § 5 9fF aE aw e Jw A
¥ 7ea W fa @ Y, wafaw wof-
[ A W I I qedt qT a4 )
gfg FRT A% A@T FI F FH
qegt ax faqer #1 R, T4AT AN qe
& meal 9X qfd #R, a1 F@T 4g TS
4 & fF 39 aegHl F 9 @9 AR
Td AR AW WX F FF-ATGTO FY F
e, a1 39 ¥ aAr g awgd, IfEa
T 9% far @& | QT A FXF FIOIRAT
A Y T AT &, 9% HeAw faarar-
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T ¥R ¥=4 FY Jg W=AT 92 fE
HLEHETO &7 § ) ST 99 &, 797 g9
q 39 ) Faw AAHEEY & fou w0
ST F Fqgafa & A7 ) afe S wge
g 3@ T T WAt & fF a9 &
g it 777 fear ST &, SW & AW Ay
sfe® @re ogan &, Y g arg a1 A
AIF g gFar g | (Interruptions)
g% FOT JAET R 89 9 T
= 0T

we e IR #1 Faer G
FELT F1 ATEL ¥ /AT Afegw, foe w1
& 3T FE FI, a7 G]7 TE FT FS |
<o afz g G 7= 8, o %1 aw
it 3T F FIAFRTA F, A7 TLIAT &,
T FHFART AFHTA ST F &, I7
FFY & q1 97 €A A1 AR F A
AT =feq | A aga o aeqd AEr
g fo &Y FRew age ¥ g @,
TIAIGF g7 IF F1 W H IqH F FHA
G | & o9 Y faamr a3y Ifqe # 1
IR Z | T FIE 9 FUT T AT
W%q&n—gmﬁgl (Interruptions)
TeFT & wiqaeq # #39 33 g9 &
gEqT &Y T2 @, Afh T AEied a5
FTAT FT Fi T wL | 7H favaea &1 F
gar 947 g fF a9 g .

Fifosw qar AN wATE |/ TA-
T FR /AT (A Aard )
AT qEET A9 & IO FUT Fg
w® &

=t wo o fgFat : a3 ag a1 |

=t wAAE W ag AW g

=it Wo o fg&qdY : e gw agr
X FEA G FT F@ET AT
A0E, A7 g FFAT § X @rear Ay |
FIT gH TgT T FTET a97 g9 & HIT
I ¥ fog g9 &1 &1 Frarew faw
gat g, a1 5T g7 argx & | anw
& @ 7
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Az 2 A w49 FE ©:
wUT T F gatwe g9 R g
29 W & fF s A AW e A
&7 gl F=u1 9T faear & ) afe 27 agn
9 A% FREW @, df w4 T 8w
watye # srew-figrawa g 1 99 2W
B F0T T AW F TEE FE
T W A wr A g R
B9 WYY AW A W FT@N 7 92T FL
R R IRy w4 F AW AGH |
984§ ¥ ag Fwgmr w@fwE gH
w AT gH Qe W E ) q@w ANt §
R TG S F7 fafa st &,
AfF ¥ awarw § fr mew-frian
# faan # g7 3 wuie Few A I
# s Fan g 5 9 A gE _W A
& gaar &, 39 F @W &7 far A
FTH FOMA AEAT WX I F grEd §
wrea-fadar o 1 g e
ST, AifF F TEEE a= & q |

15.14 hrs.

{Surr THIRUMALA Rao in the Chair]

& #q9 &1 &AW 3 q<w feAmEr
w1 a1 § fF @ FaRem ¥ sfEea
T FEA I BT I § | T HY a0
FWS I W BIAT AT T6HAT § | S gH
T FAT AT TR R®EIT
fd @ #=9 Yeaa™ FO Y A
sfraga & fau s FT0 Fgl IF
avigras fag ERn? (Interruptions)

e (TRR) : aEdT Ry
FEE FET & | WEAT §HRI & IAG-
T NG9 §98 P9 W e &)

= Wo Ao @y : T F14 ¥,
T falr SO A, a@ @ & &
wfgd f& axFR et & faqeafaar
FTAT W AT TR ALY FAT ATAT
935(Ai) LSD—T.
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afg =7 7 F & fe@gd, @) 79 a9 &
FEEmm A g fE ..

Y goA W ade (S oqer
) . awive A fewar &,
7z F faemr & )

et 7o w0 fgad : A7 IS A

gritfes & 1 ag WY AT ¥ WA T g
Shri Nath Pai (Rajapur): That is

its only attraction. Good paper is its
only attraction. Why are you against
it?

ot /o Ao fgdd (AR AW A A
T G TOT FWS AT AT § !
OF A R AAE §, 98 FF1 %
aFr F qF AG W | AT §
T® TR, T ANE T T |

ot qo Wo TS -
SREFETEAT |

ot Wo Aro fgdd ¢ A af, -
warfear ¥ ¥@ @Y, | HOR
T q, AF Far F argA F I A
TAE | I F AR A AR A R
TF ST, TAT FAfFeFes F A7fa® A
7z % ag TOT, I wF QA WA g
EfFmuam fasn  fF 7 ame,
AT TS G AT AEH | T IR IT Y AT
eI FETE € AT AN F T2 fadew
J Famn fF g TET O-aq §, Head AraET
F AT A FT WA foraT S AT
feT 97 w1 9T TG AT T )
s sl & g S99 w1 fawar
fear v | Aw @ e 9w W
frar amw g, feae G g,
g aa e g fFI I FWH
g W §F | WX qg 19 GG g, A
o & fF At AT T AR § www
TR |

I3 T FEATEIE T T g,
FOG AT X I T HEATRIL

(#T192) -
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[5ft are aTo fEad]

IR Y AT W B E | RN F
FTTE@ gAI 3w W o§w § WK Iw
=8 frem & wEiaTed a & € )
rofamm g frafls gnma &
AT AT §9F T, a1 N wEATRTE gw
LY AN § g g I AFA§
o 39 & fod 79 1 727 o™ =M,
aifs ag smaT s = @ o

AR ¥ 99 ¥ 97 9@ A 43
sEifgetm A wfeen
TV TRAT T AT FIA T THYFIK
€9 FIENIA F T @R | gW
gy 2 frod @@ Tesw §,
o % gw awTeTaTEr aen W qe-
I FIAT AT FLAT A §, 9g I
g T doct fF g® ey wreE Ay,
TR AT AT ST & A A Y,
freY avg #1 GEIfFE §, H;ife fow
T wEfaER & fear smr @
ar A w1 grf F7 3 a9 Tw@qr
& 1 afs aFES § gEy A I A
T T FI AT I FY IO F T4,
&Y FIIREA 1 THEA § QAT F 3w
T AR I F AW g 4F Fraifeg
F@ 95 5 T aFET § o af
d5 % | THEfeFR ¥ fm qay
SR W F 2F Q4 T § 1 N
arew R 5 e ¥ uwifaw #t
T w9 F fy a9 adfieg W)
FRIRT g AR AN H IH Y G &
fRar @ | wwfed Sw oW, W f
29 UF WS ST AR GHISETEY Sqaqeqn
Y T FET AR §, w7 EEE
enfyq 7 Sfaw g ! aft g, @
AT HAT 2 H IT F FIO q@qF |

I foe F R § oF a9 faaw
ara a8 & o ot awgd g7 7 " w7
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TE, 39 F1 U SE-ArE g 5w foid
¥ g fom it 1 fagfa far
T, 39 #1 WY fors foeam mam @ 1 e
7 fi #, sy et o foole &,
79 T F1 H1S faaeo 781 § f forer oot
9% 7g IS TS TE, A Fh § frgar
I IS AR A F SN ML, A I
T 7§ 1 ¥ faer g f oaf g
THIT AT AT HIA, &Y AT T2
fiF 7 ATIR I AT F oA o
&, a1 5@ gfie & fo mra & FF @ & dver
| & TATH FwTAT 7, arfw Faarfa
# Jaw mfs gFC wT A% | Ag 99 =
sfrder & 78 &1

# w7 Fan g o smdwy o wfvde
T FL, AR WA F W faw
w f& St S A AT & @
F fo THI 9T WATC AT, I FY FAA
T HAT &= GHT A FELH L TR
F AR ITHF AT A A F fwmAr
T W I A FTETEE 39 &
frw qe o= =1 1 afx & faawor @z
F Aama g, a1 uF A feafy g
A AT )

T 355 9g Y fF g T oA
frgtast #1 afas § ofes qw faqa o=
o7 o aTer FER ST A | T A=
¥ OF wHe R AHA A
7% 7 e faan man @ fF <if frafa &
FRHT FT IAEA-AT gAR 201 | wfas
¢, zafad g fagai § o= mew a&
frax & 1 g% =@ T A S FeAY
anfed fF #ar Froor & fF gt 3 §
A T IOT T &, ST F AT
T AfeE @5 gAT §, AHEE gEY
AT & | T AT, TS AR T
oifs 7ot § Seare FwT &Y qwr 2,
a fme gure Fer § IearRe 4 € awr
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Q wFar 3, enfF gw wow  frata
QT 9% 7

THo o Ho F¥ FE AMMAT H
@R A sfafacfes §4 & foF oy
&g qOA W F FTH FIR W 9T
T |y ¥ ol wr ar ) AfET T
sfadza & o dan & 5 @@l o=
sfafmifes &1 gmry @, FOREw ¥
g & 9 A § gt afea foar 3
FFAFW G aFa F | CHF AT A A
aFar g 5 ¥ #33  gwn, a8 ad
T aET L

=t wwd g o TE AW ar Ay

g

it Ho Ao fFadt : @9 THFRF
FgT G A E FTUAREA X @F A
ool & T A E 1T AT T FRO
@ 78 2 wFar & fF s e famr
I 9T AR M @ AR G A7
D oawa g fF N AW F 9§
I H AL A T A=Y A AT FHE
G feafq & & awgar g f5 Freaem
F gay & Ifew Ao § qEaw AW
aefmdl #1 ogam # o
AT T FTRARIA FT I FT ATEIHATHA
F AT AATES | TR R & A
% U IO g A O® O
ST FTOORTE SR F FE A AR
Fodrer M7 Arfg F1wTE TR TN
fs #1 = F0 1 afE @ F
g 91 g8 ot aaws € fF o 5.
mﬁwgaﬁﬁw%mﬁm
e AR 39 N @ O fF oFm oAy
IF q@A | TAT ;R FE W TH
FIH FT &, =@ F1 W A 770 *°Y fadiw
AR T e A anfew

20 ¥ & g € FgA AR §
fe T ot agg A o o iAo
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T afgd | T m e e
sAfeq # e § @, WIAF Aq=_r
X IRl F 1 eAA § T HIT I
FRORIA #1 faRiw ®9 § z2q a9
e 3T wifegd fF & Ay Y a
SATRT 4 FT F AT 1 HiOE AN
TEEM, I # afas A
AR HR FH Y F7 qIiow § F190 F97,
F1 Aafaft g § | W AR F WK
T foram ar @Y S TR I A
F gra # mfgs G AQAT AR T F
FTT #T A0 qEAT FG7 | AT Tg T
&9 At % faumr ¥ ge S f fashy
Farafat # ag & T FROREAE
BT AET I & W q g Fa AT
g fF S T 39l A A 8 98
HEY TEAT § SR HAARG 77 Y AT
Afemd et w7

& weat Ay & o gfqasa #
79 ¥ faamrd s F@T g |

Mr. Chairman: Motion moved:

“That this House takes note of
the Annual Report of the State
Trading Corporation of India
Limited, New Delhi, for the year
1961-62, along with the Audited
Accounts and the comments  of
the Comptroller and Auditor
General thereon, laid on the Table
of the House on the 4th Decem-
ber, 1962.”

There are a large number of
speakers and the time allotted for
this discussion is only two hours.

Shri Nath Pai: Two and a half
hours.

Mr. Chairman: Here it is put down
as two hours including the time for
the reply to be given by the hon.
Minister  concerned. Probably he
takes half an hour. But if the House
desires to sit for a longer time, it can
sit for another half an hour at the
most. It all depends upon the mood
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of the Hourse then. I, therefore, re-
quest hon. Members to impose on
themselves a severe restriction of
time instead of my doing it. Shri
Indrajit Gupta.

Shri Sham Lal Saraf: On a point of
information. I want to know whether
you have jotted down the names of
hon. Members who are going to speak.

Mr. Chairman: Yes. The hon.

Deputy-Speaker has noted down
twelve names.

Shri Tyazi (Dehra Dun): There are
others also who are trying to catch
your eye.

Mr. Chairman: It was all done be-
fore I came.

Shri Tyagi: I bez to submit that I
take strong objection to this practice
which is being encouraged by the
Chair these days. Names or lists of
names are received and the old prac-
tice of hon. Members trying to catch
the eye of the Chair is practically
given up. I do not believe in submit-
ting my name in advance. I would,
therefore, claim that the basic right
of hon. Members must be uphéld.

Shri Sheo Narain (Bansi): I sup-
port Shri Tyagi.

Mr. Chairman: Though I may not
express concurrence with the hon.
Member, I suggest that the matter
may be put up to the Hon, Speaker
and the hon. Deputy-Speaker who
are really incharge of the business
of the House. I am a stop gap who,
of course, has a little flexibility and
discretion of his own to exercise ac-
cording to the situation. But still in
view of the restriction of time that is
given to this discussion I will try to
exercise my discretion.

Shri Daji; May I submit that this
practice was introduced at the sug-
gestion of Shri Tyagi himself. Shsi-
mati Savitri Nigam stole the -yes
every time from him and he com-
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plained. It was at that time that
this practice was introduced.

Shri Tyagi: I have been sticking
always never to give my name. I
always take a charftce and always
expect that the hon. Speaker would
take notice. I do not believe in lists.

Mr. Chairman: Shri Daji’s memory
is more keen than ours.

Shrimati Savitri Nigam (Banda):
Do we believe in the privileged
classes?

Shri Sham Lal Saraf; If Shri Tyagi’s
suggestion is acceptied, 1 wonder i; I
will catch your eye. So, at leasi our
two names may be put down in the
list.

Mr. Chairman: We will see how
things develop. 1 cannot bind my-
self to any strict procedure. Shri In-
drajit Gubta.

Shri Indrajit Gupta (Calcutta South-
West): Mr. Chairman, since the time
at my disposal is very little, I should
only deal with a few broad questions.
When discussing the  State Trading
Corporation and its activities, I think,
there is a tendency, or a possibility
rather, to fall into two misconceptions
about it. One misconception, I think,
is very deliberately being fostered in
this country by at least certain sec-
tions of the private sector who do not
like the idea of a State Trading Cor-
poration at all. The idea put forward
by this sector is that the State Trad-
ing Corporation is some sort of a
huge octopus which has come into the
field of trading and is gradually
squeezing out all the private trade
exporters, impgrters and everybody
from it. This. I think, is a totally
wrong conception and is a distortion
of the reality because the actual facts
are that out of a total overall trade
which this country has of between
Rs. 1,600 crores and Rs. 1,700 crores,
the value of the overal] annuai trade
that is, exports and imports  that the
STC accounts for is only 5 to 6 per



2699 Motion re: BHADRA 4,
.

cent. So, it should be seen in its
proper proportions. In 1961-62, the
year with which this Report deals, we
find that out of the total exports, the
value of which was Rs. 600 crores to
Rs. 700 crores, only Rs. 35 crores were
accounted for by the STC. Therefore
we should see this thing in its proper
focus and proper proportion. I, of
course, regret it very much but the
State Trading Corporation is still
playing a very, very minor and negli-
gible part in the total volume of the
overall trade of this ccuntry.

The other misconception which is
fostered, may be sometimes irom the
other side, that is, from the Govern-
ment’s side is this. It is not oniy a
question of beautiful quality of paper
on which the Report is printed to
which Shri Dwivedi has referred, but
it is a question of some very beauti-
ful self-congratulations also which
tend to give the impression that the
State Trading Corporation is a highly
efficient, streamlined and dynamic or-
ganisation and which is working very,
very satisfactorily. This also, 7 think,
is somewhat of a misconception. It is
true I feel that if the State Trading
Corporation is really to fulfil its pur-
pose, we would like to see it
work and develop as a sort of
a model enterprise. It should adopt
modern methods of business adminis-
tration, cost accounting, market re-
search and all that and it should at
least be relatively free in comparison
with the other Governmen¢ depart-
ments—of course, it is not a depart-
ment; it is a corporation—from the
type of topheavy administration, red-
tape, bureaucracy, malpractices and
corruption which unfortunately have
become a distinctive feature of many
Government ministries, departments
and governmental agencies. But, I
am afraid, it is a bit too early for the
State Trading Corporation or the
hon. Minister of International Trade
to make any such claim on behalf of
the STC, because it is a fact. Shri
Dwivedi has dealt with it at great
length and I do not wish to take time
again on the fact that the private sec-
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tor traders, shippers, exporters, im-
porters etc. do have to suffer to some
oxlent in the sense that the processes
through which the Stui Trading Cor-
poration takes them are really very
tortuous. You talk to any importer,
exporter or anybody iike that who is
dealing with the State Trading Cor-
poration and it will be found that the
same long zigzag rigmarole of bureau-
uratic procedure of endless references
o a case from one file to another
which take months on end before any-
thing can be passed through, the
same procedure, is repeated in the
case of the State Trading Corporation
also. There is a top-heavy adminis-
tration. There is a bureaucratic red-
tape procedure just as we find in
other sectors of the Government. As
for mal-practices, well, I have no time
to go inio various allegations and re-
ports which are abroad in the coun-
try about the State Trading Corpora-
tion. But I would just like to men-
tion two or three very disquieting
types of reports which have come to
my knowledge and I would like the
Minister, if it is possible for him,
when he replies, to try to allay some
of those apprehensions and those
anxieties. Well, he does not bother
to listen to me at the moment.

Mr. Chairman: I think he has given
you his ears.

Shri Manubhai Shah; Yes, sir.

Shri Indrajit Gaupta: I do not know
how. Anyway, this is what I was,
saying. For example, this report has
made a casual mention in one plne?
of a very large export of sugar, . :-
port of sugar on a harter basis w:iin
the import of fertilisers. I have no
time to go into the details of the re-
port which have come to my ears.
But I would just mention the essential
part of it. Of course, I do not say
that the State Trading Corporation
was the sole agency concerned with
it; there may be other Ministries of
the Government which were involved
in it. But it is reported and rumour-
ed widely abroad that this sugar which
was exported was not done so on
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the basis of the highest prices avail-
able which we could have got for this
sugar. I want to know whether it is
correct or not. I want to know
whether an open tender was offered
or not. I want to know whether in
return for the sugar the fertilisers
that we got were on a barter basis
or not which has left us at a dis-
advantage. 1 want to know whether
a particular firm was almost given the
entire contract for the purchase of
Indian sugar—it is a very well-known
firm; the firm by the name of Rionda
—as against the import of fertilisers
by the firm Interorr which is a well-
known firm. I am referring to the
specific deal. 1 want to know whe-
ther it is a fact or not that this deal
was carried out without any open
tender but with consideration of
something else. The whole of this
huge amount of sugar was sold and
exported to this firm of Rionda and
the result was that the best available
price in the world sugar market which
we could have got on the basis of
open tenders was not available to us.
If that is so, the country has suffered
a big loss and we should know exact-
ly what the position is and what role
the S.T.C. played.

Mr. Chairman: The hon. Member’s
time is up.

Shri Indrajit Gupta: I have to
finish. I have not yet begun.

Mr. Chairman; That is the difficulty.

Shri Indrajit Gupta: Then, there
is the rumour abou. the tyres. 1 do
not want to go iry details. It is a
very old story. 1'verybody knows
about it. I do n~t know what the
present position is. 1 want to know
whether huge stocks of tyres are lying
in the open somewhere and I am toid
that there is a very similar state of
affairs in regard to groundnut oil.
There is an explanation given here
of a loss suffered on groundnut oil.
But I think it hides the truth, which
was that a very vast quantity of
groundnut oil was purchased by the
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State Trading Corporation for export
purposes on the basis of a totally
wrong assessment—and I do not know
who was responsible for that
—and it was found later that it was
not possible to dispose of these huge
stocks of groundnut oil and as a result
of this too the country has suffered a
big loss of several crores of rupees.

Anyway, these are some things in
which it is necessary for everybody
who has the concern of this coun.
try’s interest at heart to look into
them. My main quarrel—I would try
to dispose of this point in a few
minutes—with the State ™-ading Cor-
poration is that it has not played the
positive role which it should play and
which it is capable of playing in the
context of the national economic plan-
ning policies of this country. At pre-
sent, the position is that therc is a
tremendous fragmentation of import
licences in this country. Everybody
knows it-——quotas on the basis of small
units of imports are distributed over
a large number of importers. So,
fragmentation takes place and the
cost per unit is much higher than
what it would otherwi:c be. Second-
ly, there is the total absence of
channels, if I may say so, for newer
types of export commodities which
we require because a mention has al-
ready beenmadeof the fact that we
cannot go on depending on traditional
channels, traditional exports and
traditional markets for ever. There-
fore, new export commodities, new
channels and new markets have con-
stantly to be sought. Those channels
are normally missing unless some
form of State trading takes place. . . .

Shri Ranga (Chittoor): Why?

Shri Indrajit Gupta: Shri Ranga
wants to know why. The reason is
that private traders are not - illing
to take the risk of embarking on new
channels.

Shri Ranga: So, the STC takes the
risk and loses crores of rupees.
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Shri Indrajit Gupta: Then, the
established importing houses are
making by all accounts a very huge
profit by inflating the prices. We do
not know the wholesale rates at which
they import, but we do know this
much that by the time those imported
ccmmodities reach the hands of the
consumers, there is a tremendous price
inflation. There is a multiplicity of
exporters in this country, whereas I
think that the trend in the world to-
day is that at the other end, that is,
at the consumers’ end, the end-users
are tending to come together in pur-
chasers’ cartels or consumers’ cartels.
These consumers’ cartels are  being
formed abroad. But in country
there is a huge multiplicity of ex-
porters. I believe that pefore the
STC appeared on the scene in this
country there were 830 exporters of
iron ore and 260 exporters of manga-
nese ore. But purchasers at the other
end are forming themselves into car-
tels and combines, and are thus able
to beat down our prices, But this
is the pattern along which our expor!
trade used to go on and it still goes
on in very many commodities.

Then, there is the Qquestion of the
very high profits which are earned by
the foreign-owned export nouses. For
all these reasons, it is ray contention
that the STC should play a positive
role. It must leaa gradually, and step
by step, in my view, to the totai
nationalisation of our export-import
trade. The State Trading Corporation
should be the first step towards that.
My main grouse is that the STC is not
playing that role. It is inhibited to
some extent by this tremendous
volume of criticism by Shri Ranga and
his friends who constantly try to
obstruct it at every step, and Govern-
ment in their usual weak-kneed
fashion succumbs somewhat or sur-
renders before that pressure, and
thus the STC is inhibited in its out-
look, in spite of the fact that the
Minister may be a very dynamic and
forward-looking person. I am afrzid
that the STC is not doing the job tha’
it is called upon to do. I do not
agree with my hon. friend Shri M. L.
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Dwivedi that profit-making should not
enter into the State trading corpora-
tion, because if it is a trading corpora-
tion, then it has to pay its way, and
it cannot run on a loss.

Shri M. L. Dwivedi: I have already
mentioned that it should not make
exorbitant profits.

Shri Indrajit Gupta: It is to be used
as an instrument also. In these days.
we are looking frantically and des-
perately everywhere for budgetary
resources, and the STC and the gradual
nationalisation of import and export
trade are very valuable weapons fcr
getting resources for our planning,
for our development and for defence
purposes. Therefore, the STC should
go in that direction.

Then, it is necessary also for fur-
ther diversification of trade. It is
necessary also for another reason.
When you get capital goods from
abroad, it becomes more and more
necessary to finance those imports by
our exports. The STC is a necessary
instrument for correcting chronic im-
balances in the adverse trade balance
that we have. It is necessary also
for introducing bulk buying and sell-
ing, because that is the best method
by which we can get the best prices,
and the prices also can be stabilized.
It will also ensure reasonable prices
of imported goods for the consumers.
It can also become a very powerful
weapon and instrument for combating
this evil of under-invoicing and over-
invoicing which is taking place, as
everybody knows, in our untry.

These are the main targets which
the STC should keep before itself.
My complaint is that it is still working
in a very simple and a very narrow
and restricted way. It suffers from
gross inhibitions. It does not lock
upon itself as an instrument of
national policy and planning. There-
fore, I think that the Government
and the Minister particularly should
show a little more courage and bold-
ness and initiative in this matter, snd
they should not be discouraged or in-
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timidated by the private sector’s pro-
paganda against the STC. Though I
agree that Government should try to
get rid of the other things which have
been mentioned such as a top-heavy
administration, bureaucracy and cor-
ruption znd so on, basically I fecl that
the STC must be developed as an
instrument of policy both for increas-
ing our budgetary resources and for
putting our export and import trade
on a stable basis, and I hope tnat it
is with that outlook that the STC will
mould its future activities.

Mr. Chairman; I would appéal-ta
hon. Members to co-operate with me.
It is very difficult to contro! hen.
Members, because everybody has got
so many points to make. Let them
not be redundant, and let everybody
who wants to make a few remarks get
a chance. That is the appeal that I
would make to hon. Members.

Shri Tyagi: It is a surprise that
sometimes my Communist friends on
the other side speak so patriotically
that they touch my sentiments and
I am entirely in agreement with what
my hon. frieng has said.

Shri Indrajit Gupta: In that case,
it would be better if the hon, Mem-
ber sits down and allows others to
speak. -

Shri Tyagi: You, Sir, will remem-
ber that you ang I had been trying,
since the Constituent Assembly days,
to avoid under-invoicing and over-
invoicing and other malpractices in
the foreign trade, anq we were urg-
ing that a State Trading Corporation
should be established with that end
in view. It was after repeated
attempts over a period of several years
that at last the STC ultimately got
established in 1956. Its functions
mainly were to take over trade, parti-
cularly the bulk of the trade. Un-
fortunately, that idea seems to have
been skipped over altogether. We
never thought that the STC will be
a Government Department. Even the

AUGUST 26, 1963

Report of State 2706
Trading Corporation cf India

Estimates Committee had once made
a recommendation that 1t must be
registered as a regular corporation.

Shri Manubhai Shah: It is register-
ed as a separate corporation.

Shri Tyagi: No. The Estimates
Committee hag stated that:

“To invest the corporation with
necessary autonomy and flexibi-
lity, it is desirable to organise it
as a statutory corporation. In this
connection, the Committee would
invite Government’s attention to
the Canadian Commercial Corpo-
ration...."”

This was the recommendation made.
The latest reply given by Govern-
ment is this. I hope my hon. friend
the Minister will correct me if I am
wrong. The latest reply given by
Government is that Government would
like to gain more experience before
deciding on this issue, and they have
also stated that the general question
is being considered separately in the
light of the recommendations made in
the Eightieth Report. The committee
wanted to invest the corporation with
the necessary autonomy and flexi-
bility. But that has not been done. 1
feel that Government cannot run such
a big affair by having it as a Govern-
ment Department. I do not want to
dilate on this point further.

The main purpose of the STC was
to take over the bulk of the trade
which is still going on as merrily as
before, as my hon. friend has said,
with all the under-invoicing and over-
invoicing and other malpractices in
foreign exchange etc. I think that the
STC must expand its activities to cover
the bulk of our trade with foreign
countries.

I must congratulate my hon. friend
the Minister because he has found out
a good way and a good method of
establishing some good trade relations
with the East European countries,
with a view to push up our exports
to those countries, because they were
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really not being touched formerly.
The difficulty in the case of those
countries was that they were not very
happy tc deal with individual traders,
and they wanted to have only State-
to-State transactions. From that point
of view, thehon. Minister has done
well. But there are certain defects
which I want to point out, not by
way of criticism but just to highlight
certain points which have occurred
to me after reading this report.

The latest turnover, as mentioned in
the report, has been as follows: Direct
trade: Rs. 77.9 crores; Indirect trade
Rs 48.4 crores. The net profit is men-
tioned to be Rs 2.02 crores. It is a
good thing that profits are made. The
trade with the East European coun-
tries has no doubt gone up, but mostly
it is diversion of old trade, to some
extent. My hon. friend the Minister
may correct me if ] am wrong. The
traditicnal items like jute, tobacco,
tea, goat skin, shoes etc. were items
which could be exported elsewhere
too.

But one great defect which has
come in is that the STC has not
succeeded in exporting substantial
quantities of manufactured articles,
which, my hon. friend, of late, has
keen trying to ensure, Some incen-
tives have also been offered. But in
the case of some of the commodities,
the difficulty that my hon. friend had
to face was in the face of competition,
as for instance, in the case of manga-
nese ore, he could not beat the trade,
because our prices were rather high.

What I object to seriously is that
actually most of the trading activities
even now are being carried on by
private parties, although the STC are
the guardians of the trade, it is the
private parties which are doing the
whole trading in export and import.
Those private parties are asked to
under-invoice, in a way, I shall say in
my own terms, in regard to manga-
nese ore or something else. They show
less price than what actually they
cost here, and the loss is made good
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by the STC by issuing to them come
import licenc:: on certain commodi-
ties, and on the basis of those import
licences, they import things, and they
are then free to sell them at any price.
they like in India, so that they could
make good their losses. This is a mal-
practice which the STC or any organi-
sation associated with it shall not be.
allowed to do. It deserves prosecu-
tion; it is a very serious affair, if it is
true. Of course, 1 would like to be
corrected. But private - parties are
asked to export to foreign countries
things at iesser cost than what they
buy and the losses are made good to
them by allowing them to import. The
consumer ultimately suffers because
he has to pay a very high price. Levy.
of an import duty would be a better.
way of earning profit than this, what
1 would call, malpractice.

Again, licences are issued to STC.
STC gives permits to individuals to
import. What is the meaning of it?
It is cniy just earning some commis-
sion. So, STC is mostly doing a com-
mission agent’s work. Take, for
instance, cement. The whole mono-
poly of distribution is vested with
STC. What does it do? It does
nothing except earn some profit. The
old agencies are distributing the
cement as they were doing in the past.
STC hkas nothing to do except of.
course register them. It only draws
a commission of 60 nP. per ton or so.
But the trade is going on merrily.
All the trade is done by the private
parties, those agents who were already
in the trade. STC has not taken over
even that distribution.

There are many other cases. Take
groundnut o0il.  According to my
information, the local price of it is
Rs. 1900 per ton. Freight etc. comes
to Rs. 80, f.o.b. charges to about
Rs. 120; in ail it comes to about
Rs. 2100. But it is being sold to
foreign countries at a loss of Rs. 600
per ton. Our trade is going on, but
this is not the proper method, selling
goods at this loss and again making
good the loss to those parties by
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giving them an incentive by way of
licences to import sundry things.
Then again those people either import
©or sell those licences here in the
market. They need not import. I
I would insist on one thing. Anybody
-who has been given a licence to import
anything should not be allowed to
-transfer or sell the permit. Some-
-times it is more profitable to sell it
-than to import. So it must be consi-
.dered criminal if somebody does that.
If he does not want to import, he must
surrender it.

Shri Ranga: Then a number of our
friends will be unemployed!

Shri Tyagi: My hon. friend knows
more about it.

As regards this link deal and barter
system, it must be looked into to find
~out how much profit the third parties
are earning through this.

I have only two more points. There
is the case of tyres. It has upset us
us altogether. Tyres worth Rs. 2
crores were purchased. My hon.
friend came to the rescue of tyre
users because tyre prices were going
very high in the black market. I can
well understand the good spirit in
which he made immediate arrange-
ments for import of tyres. Unfortu-
nately, either they were not properly
examined, or the Indian agents of the
foreign country played the trick,
because they were found useless on
arrival in India. On test it was found
that they were 12 to 15 per cent
inferior to the quality of tyres pro-
duced in India, with the result they
were not used. I understand those
tyres were offered to Government
departments, but they did not come
forward to take them. The Indian
agents were permitted a commission
of 11.5 per cent, which included their
expenditure also. I may inform my
friend that these Indian agents have
corrupted quite a few of the pur-
chasing agents of the Government,
meaning thereby officers who had the
right te place orders. But the worst
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part of it was that, knowing that the
tyres were defective, 12 to 15 per
cent inferior in quality, quite a lot
of those tyres were transferred to
defence. This is most objectionable.

Shri Kapur Singh
Shame.

(Ludhijana):

Shri Tyagi: If the defence convoy
to the front lines goes with these
defective tyres, and the tyres burst,
the whole convoy stops. That is
something very serious. I would like
the hon. Minister to enquire as to
who in the Defence Ministry pur-
chased those tyres, and what incen-
tive was given to that party.

Dr. M. S. Aney (Nagpur): Were
the tyres sent to the defence lines
with the full knowledge that they
were defective?

Shri Tyagi: My hon. friend the
Minister will be in a better position
to explain.

The purpose of organising the STC
was to take over important trade, and
so I think the time has come when
it must be organised as a regular
independent body, working indepen-
dently, manned by persons who know
the job.

15.52 hrs.

|Mr, DEPUTY-SPEAKER in the Chair]

The hierarchy in the STC is of those
who do not know anything of trade.
Further, they have no agents in
foreign countries. My hon. friend is
thinking of splitting the STC into
two. I do not think it is justified. We
cannot incur this extra expenditure
on top-heavy establishment in creat-
ing two bodies. What is the STC
doing? Mostly, it is th eprivate
agencies that do the job. They only
come in to issue permits. They must
have some direct agency to find the
available markets. I suggest it must
be taken up seriously. I hope the
hon. Minister will take the benefit of
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the advice of the Members of this
House at least on some occasions.

Shri Nath Pai: The report that we
are discussing, I should be permitted
by the Minister to say, is full of calcu-
lated evasions and camouflaged mis-
statements, and it therefore conceals
more than it tells, and misleads more
than it enlightens. If we tear away the
bandages of doctrinal cliches in which
it is swathed and shrouded, we find
underneath the bare and ugly skele-
ton of business incompetence, econo-
mic ineptitude and managerial ineffi-
ciency. I think the time has come to
have a close and hard look at the
working of this Corporation.

For too long, the House has extend-
ed benign indulgence to this rather
pampered and fondled baby, it being
a State enterprise, but unfortunately,
tae STC is like a rickety child which
goes on consuming the best of baby
foods without showing any sign of
health or growth. 1 feel that the very
rosy picture of a very prosperous and
ever-expanding enterprise which is
painted in this report is not warranted
by the close scrutiny to which we are
going to submit it now.

Owing to paucity of time, I shall try
to raise only a few questions. In the
first place, we should have liked the
requirements of the company law
being fulfilled by this STC like any
other company. Because, ultimately
it is nct under an umbrella of our
patronage that we can judge its
functioning. .....

Shri Manubhai Shah: For the infor-
mation of the hon. Member, I may
say that it is just like any other com-
pany registered under the Company
Law, subject to all disciplines.

Shri Nath Pai: I was talking about
the articles and memorandum; it
includes everything under ‘the sun
without specifying what exactly its
functions and powers were or the
countries or the items it will deal
with and if we are going to rectify
these lapses none will be happier than
myself. 1 shall take some specific

BHADRA 4, 1885 (SAKA)

Report of State 2712
Trading Corporation of India

lacuna in the working of this Corpo-
ration and here again I would like to
claim the indulgence of the Minister
who has somehow miserably failed in
transplanting some of his own effi-
ciency on the working of this Corpo-
ration. The STC has changed the
country’s profitable export trade into
a losing one, has seriously hampered
the mineral production and by an
unrealistic and arbitrary price policy.
I will give statistics for all this—
causing enormous loss to our valu-
able foreign exchange earnings
because of the poor quantity of its
exports and reduced price. It is this
Corporation which has been to a cer-
tain extent responsible for the evils
at Durgapur and Rourkela steel plants.
It undertook to supply large quantities
of iron ore of certain specifications but
it failed several times both in respact
of quantity and quality which result-
ed in increased p-cduction costs
as well as serious mechanical
troubles in the plants. The quantity
it promised could not be brought
because the price the STC offered was
lower than the price offered by the
other private companies; naturally it
had to hau:! larger quantities for longer
distances—c>rtainly not an example
of sound economics.

I shall now try to show that the
figures that are given are likely to
mislead and one would feel on seeing
them that we are doing very well. A
note which was circulated this morn-
ing for the benefit of Members of
Parliament says on the first page that
the STC exported iron ore valued at
approximately Rs. 19 crores during
1962-63 as against an export of Rs. 16
crores during the corresponding period
last year. It never tells us the quan-
tity exported. What is happening is
this. They are exporting larger quan-
tities at lower prices but are not
giving the detailed break up and then
they tell us that we are doing very
well. What is the danger about it?
I will tell you. The whole object,
why you received enthusiastic sup-
port when you proclaimed Govern-
ment’s intention, or when your pre-
decessor or the Government pro-
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claimed the intention to have this
State Trading Corporation was that
it would channelise profits which went
into private pockets into nation-build-
ing activities and put an end to mal-
practices. What has happened is this.
The malpractices in which the Corpo-
ration, it is said, has been indulging
are so giaring that a very unscrupul-
ous type of businessman points out
in his defence at the nefarious acti-
vities cf the State Trading Corpora-
tion, tne recent unedifying example
being, not to say unholy and unseemly
spectacle, to which we were subjected
to regarding the cars sold by foreign
diplomats. I know you will have a
reply to it. It became a kind of
mutual benefit ciub. I am sorry to
use harsh language particularly when
the Minister happens to be one for
whose efficiency and intelligence there
1s general regard in this House. But
these bargains generated into a kind
of mutual benefit club beiween Minis-
ters and officials and it was after
some public criticism that the cars
have been offered to the public by
open tenders.

Mr., Deputy-Speaker: The hon.
Member’s time is up.

¢ Shri Nath Pait I have hardly
‘covered one tenth of what I wanted
to say. Now, I will give some statis-
tics: how this so-called increases in
trade have been manipulated in satis-
tical terms. We are selling iron ore
to Japan. Last year the price was
Rs. 81 and now we will be getting
Rs. 73. But we are told that we are
actually boosting up the trade. Are
you succeeding in fulfilling the targets
of export? Let me quote the figures.

Shri Manubhai Shah: They are
international prices; prices cannot be
dictated by us.

Shri Nath Pai: About international
prices;, may I give him a reply?
Recently research was conducted by
the London Financial Times in inter-
national prices of primary products
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They have shown—you can refer to
it with the help of your experts....

18 hrs.

Shri Manubhai Shah: Not for irom
ore.

Shri Nath Pai: They have shown
that the index of prices is upward
whereas what you have got is a down-
ward trend and we are being exploit-
ed by every country in spite of the
fact that the quality of the Indian
export is very high, particularly of
iron ore,

Before I sit down may I point out
some very relevant figures as to how,
in spite of all that is done, all the
patronage and all the monopoly that
the State Trading Corporation enjoys,
you have miserably failed either in
boosting up your export or enhancing
our internal production of these com-
modities. Permit me to finish this
paragraph. The export performance
in regard to other commodities is
equally disappointing. Exports have
bean either stagnant or visibly poor.
Here are my figures. Export of iron
ore was only 31.05 lakh tons in 1961-
62 against 30.72 lakh tons in 1960-61.
What a tremendous leap forward it
is? Manganese ore: 7.44 lakh tons
against 8.65 lakh tons—actually a
decline. Manganese dioxide: here
again there was a decline—1,162
tons against 1,840 tons. Chrome
ore: 30,903 tons against 36,654
tons. Every year there is a decline.
In the years in which we are living,
1 am pointing out by the figures pub-
lished by his Ministry, there has been.
a fall in the export. Kayanite ore: a
mere 95 tons as against 1,144 tons in
the previous year. Salt: 21,798 tons
against 3.27 lakh tons. Thus we find
that export earnings have been very
small, because, apart from the decline-
in quantity, the price secured by the-
Corporation has been very low.

Then there is this much-boosted up,
so-called rupee transaction, which is a
mystery to us—this link-up and this
barter. You never disclose to us the
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exact price which you pay for the
machinery that we buy for it, and
very precious resources which are
scarce to tu.s  Cuaal.y ale  sold at
prices whica are lower than interna-
tional prices. And what happens!
‘What we sell to this country is resold
in the hard currency markets. I would
like to know from him whether it is
a fact.

Since you have been ringing the
bell—the time is short—I would like
to ask him one thing: you went into
the jute market under the pretext of
bringing price stabilisation. You pur-
chased at the prevailing price of Rs. 30
a maund, 55,000 to 56,000 maunds of
jute. I would hike to know whether
it is a fact or not: that till a week ago
not one ounce of this jute was sold.
Maybe I am wrong. I would like to
know also whether it is not true: 1 do
not want private businessmen to pro-
fiteer at our cost, but what knowledge
does an Under Secretary have as to
what is the quality of the jute? It is
a fact, Mr. Deputy-Speaker and the
House will be shocked to know that
the 50,000 maunds of jute which they
have put into their godowns is such
that no other businessmen would buy.
And when they release it, I would like
to know who is going to buy it,
because already it has deteriorated in
its quality.

Finally, may I say that this State
enterprise will have to give up its
crutches; it will have to give up work-
ing on the artificial blood transfusion
which you infuse from time to time
in terms of subsidy, and it will have
t5 justify itself purely on the only
criterion of efficiency, economy and
utility to the society.

Shri B. K. Das (Contai): Mr. Deputy-
Speaker, Sir, I have very little time
and so I shall......

Mr. Deputy-Speaker: Five minutes
each. 1 am calling on the Minister to
repiy at 4.30.

Shri B. K. Das: I am only mention-
ing one or two points.
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Dr. L. M. Singhvi (Jodhpur): The

time is 2} hours for this discussion.

Shri Nath Pai: The time may be
extended, and if you extend it I
should like to continue.

Shrimati Savitri Nigam: Those hon.
Members who have already given their
names must be given a chance.

Mr. Deputy-Speaker: If there is
time, I shall see. I can extend the
time up to 5:30 which is the maximum
that can be given If the House is
willing to sit till 5:30, T will extend.

Shri S. M. Banerjee: We have al-
ready agreed to sit till then.

Mr. Deputy-Speaker: Not more than
five minutes each.

Shri B. K, Das: Since the previous
speaker has just now mentioned about
jute. I will take that first. The STC,
as a part of its price support policy,
enters the market and makes pur-
chases to have a buffer stock. In the
past, it has done so in the case of lac
and now it is purchasing jute, espe-
cialiy in the jute growing areas of our
country. What we find today is that
though the price fixed at the mill-
head is Rs. 3, the primary growers are’
getting very much less. Therefore,
the STC should assume greater res-
ponsibility in the matter of helping
the primary producers and also in the
matter of grading of jute. Otherwise,
the very purpose of the price support
scheme will be lost. If the growers
do not get a proper price, if the jute
passes through many hands who poc-
ket the profit, in spite of the STC
assuming some responsibilities, our
objective will not be served.

Then, I find that the STC is export-
ing rice, and it is on the increase. In
1962-63 we exported rice to the value
of Rs. 16,23,000. In 1963 between
January and June, in a period of six
months, we have exported rice to the
tune of Rs. 16 iakhs. So, the export
of rice is increasing. I think it should
be stopped. I do not know the pur-
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pose of our 2xport of rice, because we
are not on the look-out for a market
for our rice. In fact, we want rice
from other countries, because we are
so much short of rice. So, we have
to preserve all the rice that we pro-
duce in this country.

Another field in which the STC
functions is in the matter of export aid
to small-scale industries. It promotes
exports by giving credit facilities and
other concessions to the manufac-
turers. We do not know what exactly
is being done in this field. We feel
that the STC should take up this role
more actively so that our industries
are helped in every way to improve
their exports.

The Estimates Committee has made
some pertinent remarks about the role
of the STC and if only Government
had accepted and implemented the
recommendations contained in that
report all the points which have been
raised today could have been avoided.
The report says:

“The Committee considers that it
would be very desirable for the
Government to make a clear
declaration of the policy in regard
to the functions and the activities
to be entrusted to the Corporation
in the light of experience gained
so far, more or less on the lines
similar to that declaration of the
industria] policy.”

I think the Committee also wanted a
re-organisation of the Corporation on
those lines. Even though some of the
points made in that report have been
accepted and Government is trying to
develop STC on those lines, still a
declaration of policy is better.

What we find is that the STC ig try-
ing to find out new markets. But,
instead of taking up trade in traditio-
nal items, it should find out new fields.
So far as monopolist countries are
concerned, State trading is the only
means and STC is.doing business in
~those countries. But I think that if
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more new fields are found out, it will
be all the more better for the STC.

Shri Ranga: Mr. Deputy-Speaker,
Sir; I have no time to cover all the
points raised by various hon. Mem-
bers of this House, notably by my
friends. Shri Nath Pai and also by Shri
Tyagi. First of all, I wish to warn the
House against the text-book maxims
that have been read out by our friend
from the Communist side in support
of State trading and the principles
behind it. It is all very well to go
on thinking of an ideal thing, but it
is quite different to fall in love with
an ugly thing. The STC has certainly
disappointed many people who in the
beginning were in favour of its foun-
dation.

Secondly, we do not want it to be
the sole monopolist to develop or to
thwart or throttle the import or the
export trade........

Shri Manubhai Shah: Why not?

Shri Ranga:....make all the profits
and utilise them for their own estab-
lishment expenses and joy-rides for
their own various officers in their
establishments and provide various
other comforts also for all the other
grandees running it. I do not know
how far their barometer will go up—
possibly upto the ministerial level.

It was first of all intended to help
our country deal with the totalitarian
countries where it is all State trading
and with whom the small or individual
importers and exporters would not be
able to deal, it was thought, as compe-
tently as they should and draw for
our country the benefits that we
should derive from our export and im-
port trade with those countries. So,
we thought that the STC would come
to play that role and help our country.
Instead of that, just from the moment
it was brought into existence, like the
old giants, it began to develop all
sorts of ambitions and those ambitions
were furthered by the Ministers con-
cerned also because the Ministers
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began to fall 1.':’ love with the controls,
permits, licences and all these other
advantages that go with them with all
the hangers-on who are only too ready
to appease or piease the Ministers,
these grandees of the STC and ser-
vices in various other ways, various
political interests. We are opposed to
this kind of expansion.

What is the role that it has played
except that we have clamped upon
our trade in the country an additional
middleman—an inefficient middieman,
a costly middleman, a blind and deaf
middleman also? It is said that so
many private merchants and other
people speculate. STC also began to
speculate. If the others lose money,
it is their own money or their friends’
or shareholders’ money, but when the
STC begins to lose money how does it
make up for all these losses? It does
so by raising the prices of other com-
modities which are entrusted to it for
internal trade or internal circulation.
Did they not put unconscionably
higher margins of profit upon cement
when it was entrusted to them so far
as the internal trade was concerned?
Did they not make huge profits? How
can they justify them? What did they
do with that money except to go on
wasting on such speculative things as
they had wasted, over oilseeds, oils and
so on?

Dr. M. S. Aney: Tyres.

Shri Ranga: Has it really succeed-
ed? What we would like to see develop
in this country is that the STC should
be prepared to compete with private
trade so that there would be some
guarantee for efficiency. But there is
no such thing at all. They simply
come in as an additional appendix and
then charge something more and make
our things even more costly. The hon.
Minister can go on nodding his head.
I would rather that he uses his talents
in order to see that STC works more
efficiently than it does, loses less
money, saves more and utilises those
savings in order to develop our trade
further and help our private trade also
to develop their own capacity for
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storing various commodities that have
got to be exported, servicing also
various commodities that have got to
be prepared for exports. That they
have not been doing.

Mr. Deputy-Speaker: The hoa.
Member shoiuld try to conclude,

Shri Ranga: I am not going to
stick to five minutes. I suppose, I
am entitled to the time that my group
can claim. I keep my eye on the clock.
Therefore please do not try.... (Inter-
ruption).

Shri Surendranath Dwivedy (Ken-
drapara): Better not have debates
like this. ... (Interruption).

Dr. L. M. Singhvi rose—

Shri Nath Pai: Mr, Deputy-Speaker,
I submitted naturally to your ruling
because you are the presiding deity
here, but I would like you to take up
this thing that if debates like this
are to be just like elocution compe-
titions, that is, five or seven minutes-
to each speaker, we should better not
have them.... (Interruptions) It is
better to have a few speakers and give
them proper time. I could not even
say one-tenth of what I wanted to say.

Mr. Deputy-Speaker: The time that
could be fixed for a motion of this kind
is not more than two and a half hours.
Two hours was the time fixed by the
hon. Speaker. I have extended it by
half an hour. The hon. Minister also
wants some time....(Interruption).
To give as many hon. Members as pos-
sible an opportunity to speak, I am
perfectly within my right to fix a time
Jimit on speeches. So, I would request
the Members not to take more than 5
minutes each.

Shri Surendranath Dwivedy: You
can give even one minute. (Inter-
rTuption).

Shri Ranga: I do not want to waste
my time over this matter. Let me
complete my point, N
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Now, we want the export trade to
be developed and I would like to have
the information from the Minister
concerned to what extent our export
trade hag been specially developed by
the S.T.C. For instance, they have
made certain profits. How do they
want to utilise these profits? They
have themselves stated here that they
have made so much profit and out of
this they want to utilise Rs. 24 lakhs
for building reserve and for the gene-
ral reserve they have appropriated a
sum of Rs. 80 iakhs; then for price
fluctuation reserve it is Rs. 40 lakhs
and only Rs. 49 lakhs are for trade
development reserve and that is all
So, only Rs. 49 lakhs go to the trade
development and all the rest goes
-away for all and sundry and they take
pride in the fact that they earn crores
of rupees. Therefore, they are not
developing the trade as they should;
‘they are not doing as much as they
are expected to do in order to develop
‘our export trade in other countries.
As my hon. friend Mr. Tyagi has put
it, it is really not in our interest to
have to depend on those middlemen
in those other countries in order to
study the export possibilities there

and advising and assisting us in that.

We have got to develop our own capa-
‘city to study the situation there and
advise our trade here. That we have
not been doing.

Shri Tyagi: Supposing they ex-
panded their activities, would you
-prefer that?

Shri Ranga: We should develop our
machinery in order to gain more in-
formation, in order to establish more
contacts and in that way it could help
our own trade here, That is exactly
‘the function of the S.T.C. and it has
not fulfilled its purpose.

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri Ranga: Do you ask me to sit
down?
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Mr. Deputy-Speaker: You have
taken 8 minutes. The other Members
have even taken 5 minutes each.

Shri Ranga: Do you not want me
to ccmplete my point? I am the
leader of the group. I do not want to
be reminded so often of this. There-
fore, I sit down in protest. (Interrup-
tion).

Mr. Deputy-Speaker: I had asked
you to complete as early as possible.

Shri Ranga: This is not the way that
our group should be treated. (Inter-
ruption).

Mr. Deputy-Speaker: I am treating
every group alike, Mr. Ranga. The
time on such discussion is not distri-
buted partywise.

Shri Ranga: Do you want to treat
the leader of a group. he being the
sole speaker from the group, in this
shabby fashion? I am extremely
sorry. I protest against this.

Shri Bhagwat Jha Azad (Bhagal-
pur): Has the time been allotted ac-
cording to groups even in this matter?

Mr. Deputy-Speaker: It is not a
special debate.

Shri Ranga: This is a wooden way
of doing things.

Mr. Deputy-Speaker: No reflections
on the Chair.

Shri Tyagi: I ask Prof. Ranga to
make a humble submission to the
Chair.

Shri Ranga: This is the third time,
my friend. The decorum demands
that the Speaker should show courtesy
to us and we should show courtesy to
the Chair.

Mr. Deputy-Speaker: I am appeal-
ing to every Member not to take more
than 5 minutes. The hon, Member
has taken 8 minutes. Still he is
making comments on the Chair,
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Shri Ranga: Let it be known to
this House that the Chair can deal
with ug in this way only. I am sorry
to have chosen this time to get up In
this House to speak.

Mr. Deputy-Speaker: Are you
“nishing your speech, or........

Shri Ranga: I am sitting down in
protest.

Mr. Deputy-Speaker: All right;
Shrimati Savitri Nigam,

Shri Hari Vishnu Kamath (Hos-
hangabad): I submit the time may
be extended.

Mr. Deputy-Speaker: I have ex-
iended it by half an hour.

Shri Khadilkar (Khed): Looking to
the nature of the debate and the fact
that he is one of the leaders of the
groups, I feel it should not end in
such an abrupt manner. Of course, I
would request the Opposition Mem-
bers not to be....(Interruptions).

Mr. Deputy-Speaker: The hon.
Member does not want to continue.
Shrimati Savitri Nigam,

Shri Tyagi: Sir, all Members whe-
ther in Opposition or on this side,
must make it a point to see that the
sanction of the Chair is established.
If there is any objection to anything,
I would appeal to Prof. Ranga and
others that they must make a humble
submission to you and I am sure you
will always agree to do it.

Mr. Deputy-Speaker: That is the
cooperation 1 have been appealing for
from every Member.

Shri Ranga: You have reminded
me three times. In the very begin-
ning I had said tnat I did not want to
take only 5 minutes. We must learn
to respect each other from either side.
(Interruption).

‘Mr. Deputy-Speaker: Order, order.
Shrimati Savitri Nigam.
935 (Ai) LSD—a8.
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Wg,mﬂ'ﬁm@oﬁo dro
HI G FT THo o e ¥ FHAIT
fpar sng &t g T@o o dio Y
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G FY H FIAT IS QIR | H FOw
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T F o &, 9T ag TN qrw 4@,
T & IgF AT FQ@ q ) AT
S ¥ ®e e Faem # wEa
¥ 79 a9 Fefed g & 9N 31 @
TR Y ¥ § @ W g dai
¥ omoF orv AR 6T F o0 I
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iz wom T § 7 o= W g
T FH oz W foar g @Y o
o < et o B E, o AR
& sf gardy T O @ =ifed,
Fe5iHeT QN A0l 1 afz gw e &
fF 2w F 33 T Femeew foean o A
W AW FT TF B @ Y0 FAT ®o
1 TS FIA TS HEAT FY GfooEt IIMT
T FTAEAT HAT I G )
Foa@ Fgm gt § 5 &0 whe-
W S AR g § 92 WIS AH
TR gL & | AT Y AT @ qG Ay
Y 12 § AW & S f AT ieTa
Y aog § AR Y weAEET gs

§ OF a1a Faar wnge’t § 5 99 R0
AT To FT AT LE ST FTWRIA
w9 g ¥ f9Y gu g q9 S§er s
FT AEET A AT iR
afew W, daifas afew o1, FQ
T ¥ T IV T FN R, I
TET AR g, I w7 ¥ ww A A
g3 & 5 g Y wfaser g v wR
IGF AAEA FL A Ig HTAEAT
Fegfeea S Ifgd | 9 wedt ¥ |
% 913 § Fegfea gara st A7 =ET

Tad Fré Ay A g e e 3w
FRYRAT F1 Y AT AT F T
ofew Fgde w0 Wfgd, 74 77 faf-
I NIV wEfemw A wifzm AR
faawl & Sy o fafsse A9 g
wifears & S fw arw @t
aifed 1 o & s S oY ) T gAR
fafow grodsr & | agi # 9w ¥ 9@
R qwe arEt 7 g ¥ gaEne
&Y «wf & A 72t & @ A
MOF 99 HR AT qga weer § Afww
gl I I FmT Wi a9 § 1 e
e BT &7 2 W & 5 @
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7% 7% aew gaR fevAw &R ¥
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W F QA GAE [ F HfwAW I
¥ SR o7 S qg 0 FAT To F
WU FIT § JqF a9 oo IV
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Y00 FUT To FT MK HIA &9 &
T

= 97 § fy o A @ 3few
FRIRIA F1 TS IR E |

Dr. L. M. Singhvi: I speak from a
sort of disadvantage, speaking as I do
after Shrimati Savitri Nigam who
tried to combine charmingly persua-
sive advocacy with a wholesale ap-
proval and endorsement of the SIC
as an institution and as an agency for
monetary policies and for increasing
our trade, I am sory that I cannot
agree with Shrimati Savitri Nigam
and her all too sweeping approbation
of the goods, the STC is said to have
delivered. I feel that the report which
is before us is steeped in too much
optimism, just as the condemnation
has been too unrestrained.

I feel that this opportunity is
valuable, although because of paucity
of time, the opportunity is reduced
greatly in proportion to the time-limit
that is imposed yet, the opportunity ic
valuable because this is one of the
most important agencies for our coun-
try and its economy, not because it
represents doctrinal fulfilment but
also because State trading is a vital
part of our export programme.

Why was the STC established in
our country? The Government was
very cautious and hesitant in 1954. It
was when they realised that free
trade was not dynamic enough and
was not willing enough to expand and
diversify Trade that they had to
undertake a policy of establishing a
State trading agency. In theory, it is
an extension of State capitalism, and
in practice, it is only a little worse, if
I may say so. I feel that the consi-
derations which led to the introduc-
tion of State trading and the setting
up of this institution in our country
merit close scrutiny, and this is the
time when we must do it. The Bsti-
mates Committee has mentioned four
objectives, presumably on the basis
of evidence made available to them,
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as the considerations which led to the
establishment of thig corporation. The
first consideration was ‘the difficul-
ties experienced in diversifying
and expanding India’s foreign trade,
particularly with Communist coun-
tries’. -On this, ] would say that while
the trade with the Communist coun-
tries has been expanded considerably,
and one has reason to be satisfied
with the progress already registered
and the steps taken to further aug-
ment the volume of trade, one must
also admit at the same time that the
progress in the direction of diversi-
fication has not been very satisfactory.
This is actually conceded in one of the
replies furnisheq by the Ministry to
the Estimates Committee. We can
only hope that there would be a great-
er effort at diversification of trade, the
progress in which respect has been
lagging far behind what is required.

The second objective was: ‘The
need for maintaining a steady price
level and sustaining equilibrium bet-
ween supply and demand’. That is,
of course, a tall claim, and I think
that it would be conceded that only
a small measure of this objective has
been achieved.

The third objective ‘was: ‘To ar-
range for imports on bulk basis to
bridge temporary gaps between sup-
ply and demand in essential commo-
dities’. The fourth objective was ‘To
supplement private trade’. I think
that the last one would not be conced-
ed by anyone concerned. I am no ad-
vocate of unbridled private trade. As
a matter of fact, I think that it is
necessary and useful for the socicty
to keep it within proper confines and
bounds. But, insteag of supporting
private trade, the STC has tended to
supplant it in a very large measure,
and it is only as a token of their op-
position to this institution and its prac-
tices that the Federation have time
and again demanded a probe in the
matter.

I feel that these basic considerations

have to be kept in our view, and_ I
should like to say here that a staie-
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ment made by the Minister of Com-
merce which is cited in this report
was far from refreshing and instruc-
tive. I hope that the hon. Minister of
International Trade, on whom now
vests the overall responsibility for this
corporation and all international trade
activities would make a more compre-
hensive and a more satisfactory dec-
laration of policy in the matter of
State irading in our country.

Mr. Deputy-Speaker: The hon.
Member should try to conclude now.

Dr. L. M. Singhvi: I have hardly
begun my speech. At least, you must
give me seven minutes which was the
time given to the other Members. In
this particular debate, you are not
even making a distinction on the basis
of aliocation of time for the different
groups, Shri Ranga had eight minutes
before me, ang still he went away un-
satisfied. You must give me at least
that much of time,

Mr. Deputy-Speaker: He may take
just one or two minutes more and
then conclude.

Dr. L. M. Singhvi: Shri Indrajit
Gupta said that this corporation was
greatly inhibited. I am so sorry I
do not agree,

I think the inhibitions of any are
entirely imaginary, There is nothing
in the enunciation of policy, as ac-
cepted by this Parliament, which seeks
to inhibit this Corporation; nor indecd
would it be a justified inference that
it is because of the inhibitions in the
functioning of this organisation that
it has failed to register sufficient pro-
gress. As a matter of fact, on the con-
trary, I think it has taken upon itself
a musketeering role and it is neces-
sary, therefore, that it is kept within
confines.

I should like to add here that there
are those who feel alarmeq because of
itg great expansion, There are others
who think that it ought to expand.
Now, I think it is bound to expand;
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it is inherent in our economic policy °
as accepted and permitted by this Par-
liament. I think it is necessary alsc
to supplement these efforts by aug-
menting exports from this country or,
to quote the words of the Minister, to
‘inculcate export morality’. Sir, I
would go further, I want the Govern-
ment to provide for g3 compulsory ex-
port percentage in every industry.

I am concerned particularry to
find that the liaison with the private
sector, the Government and the
Corporation has been far from satis-
factory. It is true that there have’
been, as is alleged by so many of
my hon, friends, who preceded me,
illicit, nocturnal dealings Dbelwecn
officials of the Corporation and sgme-
one or the other or that the Govern-
ment have failed to give general or
specific directives in a satisfactory
manner, I would like greater liaison
with the private sector to be foster-
ed. I would also iike that this
Corporation is able to function within
the framework of policy directives
given by the Government, which un-
fortunately do not find a place in the
annual report, as required by the
Estimates Committee.

One word more . . .

Mr. Deputy-Speaker: I am sorry
There is no time,

Dr. L. M. Singhvi: I would like to
say that rather than being a ricketty
baby, it is quite often a bully, and it
is necessary that the bureaucracy in
this corporation, the delays in the
functioning of the corporation, must be
curtailed and checked; otherwise, this
will also go the way of other unsuc-
cessful public sector undertakings. 1
think the stranglehold of bureaucracy,
of which the Minister of Steel and
Heavy Industries spoke the other day,
also looks very large on this corpora-
tion. I express the hope that under
the competent guidance and leader-
ship of the Minister, who is now un-
fettered in the control of this corpo-
ration and its activities, it would be
able to curtail delays. I would alse
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like to mention tﬁat greater negotia-
ting skill must be imported into the
dealings of this Corporation so that
‘we do not suffer the kind of lcss we
suffered in negotiating the iron ore
transactions.

There are many other points, but 1
would conclude by saying, that the
deficiencies which confront this Cor-
poration are deficiencies which afflict
the nation . . .

Mr. Deputy-Speaker: Shri Kakkar.

Dr. L. M. Singhvi: I am finishing
There is one thing I do want to say.
_When I am concluding, you interrupt
me and because of that . ..

Mr, Deputy-Speaker: The time is
very limited, It is not possible to give
more time,

Dr. L. M. Singhvi: I am finishing
my sentence.

Mr. Deputy-Speaker: How am I to
proceed at this rate?

Shri Surendranath Dwivedy: He
can conciude his sentence.

Dr. L. M. Singhvi: With all respect,
I think a mechanica] policy in this
matter has never paid any dividends,
in making the debate very fruitful.
I would pray that you be a little more
considerate.

Mr., Deputy-Speaker: I would
request all Mombers to co-operate
with the Chair.

Dr. L. M. Singhvi: 1 am prepared
to bow to your ruling, but there is a
limit to the extent to which you can
control our right of speech. All I am
asking 1s a fraction of a minute.

Mr. Depuiy-Speaker: Ten minutes
have already been taken.

Dr. L. M. Singhvi: It is not my
fault.
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1 would say that the dilemma that
confronts us iz that the private sector
is not dynamic enough, is not wvital
enough and the public sector is mnot
efficient ¢novgh. There is need in the
case of this Corporation, as in every
other case, to combine efficiency with
dynamism. 1 hcpe this will be pro-
gressively accomplished by this
Corporation.

=it A T wwe  ((FRTR)
Jareney wERd, § o ao fgady o 1
Tars ¥ g fx S g\ @R A1 3w
fowg 9x ar-faare F@ F1 AR
s foea, foeg @ 4 T wwg & svma
& F1or 3 fawa & arg w79 e
T FHAT |

TH 39 A F1 &% § % fow qeg
F1 gt & fou g w2 fen s
FY TTHAT FT AT A IHFRT T T ALY
FT AT | ST Hiwe AR FORE wdy S
A4 3 SuHI 3G ¥ 91 a9 T ]
fragaraar A T FT @I 2 | & gm-
Far g fF 38¥ g3 wiws 7w fw 1y )
T ag fegwmn mr fF St awe @
e FRARI F g FOLN S &
g @ @1g A ST FW@ & IS
g0 G0 ot & ar fr fufes 7 &
g @ORY Tt & ) oY v §
TR T FRIARAT FT TOAT F O3
I F AT 71 OF fafew &= &7
AFEAT FAT GAT 47 1 79 ¥ Q4
fafse &1 #1 TFEar F@T 93W,
o7 39 7 3t fafeq = faoe §rag
g1 oo aegd gy A & gra
O et § AR R s@ ST amge
AT ITAT A GEART ATIHG W qT-
fRE 3JFT ITF gRT IAHT WAT I@T 2
av S TR A F1 2w @1 5 9@y
S0l FT INTRA FWA § ITHT IqHT
s s fas A =T WEw T 8,
IH T F A FA H @R FERT
T et g
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TF 9 §F AR FEl & | @R
qFS @Y ¥ 9T I § o oy
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Ft A T g § | ag A aga &
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ST S ATET WS AT § IR g a0
H TET WS AT & WX AR 3w arfaay
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qEI W@ G I [T FTAT F9A
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o T ¥ fog a1 g F fAY 2w
afl &1 T fFar orar g 1 F ga
gEaE dFx ¥ faaw g dfew @
T Y A F I F F for
N g Fear A T WK gE@H W
safaTa VAT &1 A9 TS &)
dra Sfaa € & 1 afz 9 Y a8 =
& M7 aEg F qYFATE N M
ST & T AT Y gHE T9 ah
FTE GEHATT AE! (AT, TAT AIFAT E1IT |
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AT F & WX I AT T EN
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St & A o oY & awer g e g
aéils fegia & s S 2 @
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#T g fF fomar ot e 9w, 92
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gx ¥ fewr F@r wfge @
Zz gaFr fadw &% | /e & Iy
s-afg # a7 &g 5 9% gofrard
2wt #, s, fydT W) AelersAr
aife & @3 =R Aew @ T 1
#°\ SeTeTomY A oY seeTeAT ¥ 3%
yHYIE EErE § 1 wedeT | Oy
Heo wafad & | gafan I 59 a1
A Y LT TG GAT AT | §F H A= 76
qEWAR §@ F AfTeE gAT &
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t {5 Ta% S g/ 9TV § 9% 9gT wiuE
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1 7 * forg S & o ey sk et
* fou gt & s f & 3 =y
& et @ & farda geefae 8w
¥ S AT g §, W &Y ag AT ;i
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ag 91 &% § fr we gfer sa-
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& T =W g qmgfen s
F feaifen s=fa sRwafa g

Shri S§. M. Banerjee: Mr. Deputy-
speaker, Sir, 1 share the criticism
made by my hon. friends Shri Indra-
jit Gupta and Shri Nath Pai. The
question was raised by my hon. friend
Shri Tyagi about the tyres, I would
only confine myself, within the five
minutes at my disposal, to that sub-
ject. I would like to get some defi-
nite answer from the hon. Minister.
In 1959 there was a ‘criminal’ shortage
of tyres in this country and the short-
age was created by Dunlop, Good Year,
Firestone and Premier Co., etc, to get
more prices, Then, the State Trading
Corporation decided to import tyres
from those countries which were pre-
pared to give us on rupee payment,
and naturally, the tyres to the tune of
Rs. 74 crores were imported from
three countries—Czechoslovakia,
Poland ang Hungary. The State Trad-
ing Corporation was responsible for
the distribution ang it appointed three
stogkists—Messrs. General Industrial
Stores Supply Co. Ltd, Calcutta,
Khemka Agency and another firm in
Delhi and authorised them to import
to the tune of Rs. 24 crores each from
Czechoslovakia, Poland and Hungary.
The tyres reached this country in 1960
and when there was a question of dis-
tribution there was a stir in the coun-
try and the monopolists like Dunlop
Good Year, Firestone, etc, wanted to
create an unfavourable condition for
the tyres and they wanted to give a
feeling to this Government that these
tyres were useless. Naturally, the
State Trading Corporation took the
responsibility for distribution and en-
tered into a rate contract with the
Director-General, Supplies and Dis-
posals, for the supplying these tyres
to Government departments and semi-
Government departments,

I may add that the price of the im-
ported tyre was Rs. 249 per iyre and
the mileage guarantee was 40,000 miles
and free replacement in the event of
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premature failuse. What was the price
of Dunlop? Rs, 400 per tyre, with a
mileage guarantee of only 20,000 miles,
and there was no question of replace-
ment, I was told last week that in
March, 1963 one of the Members of
this House who is connected with the
automobile industry wrote a letter to
the Prime Minister telling him that
because of Chinese invasion we have
to fight the Chinese—a communist
country—and these tyres have been
imported from communist countries—
Poland, Hungary and Czechoslovakia—
and the tyres are also short of speci-
fication and so they should not be used,
I am shocked that this letter was sent
to the Prime Minister. The Prime
Minister, as usual, did not take much
notice of it, but he sent it for veri-
fication. The tyres were verified and
inspected by the highest person in
Defence, known as the DRD (Direc-
tor, Research ang Development) and 1
may tell you that in the report which
he submittedq he 3tated that these tyres
were class one and could be used.
Still, it was not done. In May 1963,
I was surprised to know, instructions
were issued by the Minister of Econo-
mic and Defence Co-ordination to the
Director-General of Supplies and Dis-
posals not to use these tyres. Tt is
something surprising. I would request
the hon. Minister to see kindly that
a committee comprising Members of
this House is appointed to see whether
these tyres were really defective. I
speak with authority and I would like
to impress upon this House that this
was done simply because a Member of
this House, who had interests in the
automobile industry and who took the
side of those big monopolists wanted
to sabotage the whole thing. I charge
the STC who entered into the rate
contract with the DGS&D, who were
responsible for the distribution, for
this muddle. Because of this action
on the part of the STC and Govern-
ment, now the tyres are rotting with
some of the agents. Good Year, Dun-
lop and Firestone have issued instruc-
tions to their agents “Look here, if
you purchase these tyres or distribute
these tyres, your agencies will be
eancelled”. That was the bullying

J
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tactic adopteq by the big monopolists
of this country in order to increase
their own huge profits. So, I would
request the hon. Minister to enlighten
us on these points. We would like to
know whether a Member of this House
did write to the Prime Minister and,.
if so, why did he write so and whether
he is connected with the automobile
industry. I would even request that
the full file dealing with this case
should be laid on the Table of the
House, because this is a big scandal.
This was an attempt to sabotage our
defence needs at a time when we want
to have more tyres for ie defence
purposes.

Many of these tyres were used by
the Defence Ministry and the Direc-
tor-Genera] of Ordnance Factories in.
Shaktiman and Nisan, the public sec-
tor trucks manufactureq at Jabbalpur
and were found to be excellent and
class one, So, we would like to know
who sabotaged all this. If the Mem-
bers of this House, interested in fur-
thering and strengthening the mono-
poly which is already sufficiently en-
trenched in this country, continue to
act in this manner I shudder to think
what the future of STC ang the coun-
try is going to be. And sll this is
being done at a time when the very
security of our country is threatened
from outside. I am sorry, for want
of time I could not supply more
details. Therefore, T would end by
saying that 1 would like to have
a definite answer to this question
from the hon. Minister.

An hon. Member: What is the
name of the hon. Member of this
House who wrote to the Prime Minis-
ter?

Shri S. M. Banerjee: Shri Kamal.
nayan Bajaj.

An hon. Member: Why do you
mention names?

Shri S. M. Banerjee: Because gome-
body asked for it.

Mr. Deputy-Speaker: The hom
Minister. <



‘
2741 Motion re:

Seme hon. Members rose—

Mr. Deputy-Speaker: I am sorry, I
have no time,

Shri Manubhai Shah: Mr. Deputy-
‘Speaker, I am grateful to the hon.
Members for giving me this opportu-
nity to discuss the annual report of
the State Trading Corporation, May
I request that in such interesting sub-
jects in which the hon. House is very
much interested, with your permission,
the Speaker be requested to take the
Business Advisory Committee into con-
fidence and allot more time? Becauss2,
I consider it very fundamental to the
principle of_ democracy that subjects
on which we want the future of this
country to be built, namely, the direc-
tion and expansion of State trading,
must be debated to the fullest satisfac-
tion, and that as much time as every
hon. Member desires is given so that
we can inform the country what and
‘why we have to have State trading in
this country and what it is.

As the hon, House is aware, I have
been long associated both with govern-
mental work as well as private work,
and very few people in this country
perhaps would have as much inti-
mate knowledge of the private trading
industry in this country as I may
humbly claim sometimes to possess.

Shri Nath Pai: We concede that.

Shri Manubhai Shah: I am fully
convinced that if this country is to in-
crease foreign trade, particularly
import and export there is no escape
from larger and larger chunks of the
trade coming into the State trading
sector. If a few hon. Members are
dissatisfied with one item or the other,
because some information is lacking
before them in one aspect or another,
if they try to run down corporations
after corporations in the public sector,
which not only bring us nearer to
socialism—that, of course is the ulti-
mate objective, but more than any-
thing else, to promote the foreign
tr}de of this country in a scientific
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manner, then, I am tafraid,

trade will never expand.

foreiga

We cannot rely on individuals who
would neither have the wherewithal
nor the efficiency or understanding of
long-term contracts for bulk commo-
dities and several other important
items of import and export. We can-
not depend upon their mercy, their
rigging capacity, their collusion capa-
city and their capacity for making
consortia in order to bring down
prices. I was surprised when I heard
my socialist friend, Shri Nath Paj,
pleading for some interests which
have no place in this country. As a
matter of fact, I can quote to him the
names of the capital...... (Interrup-
tion). He mentioned about iron ore.
He was mentioning about manganese
ore. They are vital to the country’s
interest and if I leave it to the
private......

Shri Nath Pai: I take strong ob-
jection to his saying that I have
pleaded for someone. I said that our
exports of these have fallen.

Shri Manubhai Shah: They have not
fallen. They have gone up consider-
ably. They have gone up by Rs. 3
crores.

Shri Nath Pai:
statiscs.

I gave your own

Shri Manubhi Shah: He read out
the figure of Rs. 3 crores, What he
was objecting to was that the prices
of per unit should go up. That is im-
possible. It is a common principle of
trade that if you want to expand the
trade, when the world is competing
and everywhere the competition is so
fierce that each country wants to sell
more of those products, the commodity
markets are bound to fall. That is the
primary principle of trade.

Shri Joachim Alva (Kanara): Our
manganese ore trade was in doldrums
for some time,

Shri Manubhai Shah: Yes, it was in

, the doldrums. I am coming point by
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point. What I would wurge is that
these are subjects of very vital im-
portance and it is better that we get
to know each other more on the prin-
ciple of State trading so that the
future of this country can be assured
in the right direction. .

I am coming to the bulk commodi-
ties first. My hon. friend, Dr. Singhvi,
mentioned diversification. At the
same time he was not satisfied with
the diversification, that it was not ade-
quate. I accept that much more
diversification is necessary, But the
corollary which he brought at the end
of his speech to show that at the same
time the function of State trading
should be limited is something which
is contrary to the spirit of diversifica-
tion. I am pointing out these different
types of contradictions in our approach
to State trading. We have got to be
clear in our minds. Today most capita-
list countries, leave alone the Socia-
list countries doing work on the State
trading basis, have found to their cost
that ipn these types of trade instead of
5, 10, 20, 30 or 40 individuals collect-
ing together and forming 5 consortium
and rigging up the prices, it is better
that the community does it on behalf
of the country and stabilises the prices,
as my hon. friend opposite mentioned,
giving price support to the grower
and to the producer.

Let us first take iron ore. If this
country is to sell 25 million tons or
30 million tons, I have my own ap-
prehension that if we do not go the
right way in order to see that the
State monopoly in iron ore trade is
properly supported by this House and
is completely understood in all the
corners of the country, that no indivi-
dual miner will get any support from
any quarter because he wants Rs. 2
or Rs, 5 per ton more or he wants to
mix up some other grade of iron ore
and manganese ore and brings a bad
name to the country or damages the
image of the country abroad, we shall
not be able to sell 25 milion tons or
30 million tons. It is a colossal quan-
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tity fetching Rs. 150 crores to Rs. 200
crores to this country. From whom is
the competition? It is from the Sovie$
Union, Brazil Argentina, the Congo,
Australia, Venezuela, Sweden etc.
Every country in the world is today
trying to compete in the basic field
of iron ore and even the private
miners admit that it is impossible
for them to collect together and enter
into five or ten long-term contracts,
arrange for road transport, truck
transport, railway transport, shipping,
transmission there, charter bulk iron
ore carriers and carry on trade with
Japan, the East European countries or
the West European countries. There-
fore in these commodities that I am
enumerating State trading is inescap-
able, inevitable and most desirable if
this country is to expand its foreign
trade.

Then, the question of manganese
ore came up. ] may request any hon.,
Member who knows manganese miners
to produce one single miner who will
say that today he can export manga-
nese ore without the help of the State
Trading Corporation that is, the com-
munity,. When I say “State Trading
Corporation”, it means this august
House which represents the
sovereignty of Parliament and of the
whole nation. Unless and until we, as
a State, can support this very, very
falling line in a buyers’ market, no
manganese ore can be sold. It is they
who have often come to us and have
said, “Will you please help us and see
that it is canalised properly and then
it is sent out?”

My hon, friend, Shri Tyagi, was
mentioning that some of the transa-
ctions of the State Trading Corpora-
tion were like that of a commission
agent, I might request him to see that
it is not purely commission agency. In
many things they do direct trade, buf
even commission agency is not what
it looks like on paper, that is, as if we
mechanically  transferred one com-
modity to another. There the price is
properly regulated. If twenty people
go to a foreign country, eaoq under-
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cutting the other in order to sell his
goods in preference to the other, the
country on the whole loses; whereas
if you canalise it through the State
mechanism or through the State
Trading Corporation, we are in a
position to bargain for the best price,
get the longest possible contract and
see that every private trader’s inter-
ests are safeguarded because it is the
national interest, unless it is con-
trary to national interest. We do not
regard the personal interest as very
important. But where we can pro-
tect the individual interest of the
miner, got the best prices, is it not
necessary to work even as a commis-
sion agent? After all, that commis.
sion agency is not there that I contract
for ‘A’ stamp it and pass it on to ‘B’
But it is to coordinate, to agglomerate,
these various qffers of 50 to 100 peo-
ple, who if they are left to themselves
to bargain in the world market will
g0 and undercut the price of Indian
goods and sell them at falling ~rices
continuously and in the bargain lose
the entire market and reputation of
this country. That is also the func-
tion of the State Trading Corporation.

17 hrs.

Then, other items are mica, chrome
ore, bauxite—various types of mineral
ores. Before I go over that, I would
like to mention about what the hon.
Member, Mr. Tyagi, said regarding the
constitution of the State Trading Cor-
poration. It is true that there can
be an opinion that a statutory corpora-
tion established through a regular
legal piece of legislation can also be
constituted and a corpor ation, such as
this, can also be incorporated under
the Indian Company law. Since we
became more and more expanding in
the public sector—and 71 think public
sector will have to be doubled, trebled
and quadrupled as we go along the
line—it was found that the flexibility
which we get by the Indian Com-
pany law, required some disciplines
by anyv prdudence of normal business,
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that is accountability to Parliament,
the proper valuation of prices and pro-
duction the flexible working and the
functioning of the public sector cor-
porations like any other individuals
in a most efficient manner so as to
promote national interest. If these
very objectives could be protected
through the incorporation of a com-
pany or a corporation like that under
the Indian Companies Act, there does
not seem to be a very much difference

. of opinion whether it should take one

form or the other. I can assure him—
of course, I know he iz very anxious
to see that public morality and public
accountability are properly protect-
ed—that we are all also of the same
feeling, that we must remsin the con-
tinuous guardian of the public accoun-
tability for whatever the State Trading
Corporation does. But this has to be
seen whether the constiluvtion of g cor-
poration as an Indian company under
the Indian Companies Act makes any
greater disability than thbe constitu-
tion of a statutory corporation. After
having the experience of more than
65 public sector corporations of this
country, I find very little distinction
between the two. As a matter of fact,
if we have more thar one corpora-
tion—we are going to have another
one; maybe in a few years we might
have the agricultural credit corpora-
tion; if I can envisage, there may be
another three or four corporations for
trading—they might come up for
specialised commodities and then it
will be desirable for the hon. House
to have some flexibility given to
the State trading instcad of strait
jacketing in a manner “hat it loses the
competitive capacity acainst the
foreign buyers, against the foreign
sellers and against mighty <orporations
both in the capitalist countries and in
socialist countries with whom we have
to compete. So, that is a matter of a
shade of opinion here and there. But
I can assure the House that from the
practica] experience we ind that the
constitution, as it is today, is
fairly flexible, fairly efficient and
strong in the trading sirength.
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Then, I would like t2 draw the at-
tention of the Housc—] am rather
sorry that because of tne shortage of
time, many Membe~s did ‘0t go into
the performance of the State Trading
Corporation—to this. If this chart on
these pages is seen—in a very scientific
way they have done ii—you will sce
how the turnover hag increased from
1956-57, when it was hardly Rs. 9
crores, it has gone to Rs. 80 crores in
1962-63. There is another sum of
Rs. 48 cores, which is indirect trade.
Therefore, last year we traded on the

tate account for Rs. 130 crores, This
year we are running at Rs. 150 crores
or Rs, 160 crores, I would request
my hon. friend Mr. Nath Pai to tell me
of a single corporation in the country
either in the public sector or in the
private sector which with Rs, 47 lakhs
of overheads, has a turnover of Rs. 130
crores or Rs. 140 crores. I am not
trying to congratulate them, whether
they are bureaucrats, this or that.
They are public servanis unheard,
unsung and not seen by the people

and to say they are inferior,
as bureaucrats or belonging
to civil service, to somebody

in Birla’s concern or Tata's con-
cern is to my mind not prcper. I nave
worked with both. I have found in-
dividuals quite competent in both the
camps. I love the public sector camp
because I know that they have at
least the purity of heart, the account-
ability to this Parliament and all the
profits that they make—some people
may be corrupt here and there....

Shri Nath Pai: They should be the
model to the private sector,

Shri Manubhai Shah: I am not
pleading about the model....

Shri Nath: Pai: The public sector
should set an example to the private
sector. That should be the aim.

Shri Manubhai Shah: I do not say
that we are a model, but if I say that
we are better, then also, perhaps, my
hon. friend will not accept it. But I
can certainly say that we are more
publicly informed, and we are more
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publicly accountable, and whatever re-
sult the public sector produces is for
the benefit of the whole country and
not for a few individuals who want to
take the profits away and who rig the
prices up and then put everybody to
trouble. I am not saying this to
castigate the private sector. What I
say is that we have chosen this path
deliberately, and I think that this
path is the only correct path along
which the country could progress,
namely that the public sector will have
to have a more and more dominating
influence and a more and more domi-
nating control on the economic appa-
ratus of the country. If we merely
leave it to thousands and thousands of
traders, at least so far as foreign trade
is concerned, I can say that we shall
be the smallest and the weakest pos-
sible link in the world.

Even in the most advanced coun-
tries where free enterprise has been
enshrined to a certain virtuosity,
which we do not believe in, they have
realised the usefulness of such an in-
stitution. For instance, take the case
of the Commodity Corporation of the
USA. The entire barter on ferro-
manganese ore or stock-piling etc. is
done through them. As far as I am
told, more than sixty corporations of
that type operate in that country. Why
do they do so? That is because when
you have to handle such gigantic am-
ounts, when you have to roll over
crores and crores and billions and
billions it cannot be entrusted to an
individual enterprise, and it is beyond
the capacity of an individual enter-
prise also to do it. There is also the
jealousy which exists in the private
industry, Competition when distorted
into a sort of paked vice becomes jea-
lousy and it tries to. run down every-
one; each person tries to run down
the other, under-cuts the price and
tries to sell each other out, tries to
buy each other out, and so on; those
vices will have to be avoided in foreign
trade, if we have to expand. \

I am not saying enything about pro-
fitability, but Shri Nath Pai was
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rightly mentioning about the transac-
tion in tyres, ang Shri S. M. Banerjee
also felt very much concernad. I may
tell him that it is neither a Member
of this House nor anybody else wno
has been respouasible for anything of
that sort. There was a real acute short-
age of tyres in this country at that
time, At that time, it was not this
tyre company or that tyre company
which came forward. We were short
of foreign exchange, and we got it
from the East European countries.
We do not certity that everything that
we buy from every country is going
to be actually according to standard.
The Indian roads as a whole are some
of the roughest roads in the world,
and therefore, the Indian tyre speci-
fication has been the strongest pos-
sible tyre. Those countries from which
we generally used to import—there are
several of them—are familiar with our
road conditions, In this particular
case, I think, we imported 60,000 or
70,000 pairs of tyres from one coun-
try, namely Hungary; I do not remem-
ber exactly the total quantity that we
imported from Poland, but from both
of them, tyres not exceeding a crore
and a half or two were imported, of
which 70 or 80 per cent has already
been sold. The prices then were abso-
lutely going up and they were going
sky-high. And the consumer was
protected by these imports. My hon.
friend Shri Khadilkar is not here, He
will confirm me when I say that in
thosz days, even though I was not per-
sonally looking after the STC, I used
to get requests from so many peo-
ple, saying ‘Release 200 pairs of tyres
or 400 pairs of tyres, for this co-
operative transport company or that
transport corporation’ and so on, and
the tyres were released to them. It is
true that those tyres were not as good
as we wanted. Once, we bought some
tyres froum China also, which just tore
off. And similiarly we had bought
from other countries also, and some-
timrs, they were good, and sometimes
théy were bad. Similarly, here also,
they were not of the same standard;
they were not either too good or too
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bad, but they were not of the same
strong standard as we produce in our
own country.

Shri Tyagi: Were they regularly
examined and found to be lacking?

Shri Manubhai Shah: About 12 or
15 per cent was inferior as compared
to the local make. I shall explain the
position to my hon. friend, In this
instance, while most of the things got
distributed, some of the tyres still re-
mained. about 25,000 pairs or 40,000
pairs stil] remained between the two
people or two parties who imported. I
may straightway tell my hon. friend.
Shri Nath Pai that they were not
functioning as if they were the agents
of the STC, but they were direct im-
porters who undertook to import :he
tyres on their own behalf and on their
own account. If a private importer is
allowed to import, only because he im-
ports from a rupee-payment country,
the STC cannot be held responsible
for that transaction. If they want to
make a profit of a reasonable nature,
they will have to take also all the
risk antecedent to that trade, and if
they lose the money, we cannot weep
for them, and we cannot compensate
tnem for that because we never want-
ed to compensate them for th-’. They
tradeq for profit on their on 1esponsi-
bility.

I have also heard something about
distribution to Defence. The STC dues
not come in that picture. The Minis-
try of Economic and Defence Co-ordi-
nation, who, perhaps, looks after the
supplies part of it might have thought
that the few tyres that remain....

Shri §, M, Banerjee: Was it a rate
contract?

Shri Manubhai Shah: There was no
rate contract at all. This was pure
import from the Communist countries
on rupee payment, and most of the
tyres has already been sold out, and
only a few remain, and the reason for
that is this. By that time, in two
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years, our production had soared up,
and, therefore, there was not that
much of demand for tyres as in the
past. So, they found that selling
those tyres was very difficult. Pecr-
haps, they approached some of the
peaple in Defence as they buy various
other goods, and they might have
found out whether the tyres were
suitable to them or not. I am explain-
ing the position only for this purpose
that in the STC they had no direct
hang in the disposal of the balance of
the tyres which were not sold by ‘the
private importers who imported. when
the scarcity was too great.

May I tell the House that if these
public sector corporations have 10
function, then I would crave the in-
dulgence only to the extent of one per
cent of the indulgence which we give
to the private sector? So far as the
private sector is concerned, no ac-
counts of theirs are known, and no-
body knows what purchaseg they make
and what sales they make, and this
House does not come to know any of
these things. If your own corporaticn
which has to do such work under an
enormous amount of limitations, whe-
ther it is in this trade or the other, has
to do that, in that we should not take
an unduly a serious view of it, If the
price of lemon grass oil is falling,
Members from Kerala write to me
saying that it should be supported. If
jute price is falling, Members from
the four Stateg where it is grown ask
for the same price support. And wh-=a
we support it, my hon. friend, Shri
Nath Pai, comes and says: You
bought this jute and this is what has
come of it> I can assure him that
every single bale of it will be sold.
The Indian jute industry is buying it.
And we will give that support of
Rs. 30 per Bengal maund, delivery at
Calcutta. 1 can tell him that it was
only a limited operation we had last
year, only 60,000 bales or 3 lakh
maunds. Next time it may be a mii-
lion bales. We are prepared to buy
more than a million bales. It the jute
growers in Orissa, Bihar, Assam and
Bengal are to be supporied—people
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" who work in the worst possible con-

ditions; there is no agricultural pro-
duction or trade that I know of which
is as difficult as that concering jute;
the men have to work in fields fuli of
water for 8, 10 or 12 hours a day, take
out that fibre which is so difficult to
cut, then ret it, wet it, purify it and
dry it and then take it out—it will be
done. If the STC do not come to their
assistance, what is the STC meant for?
What is it meant for if we cannot help
the lowliest of the low in this country?
This is a product which earns Rs. 150
crores of foreign exchange for us. If
farmers are supported and if I have
with me 20 or 100 bales left over, what
does it matter? I am prepared to buy
1,000 or 10,000 bales or 10,000 bales in
that manner, because it is done for ihe
good of the producer, the grower. I
would crave the indulgence of my hon,
friend who is very progressive in his
outlook to see that acfivities like “nis
are most sympathetically considered.

Certainly, if the Corporation makes
a mistake—we all make mistake—it
must be pointed out. If any official of
the corporation is guilty of nepotism—
because theie is nepotism—if there 1s
corruption, all that must be looked _nto
and those responsible caught. There
have been wrong types of transactions
which must be checked. But we
should not judge by 10-20 transactions.
Does the House'know how many
transactions they pyt through in one
day? I have transacted on behalf of
private industrialists Rs. 10
crores—Rs. 20 crores worth of busi-
ness and I know how difficult it is. In
these transactions, the price is some-
thing today but after three days ‘t is-
changed.. We do not know what the
background was,

My hon. friend referred to the sugar
transaction. I can assure him that but
for that transaction, we would not be

earning so much foreign exchange
that we are, India is earning
Rs. 30 crores foreign exchange

from sugar. In all our history, wh

did we export so much sugar at the
best international price: the London:
daily price plus the premium of $19.00
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for Canada, if it is for Japan another
premium, if it is for UK or USA,
another premium and so on, Every-
where, the best price has been earned
because we sold 1t. Today uniformly
‘we are able to get the London daily
price. If a ship from India is leaving
today, it will be at today’s price, if it
leaves ten days after, it will be at the
price ruling then.

This is one of the best transactions.
T can assure the hon. House that that
is why we have now got a foothold
in the sugar market of the world.
Our export is 5 lakh tons this year;
it may be 73 lakh tons if the produc-
tion is good next year. In this way,
‘we want to reach upto a million tons,
if we can afford to produce more
sugar, so that we earn more foreign
-exchange,

Shri Indrajit Gupta: Was there any
:open tendering for prices?

Shri Manubhai Shah: Yes. There
‘were many offers. Barter firms gave
their quotations and we selected the
‘best one which was in the national in-
terest. After all, we have to go by the
stability of the firm, their experience
in the field and the price that we get
per ton, how much is the price another
firm is quoting etc. We took the high-
.est price.

In regard to the fertiliser also, it
‘was at internationally competitive
price. Only 50 per cent was taken on
‘barter, the rest was on cash.

We are glad that today, we have
‘come to know that there is an increase
in foreign trade to the
-extent of Rs. 55 crores.
This is not just a miracle; it is all work
.done by the various officials in diff-
.erent parts of the Ministry in con-
nection with small, small items, a
little bit of sugar here, a little bit of
iron ore there, a little bit of engineer-
“ng goods etc. All these have been in-
creased, and I am not sure whether
#this rate can be maintained, because I
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am myself surprised that in seven
months this year we have increased
our exports by Rs. 55 crores, an aver-
age of over Rs. 8 crores per month.
I cannot forecast what will happen in
future, but even if we can maintain
Rs. 40 to Rs. 45 crores extra, which is
the national target, we should be
thankful for that in the pre-
sent state of intense competition in the
world tnarket, when our local demands
are rising because of the population
increasing faster than our national
production. I need not elaborate on
that now.

The State Trading Corporation has
been doing work in different direc-
tions, and I am glad to have the bene-
fit of the advice and observations of
the hon. Members. I shall be grate-
ful if they take continued interest in
this activity, not only once in six
months or a year when the debate
comes up.

Shri Nath Pai: I have also referred
to the car deal. Please give a fair deal
without twisting what I said. We
want the STC to succeed, not to fail,
and that is why we are offering criti-
cism,

Shri Manubhai Shah: I really wel-
come your suggestions and with the
greatest humility accept the comments
you have made. I believe you have a
living interest in this matter, ang that
you are offering constructive sugges-
tions.

Coming to the car question, this is
something which is not really the
function of the State Trading Corpora-
tion. The House was raising this
question often and was even angry
that those cars coming from various
sources should be sold at such high
prices in the country. It was a two-
told loss. The gentlemen who used to
bring the cars because of certain in-
ternational obligations, used to sell
them at three or four times the price.
All that money used to go away again
in foreign exchange, Because of their
immunity, we lost both the rupee and
the foreign exchange. I can assure
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the House that al] these 'malpractices
have been put an end to. They are
sold to the highest tenderer, and only
those who can afford can buy them.
We are not giving them to Ministers,
officials or even Members of Parlia-
ment. Even though requests came,
we said that there would have to be
bid for the cars and buy them at the
highest price. We are doing this not
because we want to make a profit.

Shri Nath Pai: You said you are not
giving. I said you were giving. 1
know today the practice has changed,
but in the initial stages when the STC
took over this business, it was a closed
shop, the cars being sold only within
certain circles. Am I zi0t right?

Shri Manubhai Shah: In the early
stages, one of the understandings with
those people was that we would not
sell the cars. Then we had to explain
to them that this would not work. We
had to go gently and gradually. I can
assure the hon. Member that even at
that time, excepting one or two cases,
the cars were sold to the Tourist De-
partment, Raj Bhavans, Rashtrapati
Bhavan or Ministries of the Govern-
ment of India and the State Govern-
ments. About two to three hundred
cars have been disposed of, as I said
in answer to a question tabled by an
hon. Member. It was not our function,
but we have taken it up because you
friends desired it, because the public
in this country wanted it, wanted that
the profiteering, racketeering and
black 'marketing should be stopped.
We have put a total stop to that. It
is quite possible ‘that the vested in-
erests who have been hit hard will
come and complain to you, but I am
prepared to look into every individual
case that you may bring to my notice.
After all, I cannot vouch for every
officer. If there is collusion, I may
assure you that, whether it is in_ this
car deal or anything else, he will not
Temain there. When we entrust
them with so much public money, they
cannot dare flout the opinion of this
House or this Government. I have
been watching the disposal of cars
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even personally, and I have not come

across any instance of malpractice or

collusion.

However, this ig not a subject to be
too much debated about, because it
was a complicated job which we have
taken up in the national interest, to
remedy the harm jt was doing. If any
improvement in the procedure can be
suggested, I shall be grateful.

Shri Tyagi: 1 had posed a question
which has not been answered yet. May
I remind the hon. Minister of a serioug
allegation against the STC? The STC
exports things at a much lower price
and the exporter is given a licence in
exchange for import so that he can
sell those commodities in the market
at a higher price and thus cut his
losses. Is that practice carried on or
not?

Shri Manubhaj Shah: Sir, 1 had
missed that point. What the hon.
Member says is different. I will ex-
plain it. Suppose manganese ore is
exported. The price of ore in this
country according to the lowest price
of the miner would be, let us suppose,
Rs. 120 or 24 US dollars. The world
price is today 17 to 19 dollars- or
Rs. 80-95. On this there will be a loss
of 5 dollars per ton; he cannot afford
to sell ore like that. It is no use if
we do not give him the minimum rea-
sonable profit which could keep his
labour going and his mind working.
There is in such cases what is called
the counter patronage of barter. We
allow him to import something at a
fixed premium. It is not an import
licence or profiteering at the cost of
the consumer nor is it allowed in
foreign exchange. Since he suffers a
losg of Rs. 25 per ton, to that extent
from the goods that may come maybe
some 'machinery or certain things like
chemicals etc. he is allowed to make
good that loss. The price is absolu-
tely competitive; not one rupee more
is allowed to him and then he gets
this in terms of India rupees to- the
extent of Rs. 20 or 25 when he trags-
fers the goods to the actual users or
people who actually consume it. I can
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assure the hon. Member that there is
no blackmarketing or profiteering.

Shri Tyagi: Is the sale price fixed

and does he sell at that particular
price?

Shri Manubhai Shah: Yes, Sir. If
amy transaction like that comes (o the
motice of the hon. Members I request
them to write to me. There is the
price fixed; he cannot charge more
than that legally. This is the common
practice all over the world. One-third
or one-fourth of Japan’s whole foreign
trade is based on barter like this or
link deals. There is no hanky-panky
about it. These link deals are based
en well-known business principles and
they do not smack of any type of cor-
ruption or malpractice.

Shri Nath Pai: We raised the ques-
tion whether jt is not profitable to get
these licences and sel] them in the
eper market in Bombay or Ahmeda-
bad? What they do is that they sell it
eut rather thap import it and they
find it lucrative,

Shri Manubhai Shah: It does not
eencern the STC but as a general ques-
tiom eoncerning import-export trade, 1
ean certainly answer it. It is true that
semetimes in this gcarcity market such
things happen even in respect of actual

users’ licences who have no corres-’

ponding obligation to export. That is
why we penalise them, we have taken
people to court under the Indian Sea
Customg Act and under the Export
Control Act. But the malpractices
wherever they are, are far more exag-
gerated than they really are. Our im-
ports are Rs. 1,250 crores and exports,
Rs. 750 or 800 crores altogether about
Rs. 2,000 crores p year and we have
more than 7-8 lakhs of export-import
licences. If some few of them are
trading in a bad way, I can only ask
the forgiveness of the House. We can
catch a few but we cannot put a
pqliceman behind every citizen of this
eountry. I do not think that my coun-
try is so untrustworthy. Shri Indrajit
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Gupta may say that the whole trade
should be nationalised. But we can
trust the men of this country; they are
trustworthy. In the past they traded
all over the world, from generation to
generation, from grandfather to father
and from father to son; the plighted
word of the forefather was honoured
and respected by the son or even the
grandson without any written docu-
ments—only the word of mouth.
Goods from this country reached across
the seven seas; they traded and never
faltered in payment or in deliveries or
in quality of goods. That is the tradi-
tion which you have to bring back.
And, therefore, good mixture of social
discipline in terms of State trading in
the public sector and a regulated
private sector is the only answer te
a mixed economy which this country
has accepted, which thjg hon. House
has approved, and which this Govern -
ment is permitted to adopt as a policy,
and within that framework the State
Trading Corporation functions.

r

Shri S. C. Samanta (Tamluk): Shri
B. K. Dag referred to the export of
rice by the State Trading Corporation.
Wil] the hon. Minister throw some
light on it?

Shri Manubhai Shah: It is a little
delicate matter, but we are producing
some basumati rice, very high in
quality, which fetches Rs. 2 to Rs. X,
and we export it at 14 annas, 12 annas,
or even 10 annas, It is good to forgo
a little luxury and earn some foreign
exchange and get three times the rice
of the same value. It ig the only eco~
nomics,

Shri Tyagi: Is that Dehra Dun rice?
Shri Manubhai Shah: Yes.

Shri Tyagi: Then you can go ahead.

Mr. Deputy-Speaker: Does Shri
M. L. Dwivedi want to reply?

Shri M. L. Dwivedi: No. (Interrup-
tion).
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Mr. Deputy-Speaker: The question Accounts and the comments of the
ins: Comptroller and Auditor General
thereon, laid on the Table of the
Some Hon, Members: There is no House on the 4th December, 1962.”
voting on this,
Mr. Deputy-Speaker: I have to put The motion was adopted.
it to the House. The question is:
.28 hrs.
“That this House takes note of 1728 hrs
the Annual Report of the State . X R
Trading Corporation of India The Lok Subha then adjourned till
Limited, New Delhi, for the year Eleven of the Clock on Tuesdey,

1961-62, along with the Audited August 27, 1963/Bhadra 5, 1885 (Saka).
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CoLUMNS WRITTEN ANSWERS TO
QUESTIONS—contd.
ORAL ANSWERS TO QUES-
TIONS - - 24992532 USQ. Subject CoLuMNS
5.0  Subject No.
No. 823 Rural Industrial Projects . 2546
270 Defence equipment 24992500 824 il:afat Elfezromc; :;Itd 2547
271 Prohibition Study Team  2s501—o06 825 Review of Second Flan 547
272 Avro-748 2506-07 826 Minimum Wages Act 2547
296 Taus; Comnmittee on AVRO- 250712 827 “er;rskers Educauon Ccn- 2548
74 -
273 Welfare Orgamsat\ons 2512—14 828 Liﬁ:;np loyment in Ra)as 2548-49
274 Indians in Ceylon 2515—20 829 Radio sets 2549
2 Fresh Chinese intrusion
” in India ’ 2520—38 :;: ::; f;f;i“;:z;amc pro;ects 254:;:2
ile N 2528—32
276 Hostile Nagas 832 New AIR stations 2551-52
WRITTEN ASN’WERS TO 833 Floods in Orissa 2552-53
QUESTIONS 2532—99 834 Registered unemployed in
Andhra Pradesh . 2553
%I% 335 State Planning Boards 2553-54
836 Indians in Portuguese ter-
277 Committee on Transport ritories . 2454-55
Policy and Coordination.  2532-33 837 Bengali broadcasts 2555-56
278 Ordnance Factories 2533 838 National Defence Fund . 2556
279 OfﬂCC"S Training S°h°°' 2533 839 Newsprint for ‘Patriot’ 2556
Leh‘ ad 3 2 3: 840 Air Technical Team 2557-58
280 S““’g“" o 33 o1 E S. L C. hospicas in
281 Accident at Junawani Man- R Kerala i 2458
Rg?:el:e II:A;(m:Lﬂcmen . 25 3522 842 NLFA ' 2559
B aost of living in - 843 Iimenite 2559
283 H‘:E“:oa ottt ms 2537 844 Bhoodan . 2560
lcm t 845 Labour’s participation in
284 Bg::m State E 1c1y 2537 management . 2560
285 World Congress Of Wo- 846 Play ‘Kohinoor Ka Lu-
5 men at Moscow 2537 tera’ 2560-61
286 Chinese Embassy in New 847 Special Alloy Stccl Plant 2561
Delhi 2538 848 Uranium 2561-62
287 Code of DlsC‘lpllne 2538-39 849 Naga rebel problems 2562
288 Kidnapped Indian Doctor 2535-40 850 Indians in Singapore 2562-63
289 Delegation to U. N. O. 2540 851 Indians in South Africa 2563
290 Military Tramlng for stu- 852 Manufacture of planes in
dents 2541-42 HAL . . . 2563
291 Bihar . . . 2542 853 Anti-Indian propaganda . 2564-65
292 Production of defenoc sto- 854 National Mine  Safety
res . 254243 Council . . . 2465-66
293 Soldiers at hlgh altltudes . 2543-44 855 Multipurpose Institute at
204 Emergency Production Kothagudium 2566
Tcm;m“: . : 2544 856 Quarters for collieries . 2566—67
29; I r:c s m A’:leps 254445 857 Ex-servicemen in NEFA . 2667
A~9° ndians in Aden 2545 858 District  Soldiers, Sailors
3)9 Mass Communication 2546 an Airmen Boards .

568
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WRITTEN ANSWEFES TO
QUESTIONS—contd.

USQ.

Subject

No.

859
860

861

862
863
864

865

866
867
868

869
870
871
872
373

874
875

876
877
878
879

880
881
882
883
884

885

886
887
888
889

890
891
892

893

Cantonment Boards

Buxldlng for Indian Em—
bassy in Kabul

¢ Designing Sections for
Defence production

Ex-servicemen
Family pensions

Boundary dispute bctwecn
Assam and Nagaland

Indian Embassy magazme
in U.S.S.R.

Naal Aerodrome
Dohna Aerodrome
Consumer  goods’
in Delhi .
Refugee
Tibet

Trespassing by Paklsta-
nis

prices

children  from

Tu.hno-Economxc Survey
of Assam .

Soldiers’ Sailors’
Airmen‘s Boards

Dock  Labour
Scheme

M.E.S. Barrackpur

Border Opcratlons Relicf
Fund

Surplus M.E. S workers
Indians in Mozambique .
Low cost room cooler

Experiment in mternauonal
living .

Occupational Wage Survey
Non-plan expenditure
Situation in Laos
Telephone lines in Leh .

Recruitment to Defence
services . .

Foreign
Nagaland

Television Programmes
Recruitment in Punjab
Backward arcas of Punjab

Film on removal of un-
touchability

Aircraft Depot, Kanpur 5
Bhojpuri folk dances

Air Wing for N. C. C.
cadets

Emergency Com missions .

and

Housing

Missionaries in
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CoLUMNS

256869
2569-70

2570
2570-71
2571

2571-72

2572-73
2573
2573-74

257475
2575
2575-76
2576-77
2577

2577-78
2578-79

2579-80

2580
2580-81
2581-82

2582-83
2583
2583-84
2584-85
2585

2585-%6

2586
2586-87
2587
2587-88

2588
258889
2589-30

2591
2591=)2

WRITTEN ANSWERS TO
QUESTIONS—contd.

U.SQ.
No.

894
895

896
897
898
899

900

901

902
993
904

905
906

Subject

C. H. S. Scheme for dd'cn-
ce employees

Industrial Dnsputﬂ Act,
1947 .
Kidnapped Indian

War Bonus .
Accident at Kargali
Labour Laws in Pondl-
cherry

Rifle factory near Tu'u-
chirappalli

Conference of State Ch:ef
Ministers and Ministers
of Industries

Delhi Employmem Ex-
changes .

Employment situation in
Assam

Pensions for Army Oﬂiixrs

Mountain divisions
Chinese Military Officers
at Pak. border .

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE

The Prime Minister laid on

the Table a statement in
response to the calling attene
tion by Shri S. M. Banerjee
onthe 22nd August, 1963,

i regarding the hoisting of

Pakistani flag in Latitilla
area of Assam on the 14th
August and firing by Pakis-
tani Riflemen on Indian
citizens there on the 1Igth
August, 1963

4. PAPERS LAID ON THE
TABLE . . . .

(1) A copy -each of the fol-

lowing Notifications under

sub-section (2) of section 7
of the Employees’ Provident
Funds Act, 1952 :—

(i) The Employees’ Provi-
dent Funds (Nmth Am-
endment) Scheme,' 1963,

ublished in Notification
0. G.S.R. 726 sted
the 27th April, 1963.

(ii) The Employees’ Provi-
dent Funds (Eleventh
Amendment) Scheme,
1963 published in Noti-
fication No. G. S.R. 812
dated the 11th May;1963.
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COLUMNS

2592

2592-93
259394
- 2594
2595

2595-96
2596

2596-97
2597

2597-98
2598-99
2599

2599

2000—02

2602-03
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PAPERS LAID ON THE
TABLE—contd.

(iii) The Employees’ Pro-
vident Funds (Twlefth
Amendment) Scheme
1963 pubhshed in Nou-
fication No. G. R.
852 dated the 18th May,
1963.

(iv) The Employees’ Pro-
vident Funds (Thirteen-
th Amendment) Scheme
1963 published in Notifi-
cation No.G. S.R. 853
dated the 18th May, 1963.

(v) The Employees’ Pro-
vident Funds (Fourteen-
th Amendment) Scheme,
1963 published in Noti-
fication No. G. S. R. 879
dated the 25th May, 1963,

(2) A copy each of the fol-
lowing papers :—

(i) The Minimum Wages
(Central)  (Third Am-
endment) Rules, 1963
pubhshed in Notification

No. G.S.R. 1324 dated
the 10th August, 1963,
under secuon 30A of the

Wages  Act,
1948.

(ii) Annual Report of the
Central Coal Mines Res-
cue Stations  Com-
mittee, Dhanbad, for the
year 1962-63.

(3) A copy each of the follewing

Bills as passed by Rajya
Sabha :—

(i) The Employees® Provi-
dent Funds (Amend-
ment) Bill, 1963.

(ii) The Code of Civil Pro-
cedure (Amendment) Bill,
1963.

MESSAGES FROM RAJYA
SABHA . . . .

Secretary reportcd the fol-
lowing messages from Rajya
Sabha :(—

(i) That at its sitting held on
the 21st August 1963,
Rajya Sabha had passed
the Employees’ Provident
Funds (Amendment) Bill,
1963.

That at its sitting held
on the 22nd August,

1963, Rajya Sabha had
passed the Code of Civil

Procedure (Amendment)
Bill, 1963.

(i)

[DALy DicesT]

CoLumMxs

PETITION PRESENTED

Shri C. Dass presented a pe-
tition signed by a petmoncr
relating to the Indian Post
Office Rules, 1933.

STATEMENT BY MINIS-
TER . .

. . .

The Ministerof Planningand
Labour and Employment
(Shri Nanda made a state-
ment with reference to certain
statistics of consumer expen-
diture and also laid on the

Table a statement showing
average per capita Consumer
expenditure per month by
fractile groups, based on
!'rth Round of National

mple  Survey, Sep-
'.ember, 1961—July,1962

BILL INTRODUCED

Appropriation (Railways) No.
s Bill, 1963.

BILLS PASSED . .

(1) Discussion on the motion
to consider the Customs
and*Central Excises (Am-~
endment)  Bill ?
moved on 23-8-63 concl
ded, and the motion was
adopted. After clause-
by-clause consideration
the Bill was passed.

(i) The Minister of Ship-
ping in the Ministry of
Transport. and Com-

munications (Shri Raj
Bahadur) meved that the
Major Port Trusts Bill,
as reported by the Select
Committee be

taken into conside-
ration. The motion was
adopted. After clause-
by-clause consideration
the Bill,as amended, was
passed.

BILL UNDER CONSIDERA-
TION . . . .

The Deputy Minister in the
Ministry of Labour and
Employment and Flanning
(Shri C.R. Pattabhi Raman)
moved for consideration of
the Personal Injuries (Com-
pensation Insurance, Bill.
The discussion was not con-
cluded.
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260§—07

2607—13

2613-14

2614—83

2683
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CoLumNs CoLumns
MOTION RE : REPORT OF AGENDA FOR TUESDAY,
STATE _TRADING COR- AUGUST 27, 1963/BHADRA
PORATION OF INDIA . 2684—2760 s, 1885 (SAKA—
Shri M. L. Dwivedi moved
the motion re. Report of Consideration and passing of
State Trading Corporation the Appropriation (Railways)
of India for the year 1961-62 No. s Bill, 1963 and discus-
laid on the Table on 4-12-62. sionon the motion re. Report
Aftersome discussion the mo- of Scheduled Areas and Sche-
tion was adopted. duled Tribes Commission. _
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